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RAJYA SABHA
Tuesday, the 7' August, 2023/10 Sravana, 1945 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

BIRTHDAY GREETINGS

MR. CHAIRMAN: Hon. Members, | take the opportunity to wish birthday greetings to
the hon. Member of Parliament, Shri Ayodhya Rami Reddy Alla. He has been a
Member of Rajya Sabha since June, 2020. A post-graduate in Civil Engineering, Shri
Reddy is a successful entrepreneur and is known for his Ramky Group of Companies.
He has widely travelled and is a recipient of 'Engineer of the Year Award' from the
State of Andhra Pradesh and Institution of Engineers (India) in 2005. He is married to
Shrimati Dakshayani Alla and has two sons, Sharan and Ishaan. On my own and your
behalf, | wish him a long, healthy and happy life and extend greetings to his family and
friends.

PAPERS LAID ON THE TABLE
MR. CHAIRMAN: Now, Papers to be laid on the Table.
Notifications of the Ministry of Corporate Affairs

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFAIRS (RAO
INDERJIT SINGH): Sir, | lay on the Table:-

(i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Corporate Affairs, under sub-section (3) of Section 63 of the Competition
Act, 2002:—

(1) G.S.R. 518 (E), dated the 18" July, 2023, publishing the Competition
Commission of India (Director General) Recruitment Amendment Rules,

2023.
[Placed in Library.See No. L.T. 9879/17/23]
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(2) S.0. 3238 (E), dated the 19" July, 2023, exempting the Regional Rural

Banks from the application of Sections 5 and 6 of the said Act.
[Placed in Library.See No. L.T. 9880/17/23]

(ii) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Corporate Affairs, under Section 40 of the Company Secretaries Act,
1980, along with a Delay Statement:—

(1) No. 1 of September, 2022, dated the 7" September, 2022, notifying the
procedure of holding the elections for constitution of the new Council and
Regional Councils of the Institute of Company Secretaries of India.

(2) G.S.R. 866 (E), dated the 8" December, 2022, publishing the Company
Secretaries (Election to the Council) (Amendment) Rules, 2022.

(3) S.0. 1118 (E), dated the 9" March, 2023, establishing an Election Tribunal to
adjudicate the disputes in matter of election to the Council of the Institute of
Company Secretaries of India.

(4) G.S.R. 198 (E), dated the 17" March, 2023, amending the Principal Notification
No. G.S.R. 170 (E), dated the 1* March, 2019, by substituting certain entries,

as mentioned therein, in that Notification.
[Placed in Library. For (1) to (4) SeeNo. L.T.10003/17/23]

(iit) A copy (in English and Hindi) of the Ministry of Corporate Affairs Notification
No. G.S.R. 199 (E), dated the 17" March, 2023, amending the Principal Notification
No. G.S.R. 787 (E), dated the 15" October, 2015, under Section 40 of the Cost
and Works Accountants Act, 1959, by substituting certain entries, as mentioned

therein, in that Notification, along with a Delay Statement.
[Placed in Library. See No. L.T.10004/17/23]

(iv) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Corporate Affairs, under Section 30B of the Chartered Accountants Act,
1949 :—

(1) No. 1-CA(5)/73A/2022, dated the 23° December, 2022, publishing a
corrigendum to the Notification No. 1-CA(5)/73/2022, dated the 29"
September, 2022, under Section 30B of the Chartered Accountants Act, 1949,
along with a Delay Statement.

(2) S.0.1261 (E), dated the 17" March, 2023, amending the Principal Notification
No. G.S.R. 1591 (E), dated the 12" April, 2019, by substituting certain entries,
as mentioned therein, in that Notification, along with a Delay Statement.
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(3) S.0. 1264 (E), dated the 17" March, 2023, amending the Principal Notification
No. G.S.R. 1199 (E), dated the 17" March, 2022, by substituting certain
entries, as mentioned therein, in that Notification, along with a Delay

Statement.

[Placed in Library. For (1) to (3) SeeNo. L.T. 10005/17/23]

(4) No. 1-CA(7)/201/2023, dated the 22" June, 2023, publishing the Chartered
Accountants (Amendment) Regulations, 2023, under Section 30B of the
Chartered Accountants Act, 1949.

[Placed in Library. See No. L.T. 9754/17/23]

Notifications of the Ministry of Power
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No. JERC-JKL/Reg/2023/06, dated the 15" March, 2023, publishing the
Joint Electricity Regulatory Commission for the UT of Jammu & Kashmir
and the UT of Ladakh (Electricity Supply Code) Regulations, 2023.

No. JERC-JKL/REG/2023/07, dated the 15" March, 2023, publishing the
Joint Electricity Regulatory Commission for UT of Jammu & Kashmir and
UT of Ladakh (Prooedure, Terms & Conditions for Grant of Transmission
and Distribution Licence and other Related Matters) Regulations, 2023.

No. JERC-JKL/REG/2023/05, dated the 23" March, 2023, publishing the
Joint Electricity Regulatory Commission for UT of Jammu & Kashmir and
UT of Ladakh (Consumer Grievances Redressal Forum, Electricity
Ombudsman and Consumer Advocacy) Regulations, 2023.

No. JERC-JKL/Reg/2023/10, dated the 12" June, 2023, publishing the
Joint Electricity Regulatory Commission for the UT of J&K and the UT of
Ladakh (Standard of Performance for the Distribution Licensee)
Regulations, 2023.

No. JERC-JKL/REG/2023/11, dated the 12™ June, 2023, publishing the
Joint Electricity Regulatory Commission for the UT of Jammu & Kashmir
and UT of Ladakh (Grid Interactive Renewable Energy system and its

related matters) Regulations, 2023.
[Placed in Library. For (1) to (5) SeeNo. L.T.9862/17/23]
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I. Notifications of the Ministry of Finance
Il. Annual Reports (2022-23) of SEBI, Mumbai and IFSCA
Ill. Statement (2022-23) on Market Borrowings by Central Government
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I. (i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Revenue), under Section 159 of the Customs
Act, 1962, along with explanatory memorandum :—

(1) G.S.R. 254(E), dated the 1% April, 2023, exempting materials imported
into India against a valid Advanced Authorisation issued in terms of
paragraph 4.03 of Foreign Trade Policy from certain duties/taxes leviable
thereon, subject to certain conditions, as mentioned therein, and
providing for re-export of the same, if found defective or unfit for use.

(2) G.S.R.255(E), dated the 1% April, 2023, exempting materials required for
the manufacture of the final goods when imported into India, and anti-
dumping duty leviable therein, subject to certain conditions and
exemptions, as mentioned therein.

(3) G.S.R. 256(E), dated the 1°* April, 2023, exempting materials imported
into India, from certain duties leviable thereon against a valid Advance
Authorisation, issued in terms of paragraph 4.07 of the Foreign Trade
Policy from certain duties/taxes leviable thereon, subject to certain
conditions, as mentioned therein.

(4) G.S.R. 257(E), dated the 1% April, 2023, exempting materials imported
into India against an Advanced Authorisation issued in terms of paragraph
4.03 read with paragraph 4.18 of the Foreign Trade Policy from certain
duties/taxes leviable thereon, subject to certain conditions, as mentioned
therein.

(5) G.S.R. 258(E), dated the 1°* April, 2023, exempting materials imported
into India against a valid Duty Free Import Authorization issued in terms of
paragraphs 4.24 and 4.26 of the Foreign Trade Policy and from the whole
of the duty of customs leviable thereon subject to certain conditions, as
mentioned therein and providing for re-export of the same if found
defective or unfit for use.

(6) G.S.R. 259(E), dated the 1% April, 2023, exempting certain goods
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specified therein from certain duties/taxes leviable thereon subject to
certain conditions, as mentioned therein and providing for re-export of the
same if found defective or unfit for use.

G.S.R. 260(E), dated the 1% April, 2023, exempting fabrics imported into
India against a valid Special Advance Authorisation issued in terms of
paragraph 4.04 A of the Foreign Trade Policy, subject to certain
conditions, as mentioned therein and providing for re-export of the same
if found defective or unfit for use.

G.S.R. 261(E), dated the 1% April, 2023, notifying the manner of issue of
duty credit for goods exported under the Scheme for Remission of Duties
and Taxes on Exported Products in accordance with paragraph 4.01(d)
of the Foreign Trade Policy subject to certain conditions/restrictions, as
mentioned therein.

G.S.R. 262(E), dated the 1" April, 2023, notifying the manner of issue of
duty credit for goods exported under the Scheme for Rebate of State and
Central Taxes and Levies, subject to certain conditions/restrictions, as
mentioned therein.

G.S.R. 251(E), dated the 31%" March, 2023, amending the Principal
Notification No. G.S.R. 241(E), dated the 31" March, 2021, by
substituting certain entries, as mentioned therein, in that Notification.
G.S.R. 252(E), dated the 31% March, 2023, amending the Principal
Notification No. G.S.R. 328(E), dated the 30" April, 2022, by substituting
certain entries, as mentioned therein, in that Notification.

G.S.R. 277(E), dated the 10" April, 2023, amending the Principal
Notification No. G.S.R. 796(E), dated the 31% October, 2022, by
substituting certain entries, as mentioned therein, in that Notification.
G.S.R. 309(E), dated the 20" April, 2023, amending the Principal
Notification No. G.S.R. 796(E), dated the 31" October, 2022, by
substituting certain entries, as mentioned therein, in that Notification.
G.S.R. 319(E), dated the 27" April, 2023, amending the Principal
Notification Nos. G.S.R. 85(E), dated the 1% February, 2022 and G.S.R.
86(E), dated the 1% February, 2022, by inserting certain entries, as
mentioned therein, in those Notifications.

G.S.R. 331(E), dated the 1% May, 2023, amending the Principal
Notification Nos. G.S.R. 122(E), dated the 1% March, 2022, G.S.R.
123(E), dated the 1 March, 2022, and G.S.R. 87(E), dated the 1%
February, 2022, by omitting/substituting certain entries, as mentioned
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therein, in those Notifications.

G.S.R. 332(E), dated the 29" April, 2023, amending the Principal
Notification No. G.S.R. 785(E), dated the 30" June, 2017, by substituting
certain entries, as mentioned therein, in that Notification.

G.S.R. 368(E), dated the 16" May, 2023, publishing corrigendum to the
Notification No. G.S.R. 332(E), dated the 29" April, 2023.

G.S.R. 333(E), dated the 29" April, 2023, amending certain Principal
Notifications, by substituting/inserting/omitting certain entries, as
mentioned therein, in those Notifications.

G.S.R. 356(E), dated the 10 May, 2023, exempting certain goods,
when imported into India, from the whole of the customs duty leviable
thereon and from the whole of the Agriculture Infrastructure and
Development Cess leviable thereon, subject to conditions specified
therein.

G.S.R. 383(E), dated the 23 May, 2023, amending the Principal
Notification No. G.S.R. 904(E), dated the 26" December, 2022, by
substituting/inserting/omitting certain entries, as mentioned therein, in
that Notifications.

G.S.R. 439(E), dated the 14" June, 2023, amending the Principal
Notification No. G.S.R. 773(E), dated the 13" October, 2021, by

substituting certain entries, as mentioned therein, in that Notification.
[Placed in Library. For (1) to (21) SeeNo. L.T. 9657/17/23]

(i) A copy each (in English and Hindi) of the following Notifications of the

Ministry of Finance (Department of Revenue), under Section 166 of the Central

Goods and Services Tax Act, 2017, along with Explanatory Memorandum :—

M
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G.S.R. 245(E), dated the 371%" March, 2023, amending the Principal
Notification No. G.S.R. 1600(E), dated the 29" December, 2017, by
inserting certain entries, as mentioned therein, in that Notification.

G.S.R. 246(E), dated the 31%' March, 2023, notifying that the registered
person, whose registration has been cancelled under clause (b) or clause
(c) of sub-section (2) of Section 29 of the said Act, shall follow the special
procedure, as mentioned therein, for revocation of cancellation of such
registration.

G.S.R. 247(E), dated the 31 March, 2023, publishing the Central Goods
and Services Tax (Amendment) Rules, 2023.

G.S.R. 248(E), dated the 31% March, 2023, amending the Principal
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Notification No. G.S.R. 903(E) dated the 26" December, 2022 by
substituting certain entries, as mentioned therein, in that Notification.
G.S.R. 249(E), dated the 31* March, 2023, notifying that the registered
person, who failed to furnish a valid return under sub-section (1) of
Section 62 of the said Act shall follow the special procedure, as mentioned
therein, for furnishing the said return.

G.S.R. 250(E), dated the 31* March, 2023, waiving the amount of late fee,
as mentioned therein, in respect of the return to be furnished under Section
44 of the said Act, for the financial year 2022-23 onwards.

S.0. 1563(E), dated the 31 March, 2023, waiving the amount of late fee
for the registered persons, who fail to furnish the final return in FORM
GSTR-10 by the due date but furnish the said return, as specified therein.
S.0. 1564(E), dated the 31% March, 2023, extending the time limit
specified under sub-section (10) of Section 73 for issuance of order under
sub-section (9) of Section 73 of the said Act, for recovery of tax not paid
or short paid or of input tax credit wrongly availed or utilised, relating to the
period, as mentioned therein.

G.S.R. 355(E), dated the 10" May, 2023, amending the Principal
Notification No. G.S.R. 196(E), dated the 21* March, 2020, by substituting
certain entries, as mentioned therein, in that Notification.

G.S.R. 384(E), dated the 24" May, 2023, amending the Principal
Notification No. G.S.R. 699(E), dated the 10" November, 2020, by
inserting certain entries, as mentioned therein, in that Notification.

G.S.R. 385(E), dated the 24" May, 2023, extending the due date for
furnishing the return in FORM GSTR-3B for the month of April, 2023, for
the registered persons whose principal place of business is in the State of
Manipur.

G.S.R. 386(E), dated the 24™ May, 2023, amending the Principal
Notification No. G.S.R. 452(E), dated the 28" June, 2019, by substituting
certain entries, as mentioned therein, in that Notification.

G.S.R. 448(E), dated the 19" June, 2023, amending the Principal
Notification No. G.S.R. 699(E), dated the 10" November, 2020, by
substituting certain entries, as mentioned therein, in that Notification.
G.S.R. 449(E), dated the 19" June, 2023, amending the Principal
Notification No. G.S.R. 385(E), dated the 24" May, 2023, by substituting
certain entries, as mentioned therein, in that Notification.

G.S.R. 450(E), dated the 19" June, 2023, amending the Principal
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Notification No. G.S.R. 452(E), dated the 28" June, 2019, by substituting
certain entries, as mentioned therein, in that Notification.

(16) G.S.R. 460(E), dated the 27" June, 2023, extending the due date for

furnishing the return in FORM GSTR-3B for the month of May, 2023, for the
registered persons whose principal place of business is in the districts of
Kutch, Jamnagar, Morbi, Patan and Banaskantha in the State of Gujarat.

(17) GSR 348(E), dated the 9" May, 2023, amending the Principal Notification

No. G.S.R. 690(E), dated the 28" June, 2017, by inserting certain entries,

as mentioned therein, in that Notification.
[Placed in Library. For (1) to (17) SeeNo. L.T. 9658/17/23]

(i) A copy each (in English and Hindi) of the following Notifications of the

Ministry of Finance (Department of Revenue), under sub section (7) of Section 9A

of the Customs Tariff Act, 1975, along with Explanatory Memorandum :—

M

@

3

4)

©

G.S.R. 276(E), dated the 6™ April, 2023, amending the Principal Notification
No. G.S.R. 359(E), dated the 10" April, 2018 by inserting certain entries, as
mentioned therein, in that Notification.

G.S.R. 279(E), dated the 10" April, 2023, imposing an anti-dumping duty on
imports of Ursodeoxycholic Acid, originating in or exported from China PR and
Korea RP.

G.S.R. 308(E), dated the 19" April, 2023, imposing an anti-dumping duty on
imports of Vinyl Tiles, other than in roll or sheet form, originating in or exported
from China PR, Taiwan and Vietnam.

G.S.R. 416(E), dated the 9" June, 2023, amending the Principal Notification
No. G.S.R. 890(E), dated the 20" December, 2022 by substituting certain
entries, as mentioned therein, in that Notification.

G.S.R. 344(E), dated the 4™ May, 2023, imposing a countervailing duty on
imports of "Saturated Fatty Alcohol of Carbon chain length C10 to C18 and their

blends", originating in or exported from Indonesia, Malaysia and Thailand.
[Placed in Library. For (1) to (5) SeeNo. L.T.9659/17/23]

(iv) A copy each (in English and Hindi) of the following Notifications of the

Ministry of Finance (Department of Revenue), under sub section (2) of Section 38

of the Central Excise Act, 1944, along with Explanatory Memorandum :—

M

G.S.R. 241(E), dated the 31* March, 2023, amending the Principal Notification
No. G.S.R. 793(E), dated the 30" June, 2017, by substituting certain entries,
as mentioned therein, in that Notification.
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(2) G.S.R.303(E), dated the 18" April, 2023, amending the Principal Notification
No. G.S.R. 584(E), dated the 19" July, 2022, by substituting certain entries,
as mentioned therein, in that Notification.

(3) G.S.R. 304(E), dated the 18" April, 2023, amending the Principal Notification
No. G.S.R. 492(E), dated the 30" June, 2022, by substituting certain entries,
as mentioned therein, in that Notification.

(4) G.S.R. 336(E), dated the 1°' May, 2023, amending the Principal Notification
No. G.S.R. 584(E), dated the 19" July, 2022, by substituting certain entries,
as mentioned therein, in that Notification.

(5) G.S.R. 366(E), dated the 15" May, 2023, amending the Principal Notification
No. G.S.R. 584(E), dated the 19" July, 2022, by substituting certain entries,

as mentioned therein, in that Notification.
[Placed in Library. For (1) to (5) SeeNo. L.T.9660/17/23]

(6) G.S.R. 505(E), dated the 14" July, 2023, amending the Principal Notification
No. G.S.R. 584(E), dated the 19" July, 2022, by substituting certain entries,

as mentioned therein, in that Notification.
[Placed in Library. See No. L.T. 9765/17/23]

(v) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Revenue), issued under sub section (2) of
Section 1 of the Finance Act, 2023, along with Explanatory Memorandum :-

(1) S.0. 1566 dated the 31*" March, 2023, appointing the 1°' day of April, 2023, as
the date on which the provisions of Section 163 of the said Act shall come into
force.

(2) S.0. 1567 dated the 31% March, 2023, appointing the dates on which certain

provisions of the said Act shall come into force.
[Placed in Library. For (1) and (2) SeeNo. L.T. 9662/17/23]

(vi) A copy (in English and Hindi) of the Ministry of Finance (Department of
Revenue) Notification No. GSR 349(E), dated the 9" May, 2023, amending the
Principal Notification No. G.S.R. 683(E), dated the 28" June, 2017, by inserting
certain entries, as mentioned therein, in that Notification, under Section 24 of the

Integrated Goods and Service Tax Act, 2017, along with Explanatory Memorandum.
[Placed in Library. See No. L.T. 9663/17/23]
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(vii) A copy (in English and Hindi) of the Ministry of Finance (Department of
Revenue) Notification No. GSR 350(E), dated the 9" May, 2023, amending the
Principal Notification No. G.S.R. 702(E), dated the 28" June, 2017, by inserting
certain entries, as mentioned therein, in that Notification, under Section 24 of the
Union Territory Goods and Service Tax Act, 2017, along with Explanatory

Memorandum.
[Placed in Library. See No. L.T. 9664/17/23]

(vii) A copy (in English and Hindi) of the Ministry of Finance (Department of
Revenue) Notification No. GSR 253(E), dated the 31%' March, 2023, amending the
Principal Notification No. G.S.R. 720(E), dated the 28" June, 2017, by
substituting/inserting certain entries, as mentioned therein, in that Notification,
under Section 13 of the Goods and Services Tax (Compensation to States) Act,

2017, along with Explanatory Memorandum.
[Placed in Library. See No. L.T. 9662/17/23]

(ix) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Economic Affairs), under Section 31 of the
Securities and Exchange Board of India Act, 1992:—

(1) No. SEBI/LAD-NRO/GN/2023/129, dated the 15" May, 2023, publishing the
Securities and Exchange Board of India (Employees' Service) (Amendment)
Regulations, 2023.

(2) No. SEBI/LAD-NRO/GN/2023/138, dated the 3™ July, 2023, publishing the
Securities and Exchange Board of India (Ombudsman) (Repeal) Regulations,

2023.
[Placed in Library. For (1) and (2) SeeNo. L.T.9763/17/23]

(x) A copy each (in English and Hindi) of the following Notifications of the Ministry
of Finance (Department of Economic Affairs) under Section 25 of the Coinage Act,
2011:—

(1) G.S.R.212(E), dated the 23 March, 2023, publishing the Coinage (Issue of

commemorative coin on the occasion of 50 YEARS OF PROJECT TIGER)
Rules, 2023.

(2) G.S.R.234(E), dated the 29" March, 2023, publishing the Coinage (Issue of
commemorative coin on the occasion of DIAMOND JUBILEE YEAR OF
CENTRAL BUREAU OF INVESTIGATION) Rules, 2023.

(3) G.S.R. 310(E), dated the 20™ April, 2023, publishing the Coinage (Issue of
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commemorative coin on the occasion of 100" Episode of Mann Ki Baat)
Rules, 2023.

(4) G.S.R. 339(E), dated the 3" May, 2023, publishing the Coinage (Issue of
commemorative coin on the occasion of NATIONAL TECHNOLOGY DAY -
25" ANNIVERSARY OF OPERATION SHAKTI) Rules, 2023.

(5) G.S.R. 389(E), dated the 25" May, 2023, publishing the Coinage (Issue of
commemorative coin on the occasion of Inauguration of New Parliament

Building) Rules, 2023.
[Placed in Library. For (1) to (5) SeeNo. L.T.9767/17/23]

Il. (i) A copy (in English and Hindi) of the Annual Report of the Securities and
Exchange Board of India (SEBI), Mumbai, Maharashtra, for the year 2022-23,
under sub-section (3) of Section 18 of the Securities and Exchange Board of India

Act, 1992.
[Placed in Library. See No. L.T. 9766/17/23]

(i) A copy (in English and Hindi) of the Annual Report of International
Financial Services Centres Authority (IFSCA) for the year 2022-23, under sub-
section (3) of Section 19 of the International Financial Services Centres Authority

Act, 2019.
[Placed in Library. See No. L.T. 9770/17/23]

ll. A copy of the statement (in English and Hindi) on Market Borrowings by

Central Government, during the year 2022-23.
[Placed in Library. See No. L.T. 9769/17/23]

Notification of the Ministry of Health and Family Welfare

W@ IR IRAR HTT WA F I HA (. A R g9e) : A8y, #
RRE 3R 37 da1gp IcaTe (fIemu= &1 gfome iR 1R J1 ariorsy, Iare,
UG 3R faaRor &1 [ Sfef=, 2003 FT €RT 31 B IU-GRT (3) & e
RIRE 3R 317 a1 St (fsmu= &1 gfome iR &19R q21 ariorsy, Iare,
TGT 3R T4aR0T 1 faferee) dene 9, 2023 BT GbTIRIT HR- arell WRey 3R
URAR BT HATA (TR 3R YRAR HeATT f[I9T) D1 SFTEg==T . 1.6,
400 (31), fa=Tieh 31 918, 2023 BT Y& Tfy (IS T el #) ¥ 9ed R 3@ gl

[Placed in Library. See No. L.T. 9739/17/23]
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l. Notifications of the Ministry of Chemicals and Fertilizers

ll. Reports and Accounts of IDPL, Gurugram and HAL, Pune for various years and
related papers

lll. Report and Accounts (2021-22) of NIPER, Mohali, Punjab and related papers

A SR IdRF AT # o7 WAt (s wrda @) : A8igy, § foiad =
GHT YT el UR Tl §:-

l. A copy each (in English and Hindi) of the following Notifications, of the Ministry
of Chemicals and Fertilizers (Department of Pharmaceuticals), under sub-section
(6) of Section 3 of the Essential Commodities Act, 1955:—

(1)  S.0. 2165 (E), dated the 11" May, 2023, publishing the Drugs (Prices
Control) Amendment Order, 2023.
(2) S.0. 2324 (E), dated the 25" May, 2023, publishing the Drugs (Prices

Control) Second Amendment Order, 2023.
[Placed in Library. For (1) and (2) SeeNo. L.T.9740/17/23]

Il. (1) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

(i) (a) Fifty-seventh Annual Report and Accounts of the Indian Drugs and
Pharmaceuticals Limited (IDPL), Gurugram, Haryana, for the year 2017-18,
together with the Auditor's Report on the Accounts and the comments of
the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 9741/17/23]

(ii) (a) Sixty-eighth Annual Report and Accounts of the Hindustan Antibiotics
Limited (HAL), Pune, Maharashtra, for the year 2021-22, together with
the Auditor's Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.

(2) Statements (in English and Hindi) giving reasons for the delay in laying

the papers mentioned at (1) (i) (a) and (i) (a) above.
[Placed in Library. SeeNo. L.T. 9742/17/23]
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lll. A copy each (in English and Hindi) of the following papers :—

(a) Annual Report and Accounts of the National Institute of
Pharmaceutical Education and Research (NIPER), Mohali, Punjab,
for the year 2021-22, together with the Auditor's Report on the
Accounts, under sub-section (4) of Section 23 of the National
Institute of Pharmaceutical Education and Research (NIPER) Act,
1998.

(b) Statement (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (a) above.

[Placed in Library. See No. L.T.9743/17/23]

Report and Accounts (2022-23) of SIDBI, Lucknow and related papers

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (DR. BHAGWAT
KARAD): Sir, | lay on the Table, under sub-section (5) of Section 30 of the Small
Industries Development Bank of India, Act, 1989, a copy each (in English and Hindi)
of the following papers:—

(a) Annual Report and Accounts of the Small Industries Development Bank of
India (SIDBI), Lucknow (Part | and Part II), for the year 2022-23, together
with the Auditor’s Report on the Accounts.

(b) Report on the working of the above Bank, for the year 2022-23.
[Placed in Library. See No. L.T. 10006/17/23]

I. Notifications of the Ministry of Ports, Shipping and Waterways
Il. Report and Accounts (2021-22) of IWAI, Noida, Uttar Pradesh and related papers

THE MINISTER OF STATE IN THE MINISTRY OF PORTS, SHIPPING AND
WATERWAYS (SHRI SHANTANU THAKUR): Sir, | lay on the Table—

I. (i) A copy (in English and Hindi) of the Ministry of Ports, Shipping and
Waterways Notification No. G.S.R. 178 (E), dated the 13" March, 2023, publishing
the Marine Aids to Navigation (Accreditation of Training Organisations) Rules, 2022,
under Section 51 of the Marine Aids to Navigation Act, 2021, along with a Delay

Statement.
[Placed in Library. See No. L.T. 10007/17/23]
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(i) A copy (in English and Hindi) of the Ministry of Ports, Shipping and
Waterways Notification No. IMU/HQ/ADM/Notification/2023/01, dated the 6™ April,
2023, publishing certain Statute/Ordinances as mentioned therein, under sub-
section (2) of Section 47 of the Indian Maritime University Act, 2008.

[Placed in Library. See No. L.T. 10008/17/23]

Il. (1) A copy each (in English and Hindi) of the following papers, under Section
24 of the Inland Waterways Authority of India Act, 1985:—

(a) Annual Report and Accounts of the Inland Waterways Authority of India
(IWAI), Noida, Uttar Pradesh, for the year 2021-22, together with  the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Authority.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) (a) above.
[Placed in Library. See No. L.T. 10009/17/23]

I. Notification of the Ministry of Ayush
Il. Report and Accounts (2021-22 ) of NCH, New Delhi and related papers

THE MINISTER OF STATE IN THE MINISITRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
MURALEEDHARAN): Sir, on behalf of my colleague, Dr. Munjapara Mahendrabhai, |
lay on the Table—

. A copy (in English and Hindi) of the Ministry of Ayush Notification No.
G.S.R. 479 (E), dated the 5" July, 2023, publishing the National Commission for
Indian System of Medicine (Submission of List of the Medical Practitioners)
(Amendment) Rules, 2023, under Section 56 of National Commission for Indian
System of Medicine Act, 2020.

[Placed in Library. See No. L.T. 9877/17/23]

Il. A copy each (in English and Hindi) of the following papers:—

(a) Annual Report and Accounts of the National Commission for
Homoeopathy (NCH), New Delhi, for the year 2021-22, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Commission.
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(c) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No. L.T. 10010/17/23]

Notifications of the Ministry of Finance

oY depot AeY : ABIGY, H BT IS Yoo SMATTIH, 1944 BT T1RT 38 BT IU-GRT
2 % YA o HATR (51 A9 &1 FrafaiRaa srfeRgesell d2m aRaeTd
ST BT Uh-Tes Ui (3fsh qei fal #) 991 deel IR 39T §:-

(1) Notification No. 24/2023-Central Excise dated 31.07.2023 seeking to amend
Notification No. 18/2022-Central Excise, dated 19th July, 2022 to increase
the Special Additional Excise Duty on production of Petroleum Crude.

(2) Notification No. 25/2023-Central Excise dated 31.07.2023 seeking to amend
Notification No. 04/2022-Central Excise, dated 30th June, 2022 to increase

the Special Additional Excise Duty on Diesel.
[Placed in Library. For (1) and (2) See No. L.T. 10042-A/17/23]

MESSAGES FROM LOK SABHA

() The Constitution (Scheduled Tribes) Order (Amendment) Bill, 2023.

(I)  The Constitution (Scheduled Tribes) Order (Second Amendment) Bill,
2023.

(Ill)  The Cinematograph (Amendment) Bill, 2023.

SECRETARY-GENERAL: Sir, | have to report to the House the following messages
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:-
0
"In accordance with the provisions of rule 101 of the Rules of Procedure
and Conduct of Business in Lok Sabha, | am directed to inform you that the
following amendments made by Rajya Sabha in the Constitution (Scheduled
Tribes) Order (Fifth Amendment) Bill, 2022, at its sitting held on the 25" July,
2023, were taken into consideration and agreed to by Lok Sabha at its sitting
held on the 31%" July, 2023:-

15
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ENACTING FORMULA

1. That at page 1, line 1, forthe word "Seventy-third",
the word "Seventy-fourth" be substituted.

CLAUSE 1

2. That at page 1, lines 3 and 4, forthe words, brackets and figures
" (Fifth Amendment) Act, 2022", the words, brackets and figures
" (Amendment) Act, 2023" be substituted.

)
"In accordance with the provisions of rule 101 of the Rules of Procedure
and Conduct of Business in Lok Sabha, | am directed to inform you that the
following amendments made by Rajya Sabha in the Constitution (Scheduled
Tribes) Order (Third Amendment) Bill, 2022, at its sitting held on the 26" July,
2023, were taken into consideration
and agreed to by Lok Sabha at its sitting held on the 31% July, 2023:-

ENACTING FORMULA

1. That at page 1, line 1, forthe word "Seventy-third",
the word "'Seventy-fourth", be substituted.

CLAUSE 1

2. That at page 1, lines 3 and 4, forthe words, brackets and figures
" (Third Amendment) Act, 2022", the words, brackets and
figures " (Second Amendment) Act, 2023" be substituted.

()

"In accordance with the provisions of rule 120 of the rules of Procedure
and Conduct of Business in Lok Sabha, | am directed to inform you that Lok
Sabha, at its sitting held on the 31" July, 2023, agreed without any amendment
to the Cinematograph (Amendment) Bill, 2023, which was passed by Rajya
Sabha at its sitting held on the 27" July, 2023."
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REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON COAL, MINES AND STEEL

3l P UFBRT (SIRES) : FId, H [JHRT FAT DRI, W 3R g1 Aaelt
HHS T IR AR & FrfTRad uirae=i ! Uab-Ya Ui (SRSl a2 fa=at #) |41

Jcol IR QAT §:-

(i) Forty-first Report on action taken by the Government on the
observations/recommendations  contained in the Thirty-sixth Report
(Seventeenth Lok Sabha) of the Committee on 'Skill Development in Steel
Sector' pertaining to the Ministry of Steel;

(ii) Forty-second Report on action taken by the Government on the
observations/recommendations contained in the Thirty-seventh Report
(Seventeenth Lok Sabha) of the Committee on 'Import of Coal — Trends and
Issue of Self Reliance' pertaining to the Ministry of Coal;

(i) Forty-third Report on action taken by the Government on the
observations/recommendations contained in the Thirty-eighth Report
(Seventeenth Lok Sabha) of the Committee on 'Demands for Grants (2023~
24)' pertaining to the Ministry of Coal;

(iv) Forty-fourth Report on action taken by the Government on the
observations/recommendations  contained in the Thirty-ninth  Report
(Seventeenth Lok Sabha) of the Committee on 'Demands for Grants (2023~
24)' pertaining to the Ministry of Mines; and

(v) Forty-fifth Report on action taken by the Government on the observations/
recommendations contained in the Fortieth Report (Seventeenth Lok Sabha) of
the Committee on Demands for 'Grants (2023-24)" pertaining to the Ministry of
Steel.

MR. CHAIRMAN: Now, Reports of the Department-Related Parliamentary Standing
Committee on Communications and Information Technology - Dr. Anil Agrawal.

DR. JOHN BRITTAS: Sir, | have a point of order. ... (Interruptions)...

MR. CHAIRMAN: Dr. Anil Agrawal ...(/nterrupt/ons)... Nothing will go on record.

17



18

[RAJYA SABHA]

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON COMMUNICATIONS AND INFORMATION TECHNOLOGY

S1. 3t AT (ITR UaW): Heley, H [GHNT Hefeq HaR 3R a1 Hienfie!
Hael AT WIRY FAfT (2022-23) & F=IRaT gfTag=i & G-y Ui (SISt
qn few<l ) 941 yeel UR R g

() Forty-seventh Report on "Review of functioning of Central Board of Film
Certification (CBFC)" pertaining to the Ministry of Information and
Broadcasting; and

(ii) Forty-eighth Report on “Citizens’ data security and privacy” pertaining to the
Ministry of Electronics and Information Technology.

DR. JOHN BRITTAS: Sir, | have a point of order. ...(Interruptions)...
MR. CHAIRMAN: What is your point of order?
DR. JOHN BRITTAS: Sir, Rule 270 and Rule 273...

MR. CHAIRMAN: What is your point of order? ...(/nterrupt/ons)... The rule is not
your point of order ! ...(/nterrupt/ons)... Spell out the point of order.

DR. JOHN BRITTAS: | am going to spell out. Rule 270(b) mentions about Standing
Committee's duties. It states, "(b) to examine Bills, pertaining to the related
Ministries/Departments, referred to the Committee by the Chairman or the Speaker,
as the case may be, and report thereon;".

MR. CHAIRMAN: What is your point of order?

DR. JOHN BRITTAS: The Report, which has been presented, is on the Digital Data
Protection Bill which has been approved by the Cabinet but not yet introduced in the
House, nor referred to the Standing Committee. The Standing Committee has
overstepped and it is beyond its jurisdiction, and it is breaching your authority and the
authority of this House. That is the point of order.
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MR. CHAIRMAN: The hon. Member was good enough to write to me a
communication and interact with me. | interacted with him at some length. Can the
Report of a Committee being put before this House be stopped? | am surprised that
the hon. Member could take such a view. ...(Interruptions)... Take your seat. You
have had your say. It is no point of order. It is right to place the report of a
committee and the rest will follow in accordance with the rules, but to take a stand
that this august House must not have such kind of input, your point of order is devoid
of any merit. ...(/m‘errupz‘/ons)... If you insist, after the ruling of the Chair...

DR. JOHN BRITTAS: | agree, Sir.

MR. CHAIRMAN: Then, please take your seat. Now, Report of the Department-
Related Parliamentary Standing Committee on Petroleum and Natural Gas; Shri
Mithlesh Kumar.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON PETROLEUM AND NATURAL GAS

it Rireret $AR (SR ¥=¥) : A8iey, § LS. (T.0.E.0.E) & dra=aae
D FHET b GeY H FEHRT (2022-23) & FFEd ke (Il Al GHI) H
3idfate fYBTREIN TR ARBR §RT B T BRATS et diad gfiade &1 U Ui
(SISt T2t fa=at /) 4T Ueel IR Il g

REPORT OF THE COMMITTEE ON PUBLIC UNDERTAKINGS

S1. A S (STR U<9N): JeIey, H ST SHREFR BIg-d U+l foaffics
(JSIMSUHHITA) A T FHAT URATSTAIST H 0T TR & BRI YRER BT
(M= FeTeaEmulerd & 2020 & HAeT . 18 & oRkdl Ulem U7 9. 5.2 W
MEIRT) & Heg H FFsd Uladed (FAAl dllb qH1) ¥ 3idfase AR o
YA/ RABIR TR TRBR GRT Bl T BRATg $ FG H IRGR] SUhA| Faell
[T (FFEdl dldh §H1) & dI9d HRTde &1 U Uil (3iUsi a1 faw<l §) G491 yed
IR T gl
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REPORTS OF THE COMMITTEE ON WELFARE OF SCHEDULED CASTES AND

SCHEDULED TRIBES

1 BT JATE AT (319H) : Heled, H A STeral qAT e STSAterai
& HTT Feell AHNT (2023-24) b FATARad gfdel B ga-Udh Ui (3RS q21
fa=fl ) 9T god R @1 -

0,

Twenty-seventh Report (Seventeenth Lok Sabha) on ‘Implementation of
Reservation Policy in Government of NCT of Delhi including socio-
economic development of Scheduled Castes/Scheduled Tribe’ pertaining
to the Ministry of Home Affairs; and

(i)  Twenty-eighth Report (Seventeenth Lok Sabha) on action taken by the

Government on the recommendations contained in the Twentieth Report
(Seventeenth Lok Sabha) of the Committee on the Welfare of Scheduled
Castes and Scheduled Tribes on ‘Reservation for Scheduled Castes and
Scheduled Tribes in Public Sector Oil Companies and Status of allotment
of Petrol and Gas agencies (CNG, PNG, LPG etc) and other related
Agencies/Units to Schedule Castes and Scheduled Tribes’ pertaining to
the Ministry of Petroleum and Natural Gas.

STATEMENTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING

COMMITTEE ON ENERGY

SHRI MUZIBULLA KHAN (Odisha): Sir, | lay on the Table, a copy each (in English
and Hindi) of the following Statements of the Department-related Parliamentary

Standing Committee on Energy:-

0,

(i)

Action-taken by the Government on the recommendations/ observations
contained in Chapter-| of the Thirty-first Report (Seventeenth Lok Sabha) of
the Committee on action-taken by the Government on the
recommendations/observations contained in the Twenty-fifth Report
(Seventeenth Lok Sabha) of the Committee on ‘Demands for Grants (2022-
23)" of the Ministry of Power;

Action-taken by the Government on the recommendations/ observations
contained in Chapter-| of the Thirty-second Report (Seventeenth Lok Sabha)
of the Committee on action-taken by the Government on the
recommendations/observations contained in the Twenty-sixth Report
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(Seventeenth Lok Sabha) of the Committee on ‘Review of Power Tariff Policy
— Need for uniformity in tariff structure across the country’; and

(i) Action-taken by the Government on the recommendations/ observations
contained in Chapter-I of the Thirty-third Report (Seventeenth Lok Sabha) of
the Committee on action-taken by the Government on the
recommendations/observations contained in the Twenty-fourth Report
(Seventeenth Lok Sabha) of the Committee on ‘Demands for Grants (2022-
23)’ of the Ministry of New and Renewable Energy.

STATEMENT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON EXTERNAL AFFAIRS

SHRI ABDUL WAHAB (Kerala): Sir, | lay on the Table, a copy (in English and Hindi)
of the Statement showing action taken by the Government on the
observations/recommendations contained in the Seventeenth Report of the
Committee (Seventeenth Lok Sabha) on action taken by the Government on the
Observations/Recommendations contained in the Thirteenth Report on 'Covid-19
Pandemic: Global Response, India's Contribution and the Way Forward'.

MOTION FOR NOMINATION TO THE COMMITTEE ON PUBLIC ACCOUNTS

MR. CHAIRMAN: Now, Motion for Nomination to the Committee on Public Accounts;
Shri V. Muraleedharan.

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI
V. MURALEEDHARAN): Sir, | move the following Motion:-

"That this House concurs in the recommendation of the Lok Sabha that the
Rajya Sabha do agree to nominate one Member from Rajya Sabha vice Shri
Sukhendu Sekhar Ray, retiring from the Rajya Sabha on 18" August, 2023, to
associate with the Committee on Public Accounts for the remaining period of
the term of the Committee and do proceed to elect, in such manner as
directed by the Chairman, one Member from among the Members of this
House to serve on the said Committee."

The question was put and the motion was adopted.
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OBSERVATION BY THE CHAIR

MR. CHAIRMAN: Hon. Members, it is with deep concern and anguish that | am
constrained to convey to this august House that by our actions, we have plunged this
institution, that is, the Rajya Sabha, the Upper House, the House of Elders, into
virtual irrelevance. It does not gel well with logic and rational approach that for the
past over eight days, that is, from 20" July, 2023 to 31" July, 2023, the House is
being disrupted with the same issue, in spite of my categorical ruling dated 20" July,
2023. A very dangerous precedent is emanating before the country as a whole as our
oath and commitment are being seriously compromised by our actions.
...(Interruptions )... Short Duration Discussion on Manipur issue under Rule 176 had
been admitted and initiated yesterday and it remained inconclusive due to continued
disruption in this House.

Hon. Members, | had the occasion to interact yesterday with the floor leaders
on the issue and indicated to them in categorical terms that two-and-a-half-hours'
time has been allocated for the Short Duration Discussion on the Manipur issue.
...(/m‘errupz‘/ons)... Further, | suggested to them that such time, as suitable to them,
may be allocated so that views from all concerned be placed before the House.
...(Interruptions)... | am coming to that. ...(Interruptions)... Take your seat. | am
coming to that also. ...(/m‘errupt/ons)... However, in spite of that, the discussion
could not take place. ...(Interruptions)... We have created a situation whereby we
are throwing out the baby with the bath water. Insistence by the Opposition Members
that hon. Prime Minister ...(Interruptions)... Take vyour  seat.
...(Interruptions ).. . &1 ST, ST 319 MY JF 18] ...(FGLM)... Insistence by
hon. Members that the hon. Prime Minister responds is constitutionally ill-premised.
The accountability of the Government, the Executive, to the Legislature is a collective

responsibility. ...(Interruptions )... Do you want me to name vyou?
...(Interruptions )... You are not listening to the Chair. ...(Interruptions)... Why are
you creating ruckus? ...(Interruptions)... Nothing will go on record.
...(Interruptions )... Resume your seat, all of you. Please take your seat.
...(Interruptions )... | am responding to the issue. ...(Interruptions)... As a matter

of fact, in 2014, when the issue was raised by the distinguished Member, Shri Sitaram
Yechury, and he raised the same issue that the hon. Prime Minister be present to
respond to an issue,... ... (/m‘erru,oz‘/ons)... When such a distinguished Member
raised the issue, it was determined by the Chair that the demand that the hon. Prime
Minister responds is constitutionally infirm and ill-premised. ...(/m‘errupz‘/ons)... I
urge the hon. Members to seriously introspect and not surrender the space of
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dialogue, discussion and deliberation, as the same will not be serving the essence of
the oath the Members of this august House have taken. ...(Interruptions)... The 60
notices ...(Interruptions)... Yes, Mr. Sukhendu Sekhar Ray. Please word carefully
your point of order. ...(/m‘errupz‘/ons)...

SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, with all respects to the Chair, |
humbly submit that * This is my first submission. ...(Interruptions)... Number two,
why | am telling you this is because ...(/nz‘errupz‘/ons)...

MR. CHAIRMAN: Please listen to him carefully, as you should be listening to
everyone. ...(/nterrupt/ons)... If Mr. Sekhar Ray feels that it was an accusation
against a particular Member or a party, | can tell you that it is mistaken.
...(Interruptions )...

SHRI SUKHENDU SEKHAR RAY:

MR. CHAIRMAN: Mr. Ray, just a minute. Please take your seat.
...(Interruptions )...

SHRI SUKHENDU SEKHAR RAY: Sir, let me continue. ...(Interruptions)...

MR. CHAIRMAN: Hon. Members, we are surrendering our space elsewhere. By not
being functional, by not debating, by not engaging in deliberation, the issue is going
beyond us. ...(Interruptions)...

THE LEADER OF THE OPPOSITION (SHRI MALLIKARJUN KHARGE): Sir, allow him
to speak. ...(Interruptions)...

MR. CHAIRMAN: What is your point of order, Mr. Ray? ...(Interruptions)...
Nothing will go on record. ...(/nz‘errupz‘/ons)...

SHRI SUKHENDU SEKHAR RAY: Sir, | am telling this because this House has
witnessed ruckus day in and day out.

MR. CHAIRMAN: What is your point of order?

* Expunged as ordered by the Chair.
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SHRI SUKHENDU SEKHAR RAY: When the Treasury Benches were in the
Opposition, the then Leader of the Opposition said on record...

MR. CHAIRMAN: Mr. Ray, | am so sorry. Come out with your point of order.
...(/nterrupt/ons)... What is your point of order?

SHRI SUKHENDU SEKHAR RAY': He said that disruption is a part of our parliamentary
democracy. ...(Interruptions)...

MR. CHAIRMAN: Sorry. You have forfeited the right to raise it. ...(/m‘errupz‘/ons)...
SHRI SUKHENDU SEKHAR RAY: “...(Interruptions)...

MR. CHAIRMAN: | urge the hon. Members...(Interruptions)... Take your seat.
...(Interruptions )... Nothing will go on record. ...(Interruptions)...

| urge the hon. Members with utmost humility at my command and with utmost
restraint, to introspect, reflect and not to surrender the space of dialogue, discussion
and deliberation, as the same will not be serving the essence of oath that Members of

this august House have taken. ...(Interruptions)...  Take vyour seat.
...(Interruptions )...

The 60 notices received today are not in conformity with the rules and my
directions of December 8, 2022. ...(/nterrupt/ons)... They are not in consonance
with the direction imparted by me on 20t July, 2023, as they are not in wholesome
exercise of the privilege of the Members. ...(Interruptions)... These notices are
declined. ...(Interruptions)...

Hon. Members, on 20" July 2023, | had announced that some Members have
given notices for Short Duration Discussion under Rule 176 to discuss the issue of
Manipur. ...(/nterruptions)... | had accepted these notices after due diligence
prescribed under rules, and the discussion on Manipur issue was scheduled on 31
July 2023 which, unfortunately, could not take place due to repeated disruptions.
...(Interruptions)... Now, | have received letters from Prof. Manoj Kumar Jha, Dr.
John Brittas, Dr. V. Sivadasan and Shrimati Ranjeet Ranjan soliciting my permission
to withdraw their notices given under Rule 176 for Short Duration Discussion on
Manipur. These notices are wholly misconceived...(/nterrupt/ons)... Don't raise
this. ...(Interruptions)... Don't raise anything. ...(Interruptions)... Don't raise it.

* Not recorded.
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...(Interruptions )... Put it down. ...(Interruptions)... Hon. Members, take your
seats. ...(Interruptions)... Mr. Hooda, 'take your seat' means 'take your seat'.
...(Interruptions )... Mr. Randeep Singh Surjewala, today you are so well-dressed.
It has been noticed. Take your seat.

Hon. Members, we are becoming a 'subject of ridicule' by the public at large.
...(Interruptions)... You don't want discussion. ...(Interruptions)... You never
sought discussion on Manipur. ...(Interruptions)... Time was allocated.
...(Interruptions )... The House is adjourned to meet at 12 noon.

The House then adjourned at twenty -five minutes past eleven of the clock.

The House reassembled at twelve of the clock,
MR. CHAIRMAN in the Chair.

ORAL ANSWERS TO QUESTIONS

MR. CHAIRMAN: Q. No. 121. Shri Abir Ranjan Biswas. ...(Interruptions)... Hon.
Minister. ...(Interruptions)...

Assessment of the AB-HWC

*121. SHRI ABIR RANJAN BISWAS: Wil the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether there is any provision or incentive for promoting public-private
partnership, corporate social responsibility and social entrepreneurship under
the Ayushman BharatHealth and Wellness Centres (AB-HWC);

(b) if so, the details thereof and if not, the reasons therefor;

(c) whether there is any assessment or study on the contribution or impact of the
ABHWGCs on the reduction of out-of-pocket expenditure and improvement of
health indicators; and

(d) if so, the details thereof and if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(DR. BHARATI PRAVIN PAWAR): (a) to (d) A Statement is laid on the Table of the
House.
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Statement

(a) and (b) Under National Health Mission (NHM), Ministry of Health and Family
Welfare, Government of India provides financial and technical support to States/UTs
to strengthen their healthcare systems based on the proposals submitted by
States/UTs in their Program Implementation Plans (PIPs). States/UTs are
encouraged to contract in or outsource those services which improve efficiency and
quality of care in public health facilities or close the existing critical gaps.

Support is also provisioned for healthcare services through Public Private
Partnership (PPP) mode for establishing healthcare facilities. The area, which have
difficulty in accessing health facilities including underserved areas, States/UTs
sometimes adopt the Public Private Partnership (PPP) approach wherein
management and operation of health facilities are run through partnership with not for
profit organisations through a Memorandum of Understanding.

States/UTs may mobilize additional resources through Panchayati Raj
Institution/ Urban Local Bodies/local NGOs/ Corporate Social Responsibility funds/
Members of Parliament Local Area Development Scheme (MPLADs) funds etc. to
achieve desired outcomes of Ayushman Bharat-Health and Wellness Centres (AB-
HWC).

The areas of overall supervision and monitoring of these PPP arrangements,
including identification of services, private partner, terms of engagement, payment,
etc. lie within the jurisdiction of the respective State Government.

(c) and (d) Following the launch of Ayushman Bharat-Health and Wellness Centres
(AB-HWC) in April 2018, a formative assessment was undertaken by NITI Aayog in 18
states (Andhra Pradesh, Arunachal Pradesh, Assam, Bihar, Chhattisgarh, Gujarat,
Jharkhand, Karnataka, Maharashtra, Manipur, Meghalaya, Mizoram, Nagaland,
Odisha, Punjab, Sikkim, Tripura and Uttar Pradesh) across the country to assess the
progress and challenges of AB-HWC implementation.

The objectives of the assessment included review of the success of key
initiatives i.e. Human Resources, Medicines and Diagnostics, Information Technology
etc. and measuring early gains of strengthened primary health care services including
patient satisfaction.

The key findings are as under:
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e The launch of the AB-HWC scheme has facilitated the transition from
selective to comprehensive primary healthcare, as outlined in the National
Health Policy 2017.

® There has been an improvement in equitable access to healthcare.

® Primary-level facilities have improved their readiness to deliver care for non-
communicable diseases (NCDs) and other services beyond NCDs (Eye,
ENT, oral, elderly, palliative, and mental health services).

® There has been an improved availability of diagnostics and medicines at
HWGCs, especially for NCDs.

® The continuum of care (referral and tracking of patients) has improved
between SC-HWC and PHC-HWC.

e (Gradual uptake of teleconsultation using e-Sanjeevani platform was reportedly
useful.

e The addition of CHOs has enhanced the capacity of HWCs to provide an
expanded range of services.

e C(lients have shown higher satisfaction with services provided by HWCs
compared to non-HWCs, particularly in the areas of treatment, medicines,
diagnostics, and cleanliness.

e Additionally, several achievements have been observed, including the
development of conversion plans and roadmaps by all states, the timely flow
of funds from the central government, the use of performance-based
payments for Community Health Officers (CHOs), and the implementation of
teleconsultation services using e-Sanjeevani software.

® Anecdotal evidence from interviews with workers and patients revealed that
decreased need for travel for care and increased availability of medicines and
diagnostics was probably leading to a reduction in OOPE.

The link of the report is given below:
https://nhsrcindia.org/sites/default/files/2022-05/AB-HWC %6 20Report %620 -
%%620FINAL %620-%20May %62013.pdf

Further, A third party assessment of delivery of healthcare services by Sub
Health Centres and Primary Health Centres before and after transformation into AB-
HWCs was recently undertaken in the States of Uttar Pradesh and Bihar from
December, 2022 to January, 2023.

The key findings are as under:
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e The availability of a Community health officers (CHO) has enabled increased
access to service delivery- beyond the existing RMNCH and infectious
diseases, to include screening for hypertension and diabetes, as well as
increasing footfalls, particularly at the HWC-Sub Health Centres.

® There has been an outstanding improvement in the existing services for
Mother and Child health.

® The availability of medicines and diagnostics has improved significantly as has
the use of telemedicine and other digital technologies to ensure a continuum
of care.

® (reater coverage of NCD screening has been provided at AB-HWCs as
compared to sub centres that were not upgraded as Health & Wellness
Centres

As per the National Health Accounts Estimates report:

® The share of primary healthcare expenditure in Government Current Health
Expenditure has increased by almost 5 percentage points between 2013-14
and 2019-20 (from 51.1% to 55.9%).

e Out of Pocket Expenditure (OOPE) as a share of Total Health Expenditure has

declined by 17 percentage points during the same period (from 64.2% to
47.1%).

SHRI ABIR RANJAN BISWAS: Sir, | have two very important supplementary
questions. But, | feel much more importantis ... (Interruptions)...

MR. CHAIRMAN: No. ...(Interruptions)... Shri Naresh Bansal, supplementary,
please. ...(Interruptions)...

S} R F9 : § AR W HAl A I ST ABAN §, O ARDRI o YT
HRT- 2o US o9 Ay Bl SFGIHC T 6, Algcoll dall~ad § b fha 8,
. .(TAGH)... AT 75 AWHR & T IThT S THIY T3 2, T g IHHBI
TS T8 872 ...(FaE™)... § A @30 Sft 9 g8 Y S anear € o g9
e B & oIy I RDBR BIs HaH ISIE1 27 ... (FIHH)....

S1. W< FE0T 9O : AR TIRAT IR, H 39S A | A1 Ga Bl I8
AT =TEd! g b GIdd) A8 R Sl SeIbaR AGAS gl Sl &, ... (TaL ). ..
ST GURfASH 3R A e Refded W Tavie a=adl 2l...(aur)... ddqd
A1 AT UleeTd UTgde UIe-RIRMY H Sl 3RSMHE ¥&dl ©, ...(@@EM)...  including

identification of services, private partners, terms of engagement, payment etc., ]
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JH BRI T TAHE & 3SR 31 &l...(FA)... FIHI THR $ TAHIR RIETH Bl
T A & oIy & Tt U dod el Il &, ...(ag™)... it fas) ifthe
& oY Tl FeAY ST ... (FAHUH)...  $B UASII3IS Dbl W 9 BRI H I ST BT
TIET & 31X CSR activities < SicId W A TATY S 2. (TILH). ..

3MERUY AIE ABIGd ®I H I8 Iar arsd § & 596 ol gIR Ufeera
RAAST, ...(FAGH)... S YA 9T SIS Wl HGS B Fahdl & 3R other
local bodies T HGE B Hahell &l...(FAH)... NGOs & 3AfIR Corporate Social
Responsibility % 3TId SHAN ST A A8ISY B, ...(GEM)... d ¥ MPLADS Fund
q g Jre H AW ARA - 3 U€ doid dcd Bl HGe PR Adhd ol
... ..

MR. CHAIRMAN: Now, Question No. 122. Dr. Kanimozhi NVN Somu.
...(Interruptions )... Dr. Amar Patnaik.

Mandatory purchase of renewable energy
*122. DR. KANIMOZHI NVN SOMU : Will the Minister of POWER be pleased to state:

(a) whether Government is asking States to mandatorily purchase renewable
energy for reducing the Plant Load Factor for existing thermal power projects;

(b) if so, the details thereof and the reasons therefor;

(c) whether the Union Government has asked the Government of Tamil Nadu to
purchase solar power despite having surplus hydro power generation and if so,
the reasons therefor;

(d)the details of the States which have been given Renewable Purchase
Obligation (RPO) targets and their achievements till date, State-wise; and

(e) the details of penalties imposed for non-compliance of RPOs, State-wise ?

THE MINISTER OF POWER (SHRI RAJ KUMAR SINGH): (a) to (e) A Statement is
laid on the Table of the House.

Statement
(a) to (c) Government of India has been promoting use of various forms of

renewable energy to attain the goal of 50 percent cumulative electric power installed
capacity from non-fossil fuel-based energy resources by 2030.
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In furtherance of this objective, the obligations for purchase of Renewable
Energy by the States have been prescribed. As per para 6.4(1) of the Tariff policy
2016, the Ministry of Power (MoP) in consultation with Ministry of New and
Renewable Energy (I\/INRE) has to prescribe the long-term growth trajectory of
Renewable Purchase Obligations (RPOs). Pursuant to above, the Government has
been prescribing RPO from time to time. In the latest order dated 22" July 2022, the
RPO trajectory has been prescribed for the States from 2022-23 until 2029-30. As per
the order, the States shall meet a certain percentage of their energy consumption
from energy produced from Wind, Hydro, or Other Renewable Power sources. The
RPO trajectory as per the afore-stated order is at Annexure-I.

The Plant Load Factor (PLF) of a thermal power plant is dependent on several
factors including age of the units, past performance, planned outages, availability of
fuel, power demand etc. The PLF of the thermal power plants in the country during
the year 2022-23 has increased. The PLF of thermal power plants in the country
during 2022-23 was 64.15% as compared to 58.91% in 2021-22 indicating a
significant increase of 5.24%.

(d) The RPO trajectory issued by the Government is applicable for all the States in the
country including the State of Tamil Nadu. As per the order, any shortfall in Other
RPO (which comprises of Solar energy sources among others) in a particular year
can be met from excess of Hydro Purchase Obligation for that year. The present
status of RPO compliance of States is enclosed at Annexure-Il.

(e) The shortfall in RPO can also be met by the obligated entities through purchase of
Renewable Energy Certificates. The details of penalty imposed by the State
Commission(s) due to non-compliance of RPO are enclosed at Annexure-lil.

Annexure-I

1. RPO Trajectory beyond 2021-22 as per MoP Order dated 22" July 2022:

Year Wind RPO HPO Other RPO |Total RPO
2022-23 | 0.81% 0.35% 23.44% | 24.61%
2023-24 | 1.60% 0.66% 24.81% | 27.08%
2024-25 | 2.46% 1.08% 26.37% | 29.91%
2025-26 | 3.36% 1.48% 28.17% | 33.01%
2026-27 | 4.29% 1.80% 29.86% | 35.95%
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2027-28 | 5.23% 2.15% 31.43% 38.81%
2028-29 | 6.16% 2.51% 32.69% 41.36%
2029-30 | 6.94% 2.82% 33.57% | 43.33%

(a) Wind RPO shall be met only by energy produced from Wind Power Projects
(WPPs), commissioned after 31% March 2022.

(b) HPO shall be met only by energy produced from LHPs (including PSPs),
commissioned after 8" March 2019.

(c) Other RPO may be met by energy produced from any RE power project not
mentioned in (a) and (b) above.

2. Any shortfall remaining in achievement of 'Other RPO" category in a particular
year can be met with either the excess energy consumed from WPPs, commissioned
after 31%' March 2022 beyond 'Wind RPO' for that year or with excess energy
consumed from eligible LHPs (including PSPs), commissioned after 8" March 2019
beyond 'HPO' for that year or partly from both. Further, any shortfall in achievement
of ‘Wind RPO’ in a particular year can be met with excess energy consumed from
Hydro Power Plants, which is in excess of ‘HPO’ for that year and vice versa.
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Annexure-l|

Table: Status of RPO compliance in FY 2022-23*

RPO Target as per MoP Order for FY 2022-23 RPO Compliance
Sl. State Other Total
No. WPO HPO | Other RPO | Total RPO | WPO | HPO
RPO RPO

1 | Chandigarh 0.81% | 0.35% | 23.44% 24.61% 0.0% | 0.0% |76.2% | 76.2%
2 | Delhi 0.81% | 0.35% | 23.44% 24.61% 0.0% | 0.6% | 23.8% | 24.4%
3 | Haryana 0.81% | 0.35% | 23.44% 24.61% 0.0% | 0.9% |20.8% | 21.7%
4 | Himachal Pradesh 0.81% | 0.35% | 23.44% 24.61% 0.0% | 2.7% | 76.0% | 78.7%
5 | Jammu Kashmir & Ladakh UT 0.81% | 0.35% | 23.44% 24.61% 0.0% | 0.0% |56.9% | 56.9%
6 | Punjab 0.81% | 0.35% | 23.44% 24.61% 0.2% | 0.0% |27.3% | 27.6%
7 | Rajasthan 0.81% | 0.35% | 23.44% 24.61% 0.0% | 0.0% | 18.3% | 18.3%
8 | Uttar Pradesh 0.81% | 0.35% | 23.44% 24.61% 0.0% | 0.4% | 14.8% | 15.2%
9 | Uttarakhand 0.81% | 0.35% | 23.44% 24.61% 0.0% | 3.0% |57.4% | 60.4%
10 | Chhattisgarh 0.81% | 0.35% | 23.44% 24.61% 0.1% | 1.2% | 11.9% | 13.3%
11 g:z:n&&Nzg’a?':ave" 0.81% | 0.35% | 23.44% 24.61% 0.2% | 0.4% | 2.4% | 2.9%
12 | Goa 0.81% | 0.35% | 23.44% 24.61% 0.8% | 0.4% | 16.1% | 17.3%
13 | Gujarat 0.81% | 0.35% | 23.44% 24.61% 3.5% | 0.2% | 16.5% | 20.3%
14 | Madhya Pradesh 0.81% | 0.35% | 23.44% 24.61% 0.1% | 0.0% | 22.3% | 22.4%
15 | Maharashtra 0.81% | 0.35% | 23.44% 24.61% 0.0% | 0.0% | 17.1% | 17.1%
16 | Andhra Pradesh 0.81% | 0.35% | 23.44% 24.61% 3.3% | 0.0% | 25.1% | 28.5%
17 | Karnataka 0.81% | 0.35% | 23.44% 24.61% 6.4% | 0.0% | 40.3% | 46.7%
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RPO Target as per MoP Order for FY 2022-23

RPO Compliance

Sl. State Other Total
WPO HPO | OtherRPO | Total RPO | WPO | HPO

No. RPO RPO

18 | Kerala 0.81% | 0.35% 23.44% 24.61% 0.0% | 0.0% | 36.3% | 36.3%
19 | Lakshadweep 0.81% | 0.35% | 23.44% 24.61% 0.0% | 0.0% | 0.2% | 0.2%
20 | Puducherry 0.81% | 0.35% | 23.44% 24.61% 0.0% | 0.0% | 6.6% | 6.6%
21 | Tamil Nadu 0.81% | 0.35% 23.44% 24.61% 5.8% | 0.0% | 19.7% | 25.5%
22 | Telangana 0.81% | 0.35% | 23.44% 24.61% 0.0% | 0.0% |20.2% | 20.2%
23 | Andaman & Nicobar 0.81% | 0.35% 23.44% 24.61% 0.0% | 0.0% | 10.9% | 10.9%
24 | Bihar 0.81% | 0.35% 23.44% 24.61% 0.1% | 0.1% | 15.9% | 16.0%
25 | DVC 0.81% | 0.35% 23.44% 24.61% 0.0% | 0.0% | 10.6% | 10.6%
26 | Jharkhand 0.81% | 0.35% 23.44% 24.61% 0.0% | 0.0% | 30.0% | 30.0%
27 | Odisha 0.81% | 0.35% 23.44% 24.61% 0.1% | 0.1% | 25.3% | 25.4%
28 | Sikkim 0.81% | 0.35% 23.44% 24.61% 0.0% | 3.7% | 84.7% | 88.4%
29 | West Bengal 0.81% | 0.35% | 23.44% 24.61% 0.1% | 0.0% | 15.9% | 15.9%
30 | Arunachal Pradesh 0.81% | 0.35% 23.44% 24.61% 0.0% | 3.5% | 15.3% | 18.8%
31 | Assam 0.81% | 0.35% 23.44% 24.61% 0.0% | 2.7% | 20.4% | 23.2%
32 | Manipur 0.81% | 0.35% | 23.44% 24.61% 0.0% | 0.2% | 33.8% | 34.0%
33 | Meghalaya 0.81% | 0.35% | 23.44% 24.61% 0.0% | 3.2% | 56.7% | 59.9%
34 | Mizoram 0.81% | 0.35% 23.44% 24.61% 0.3% | 0.4% | 42.1% | 42.7%
35 | Nagaland 0.81% | 0.35% | 23.44% 24.61% 0.0% | 5.2% | 31.3% | 36.5%
36 | Tripura 0.81% | 0.35% | 23.44% 24.61% 0.0% | 0.1% | 13.5% | 13.6%

* Provisional
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Annexure-Ill
Sl. State ERC Penalty imposed on RPO non-compliance
No.
1. |Delhi ERC The penalty imposed on Delhi Distribution Licensees for Non-

compliance to RPO Targets from FY 2017-18 to FY 2019-20
are as follows:

RPO Penalty (Rs. Cr.)
FY FY FY
DISCOMs
2017- | 2018- | 2019-
18 19 20
BRPL 9.47 | 8.89 | 14.62
BYPL 624 | 7.0 | 8.97
TPDDL 0.00 | 3.16 | 2.75
NDMC 0.28 | 0.34 | 0.63
Total RPO
o 1599 | 19.61 | 26.97
Penalty

DR. AMAR PATNAIK: Sir, my supplementary question is this. Has the Ministry of
Power received any proposal from Odisha Government to amend its Order dated
22.07.2022 vide a Circular to treat all renewable energy under one basket and specify
only total RPO, not technology-wise RPO? ...(Interruptions)... It is because due to
separate targets being stipulated for wind and hydro which cannot be offset from
'Other RPO' procurement, the State of Odisha is forced to procure additional
renewable capacity under these categories, only to meet the individual wind and
hydro purchase obligation targets. ... (Interruptions)...

SHRI RAJ KUMAR SINGH: Hon. Chairman, Sir, we have actually made 85 per cent of
the obligation fungible. ...(Interruptions)... It means that 85 per cent of the
obligation can be met from any renewable. It is only 15 per cent which has been
reserved for hydro and wind. ...(Interruptions)... It is because these are two
technologies which are necessary for balancing and which are slightly more expensive
than solar. ...(/nterrupt/ons)... So, if we don’t keep a specific mandate for wind and
hydro, then, wind and hydro will not come up at all, we will only have solar.
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...(Interruptions )... So, during mid day, we will have so much of solar that we will be
able to give energy free. ...(Interruptions)... During the evening hours, when wind is
prevalent, we will not have the wind energy. ...(Interruptions)... That is why, we
have kept only 15 per cent mandate, 85 per cent is fungible. ...(/nterrupt/ons)...

MR. CHAIRMAN: Now, Question No. 123. ... (Interruptions)...
Shortage of HIV drugs

*123. SHRI AKHILESH PRASAD SINGH: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that there is a nation-wide shortage of the valuable HIV drug
Dolutegravir;

(b) if so, the details thereof and reasons therefor;

(c) the details regarding the supply and demand of the drug during the last three
years, State-wise;

(d) whether Government has taken any steps to address the shortage of the life-
saving drug; and

(e) if so, the details thereof, and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(PROF. S.P. SINGH BAGHEL): (a) to (e) A Statement is laid on the Table of the
House.

Statement

(a) to (e) No, there is no reported nation-wide shortage of Dolutegravir.
Dolutegravir (DTG) was introduced under the National AIDS Control Programme
(NACP) in a phased manner in 2020.

Dolutegravir is the key Antiretroviral (ARV) medicine prescribed for most
People Living with HIV (PLHIV) under the programme.

State-wise details of supply and demand of Dolutegravir (as TLD and single
tablet DTG) during the last three years is enclosed in Annexure-1.

Various proactive steps have been undertaken to ensure uninterrupted supply
of Antiretroviral (ARV) medicines including Dolutegravir. These measures include
strengthening supply chain unit at National level meticulous monitoring of stock at
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State and facility level as well as ensuring coordination for any emergency relocation.
States also authorized to do need-based emergency local procurement of ARV
medicine utilising funds allocated under the head “ARV drugs for exceptional cases”
and the National AIDS Control Programme Grant-in-aid given to State AIDS Control

Societies.
Annexure-1
. Supply & Demand of
Supply & Demand of TLD in o
Dolutegravir in three years
three years (2020-2023)
(2020-2023)
Tablet Fixed dose
S.No | Name of State o ) )
combination TLD (Tenofovir Tablet Dolutegravir (DTG-
300 mg +Lamivudine 300mg 50mg)
+Dolutegravir 50mg)
Demand Supply Demand Supply
1 Andaman & 37,440 46,935 0 255
Nicobar
2 Andhra 10,26,18,720 | 13,88,18,250 36,68,400 38,64,125
Pradesh
3 Arunachal 64,080 24,11,265 0 2,580
Pradesh
4 Assam 38,00,160 58,57,305 89,640 1,21,980
5 Bihar 3,68,60,040 4,64,33,550 4,71,600 11,99,095
6 Chandigarh 28,44,900 63,68,835 2,24,640 3,36,315
7 Chhattisgarh 72,61,560 1,15,25,490 1,25,640 4,14,950
8 Delhi 1,59,99,120 2,09,63,460 7,46,640 9,23,865
9 Dadar Nagar 73,080 1,44,900 2,880 36,010
Haveli
10 Goa 12,75,300 27,92,145 1,11,960 1,49,400
1 Guijarat 3,67,76,520 4,47,87,930 20,73,600 24,77,770
12 Haryana 1,11,83,700 1,35,98,550 2,64,960 3,81,210
13 Himachal 22,43,340 39,38,730 50,760 1,64,865
Pradesh
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14 Jammu 10,19,880 20,09,415 36,000 1,40,885
Kashmir
15 Jharkhand 58,26,240 75,92,085 69,840 2,19,125
16 Karnataka 6,79,83,120 9,12,43,095 46,53,000 90,40,540
17 | Kerala 73,22,580 1,16,60,685 3,50,280 5,38,655
Madhya
18 | Pradesh 1,50,31,980 2,58,90,540 3,68,280 10,50,295
19 | Maharashtra | 10,18,35,540 | 13,36,21,170 49,83,120 98,05,665
20 | Manipur 60,44,040 97,29,765 1,75,320 2,42,760
21 | Meghalaya 24,34,860 30,81,495 58,320 59,610
22 | Mizoram 79,53,120 1,07,37,855 82,800 2,04,035
23 | Mumbai 2,12,73,300 2,26,31,820 14,04,000 16,34,310
24 | Nagaland 45,74,520 73,68,450 73,440 1,44,735
25 | Odisha 77,16,060 1,43,01,480 1,38,240 5,09,920
26 | Pondicherry 6,95,520 12,75,825 30,240 18,450
27 | Punjab 2,82,75,120 2,86,43,625 2,70,000 6,64,410
28 | Rajasthan 2,60,78,580 2,96,00,985 8,90,640 11,14,880
29 | Sikkim 62,640 5,78,865 0 3,945
30 | Tamil Nadu 6,20,21,520 7,18,98,885 18,60,120 26,10,430
31 | Telangana 3,22,73,640 4,71,30,855 7,94,880 15,26,145
32 | Tripura 8,58,240 20,65,950 15,480 31,035
33 | Uttar Pradesh | 6,33,55,680 5,95,18,365 13,06,800 15,24,045
34 | Uttarakhand 77,785,160 50,70,705 1,569,120 2,90,600
35 | West Bengal 2,29,87,800 3,13,44,195 5,36,400 9,70,705
Total 71,44,10,100 | 91,46,83,455 | 2,60,87,040 4,24,17,600

*Demand/Requirement of ARV medicine is calculated based on consumption pattern, changes

in programme guidelines and expected increase in patient load. Supply is done as per
calculated requirement/demand along with three months' buffer stock.
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MR. CHAIRMAN: Shri Akhilesh Prasad Singh. ...(Interruptions)... Shri V. Vijayasali
Reddy. ...(Interruptions)...

SHRI V. VIJAYASAI REDDY: Mr. Chairman, Sir, does the Ministry acknowledge the
fact that the procurement mechanism for HIV drugs, that is, the tender for pooled
procurement of life-saving antiretroviral medicines faced bureaucratic delays in 2014,
2017 and 2022 thus leading to shortage of drugs? ...(Interruptions)... If so, what
checks and mechanisms will the Ministry implement to ensure that this does not
happen in future? ...(Interruptions)...

M. ta.9. g 99 : 9815y, 99 1992 W WReY Ud YRR BTl HATTT &
JITGETT 3 9IRT H National AIDS 3R STD Control Programme SIS fepa <1 <eT Bl
... (TIYTT)... SHDT JeIT prevention, detection 31 treatment & &TY®H Ubol &
HIETH A IMSERT HIV/AIDS and STD UiifhdT &1 9@1aT <11 1 ... (Fae™)... JoHq
H NACP &7 2021 9 2026 T I UrAd ol AT FET HH] ST b -Ig<d H 9l Y&l 2
...(TTU)... TE UH Aol A WD 2l ...(FIgH). ..

India Estimation Report, 2022 & STJAR HRA H THIT 24.67 A AN
HIV/AIDS ¥ YIf$d €1 ...(Jaem)... People living with HIV & IR | § gar |
...(TAYUT)... THD! Ueh SFAR Gl A ATDI &1 81 ... (FAYUH)... TR, HIV BT
®Ig SATSl 181 &l ...(FAY)... PLHIV & [T STla+ WR Antiretroviral therapy (ART)
DI ATILIBAT BRI &, ST AT HGRI -1 IS & ... (RQY)... TS 2004 F NACP
& TEd IFH DI T B ...(FIUF)... 39 BRIHA & d8d STAR AR @S BT A9
IS dTel A4 People Living with HIV & foIg Site-wR o Sed I[ureil aTell ARV
STl &1 FRAR ST gHfead o ST <@l 21 ... (Fae). ..

IR X, S W H 725 ART H&l 3R 1,261 link ART Hal & ATETH F HIV I
IS ST 16 T AN BT ARV SdTs UG &I ST Rl 2l ... (FaLH)... STAR &
YT BT fATRT & ol People Living with HIV @1 ART 1R Free Viral Load testing @1
Al Uerhel Bl Sf1 R8T B ... (FaL). ..

National AIDS control ﬁ, NACO Central Medical Services Society & HIETT |
PLHIV & g 13 faf¥=T g &1 ARV Ta @IS 1 ... (EH)... ARV Sa13i &I
ART gl # 3 faaRor & g 26 ¥T| # ST AIDS  control  societies &, States
AIDS control societies &, 3! YT BT STl &, ST&I UR People Living with HIV &I
S G131} &1 AT 3R [qaRor A1 {1 <I1ar gl ... ([WEEH)... &9 AN I W)
WX supply chain team §RT FRAIFYT AR U ARV a1 & Wlb bl AEHHIIdD
R M B Bl LLL(FAIH)... 96! B TeR & HH T 8 Ui, 39d forg
S W SaIdl B 8, ART $&l &l relocation HR &A1 ST 21 ... (F@Em™). ..
States AIDS control societies P JATALTIHATTAR 3MMUTIBIA H ARV I local
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procurement R+ d1 Al JfTBR T AT &1 ... (FALH)... 59D foIT "ARV drugs
for exceptional cases" TTH® Head & LT 84 AT T hl g I JATdfed &R
...(TAYH)... T8l I b PIfIS HEMRT & SR 99 AlbSIST BT AT, 9 41
AT g HA1 S b Iged H SR @Ry |3l ST, 7Agd Aiefaar Sff 7 usd
URICH B AR HaaTeiierdl BT uiRerd gl §U 19+ YTl 9 dis WY gd15 Ush 41 fad
& fog a1fda i gm &Y ot ... (=waE)... g gifead fear o o fash wwa
W WR R 41 39! STucAerd 18] 8ll... (a9 ). ..

HABISY, People Living with HIV & ST 3R SYIR & forv iy faem-
<9l & AR People Living with HIV & folg ARV gamy faft= daremi 3 faiRa
&I ST &l ...(GHH).... Dolutegravir T& anti-viral dT &, TS 2020 H national
programme (after due approvals of competent authority) H introduce T T
IMl...(-GH)... It is effective against both types of HIVs; HIV1 and HIV2. I8
=T side effect dTell Ueh JRIE ST &...(RGLT). .. I8 JIRRAT Bl 3Rel w0 F &
ST Bl...(FEHH).... BB & d8d  YFATSdl-UIioled soed, [HeRl 3R g=ai
& ST & TTY Dolutegravir e URIEIGT antiretroviral TT Bl...(TAELT). .. TS
HaTdl 9gd IR antiretroviral TAT31 & HUR AT| ...(FHM)... TTHT 95 GRAT AL
=T Dolutegravir-based Tam3ll WX &l...(ILM)...

HeIed, H I8 Wl He1 A5 & Dolutegravir T ITSeATdT SBHT &1 Dbls Fal
&1 2l...(FAY)... Current status of the ARV medicine Dolutegravir (as fixed-dose
combination of TLD and single tablet Dolutegravir) - I8 9gd URIg 2l... (AL ). ..
IE 9 gaT8dl Bl combination Bl...(ALT)... The nation-wide current stock status
of all ARV medicines.. ...(TAYM)... Y ITe, Ol H 3D oG BT Al bl Tl
HDHAT Zl....(TIL)..... 28 3T, 2023 DI IW Y S b (oY WRIG UfhAT STRT & 3R
D IMYNT fEH=R, 2023 W Y% B Bl SHIG 2l...(FGM).... This indent includes
Dolutegravir & TLD (besides 11 other ARV medicines) 31X I8 HIAT &I qul &I
3Tl & [Ty g B1fT... (Faem). .

MR. CHAIRMAN: Hon. Minister, thank you.

o .va.d Rig 999 : 98icy, $98 9ToraT IR IS AT IR -9TST9T 2RI 1S B
2l...(FAUH).... FEIGA, BH 2030 TDH IT BIRMR BN ...(FGLN)... $HD ALl
D1 =T H BHI AT, ... (TALT)....

MR. CHAIRMAN: Thank you hon. Minister; ... (Interruptions)...
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ol .ga.q1 .Rig 99 : 9819y, SRI%H & dsd TLD &I iy gl gifead &= &
oy 21 RATwR, 2022 9 50 TRRE IR @lIT &1 4 U=E 2l ... ([QEF). .. 3R
31T (Y 15T & G H ST d18d o, H§ 98 91 9a1 ol gl...(FAgH).... 78ied, §
AT & IR H 9d1 <l §l...(FGE)... T H 1,568,974 RIS estimated T,
ffd cumulative number of PLHIC on ATR, 97,469 &, fST®I 89 @I &1 < 32 &l
...(AYH).... STEI TP T & IR | TAT8 BT AH 8, 39 G H H I8 91
dladl %’% qST U\ 24,86,007 Tenofovir+Lamivudine+ Dolutegravir (TLD) [ average
monthly consumption & 3R 1,01,08,904 T stock (including pipeline) available
gl...(AY)... 981 W Dolutegravir (DTG )-50 mg &T average monthly consumption
1,24,634 & 3TR 38,41,644 &1 stock (including pipeline) available Bl...(GET). ..

MR. CHAIRMAN: Hon. Minister, thank you. ...(Interruptions)... Dr. Anil Jain.
...(Interruptions )...

W .Ta. 9 g 994 : H8l5d, § S sl <@ BT g, I 17 10 H 18101 Wk & Ui
T B ... (HIHT).... § TR0 HRT & I TRBRI A HEAT AT 6 HRAT TRBR
R TRE ¥ TA1831 < Y& B...(FFH). .. 89 Sd18d1 41 § 72 7, 3aaR"d 4l B g
gl...(gagm). ..

MR. CHAIRMAN: Dr. Anil Jain. ...(Interruptions)... hon. Minister.

o .. dt g 99a : 72y, Jfd 59 9 | <9 10 H IR0 4R & 91 T g,
STy T8 TR AIST TaR-YAR &1 MaeIdHdl Bl...(FaE)... VT & I ,
ARTSIg &, HUIMCH &, JTTHT 2 3R 37 Y2 8 - A T 10 § &, Siafh SR U<
3METE) § R a9 UR ®, T8I B SMETE] T 24 RIS &, offb U P AT H§ &1
SANT 98 UTS B ... (Tagm). ..

MR. CHAIRMAN: Hon. Minister. ...(Interruptions)... Dr. Anil Jain.
...(Interruptions )...

WA 3R TRAR Heamor #3it (ST . AR Aisfa) : R, 584 [0RR ¥ A fa
gl ...(FAUF)... IS IS A1 &, a1 89 AR fIWR A information T Ha!
gl...(TaEm™). ..

MR. CHAIRMAN: Dr. Anil Jain. ...(Interruptions)...
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S1. AT S TR, YIRS HHHAVT & AHel § AlRaeh Sd H 31 IRAC Bl RRTET
TS ©, Oldith R ¥ 42 TRIC Bl AREE §$ Bl...(FAYM)... TART AT Sl BT
PR Y& Bl...(FAU)... AT H U3iedl A &I dTell 6l 42 URUS B 8% ©,
YRA ¥ 82 WRHUC HH s ©l...(FAUM)... TAR] WY FAGI 59 R Hgld &
forq. .. (agm)...

it AT : 3TYHT U2 T 5 2. (FQEH). ..

ST 3 A : IR U I & 6 9 I U @R gcTS! A drdeH’ 7, S
YRT IRBR 3T TAT] IR & 3R 3R I 18 8, 91 S U fha=1 gd Bl
et 87 ...(FIET)...

o1, T4, 8 q9d : IIRET W), §7 AN D1 9978 A Y31 90 URUCT HATe ol TS o
T2 US| ...(FAUH)... ST FHTST BT 3ifod aafe &, < ved 9 fifsd 8, S a1
ST WY SIERT HIUES T 1T B . (I 89R fager & |reft Hagasi=ar
B IRTHTST BT IRAT T IB Bl ...(FAL)... B9 T3NS d! gifoifed ol & gdT & I1)
HIATIB B, P SATST &b hHdh &b IR F g1 38 &, I oV AR P IR | gl
W &l ...(FaUM)... Golal ISl & d8d 89 AN ggaiell gelrel Wl &R A ol
..(AYM)... IR TRl yifstfed fhd afs & srudret § 3 § fadpd g, al
3P oIy Aofia=h Jo=T & R § 91 32 &1 ...(FAYH)... 39 A9 TR MYPT IR
BT 3MTD] FdG-Te-d] Bl URTHIST Bl YR < X&T 2l ...(SaHM)... 3T IE o
ARG 6 I8 Akl IRAR & WIS AT Bl ...(FIHH)... IS 8 Bl
IS Bl ...(aY)... 89 3Afed gl IR W g vagdl uiiviicd fh &l agd
ASg BN X8 B ...(FAYM)... TIUIUH & gRT I8 Aol Il It 2l ...(Faem)...
AT 9T 93] Si A g b folg I8 BT 2l ...(FALH)... 2024 H 849 <Ll b
HRA B ...(GIH)... G Je J3A1 S 7 Ryeber Tt T S el
fpaT 81 ...(aae)... TS H BH & ol 2030 BT TRAC IET & ...(FAYM)... 3FR
39T IE BT & b R 39 IS Bl SR @ ST, 1 TAYDGH 4T 2025-26 Th
Bl ...(FIHT)... ST I AT IRH BT STl a1 B <31 AR AHHOT BT NP ol <,
T9 Th Ig ABR 37 9 BRIGH Bl ORI M ...(FIET)...

it guTafer : U At 124,
Surplus power generation in various States
*124. SHRI R. GIRIRAJAN: Will the Minister of POWER be pleased to state:

(a) whether Government has any plans to incentivize the surplus power/energy
producing States in the country;
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(b) if so, the details thereof and if not, the reasons therefor;

(c) the details of the power generation capacity installed and power generated in
various power surplus States of the country and their comparison with that of
Tamil Nadu;

(d) the funds allocated and disbursed to various power surplus States in the
country during the last three years; and

(e) the steps taken by Government to mitigate the problems faced by Thermal
Power Plants in Tamil Nadu due to shortage of coal?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI KRISHAN PAL): (a)
to (e) A Statement is laid on the Table of the House.

Statement

(a) and (b) Electricity generating capacity is set up to meet the demand for
electricity. The electricity which is generated is sold; and yields a profit, and no
additional incentive is necessary. Indian Electricity Grid (220 kV and above)
comprising of about 4.74 lakh ckm of transmission lines and about 11.92 lakh MVA of
transformation capacity is operating in the country with the objective of One Nation-
One Grid-One Frequency. This has facilitated transfer of surplus power from surplus
region(s)/states to deficit region(s)/states. Further, a robust regulatory framework
has been formulated for sale and purchase of power between various utilities
operating in the country.

Power Exchanges have been set up in the country with the objective of
ensuring fair, neutral, efficient and robust electricity price discovery. Surplus
State/Distribution Companies (DISCOMs) can sell power in these Power Exchanges
to States/DISCOMs/consumers requiring power. Different types of products namely
Real Time Market (RTM), Day Ahead Market (DAM), Term Ahead Market (TAM),
Green Day Ahead Market (GDAM), Green Term Ahead Market (GTAM) have been
launched in these power exchanges to facilitate sale/purchase of power. A robust
payment security mechanism adopted by Power Exchanges has led to no
default/delay in payment. The sale/purchase of power also takes place through
bilateral exchanges between States/DISCOMs through bilateral agreements.

A Portal for Utilization of Surplus Power (PUShP) has been launched by
Ministry of Power on 10.03.2023, wherein the original beneficiary State/DISCOMSs can
declare surplus power from Central Generating Station/Independent Power
Producers/State Generating Stations/Inter State Generating Stations and the same
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can be allocated/transferred to the new buyer based on the requisition done by them.
The liability of fixed cost along with energy charges is transferred to the new buyer
thereby reducing the retail tariff cost of consumers of original beneficiary State and at
the same time the demand of deficit state is being met.

Cross Border Trade of Electricity Guidelines have been notified by the
Government, wherein Indian entity can sell their surplus power to an entity of
neighbouring country, with whom India has agreement on cooperation of power, by
following the established procedure.

(c) The generation of electricity and its supply is commensurate to the energy
requirements of the States/UTs and any surplus that may be available with any State,
is utilized by the deficit ones through various market-based mechanisms. There are
no perpetual surplus generating States. While in some part of the
Day/Month/Season, these States have surplus, in some part of the
Day/Month/Season, they are not surplus.

The total power generation installed capacity in the country and in Tamil Nadu
as on 30.06.2023 is 421,901.63 MW and 37,837.12 MW respectively. The details of
State/UT-wise installed capacity including that in Tamil Nadu as on 30.06.2023 are
given at Annexure-I.

The total generation in the country during the year 2022-23 was 1624465 MU,
while in Tamil Nadu, total generation for the year 2022-23 was 116688 MU. The details
of State/UT -wise generation including that in Tamil Nadu are given at Annexure-II.

(d) As there is no specific scheme to incentivize surplus power/energy producing
State, the question of disbursement of funds to the power surplus generating States
does not arise.

(e) Ason 24.07.2023, coal stock available with the power plants in Tamil Nadu is
14.6 lakhs tonnes, which is sufficient for about 13 days at a requirement of 85% PLF.
Government of India has taken the following steps to ensure coal supply to
power plants in the country including Tamil Nadu for unhindered power generation:-
i. To address the issues of coal supplies to power sector, an Inter-Ministerial
Sub Group comprising of representatives from Ministries of Power, Ministry of
Coal, Ministry of Railways, Central Electricity Authority (CEA), Coal India
Limited (CIL) and Singareni Collieries Company Limited (SCCL) meet
regularly to take various operational decisions to enhance supply of coal to
thermal power plants as well as for meeting any contingent situations relating
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to Power Sector including to alleviate critical coal stock position in power
plants.

An inter-ministerial Secretary-level meeting is held regularly to monitor coal
stocks.

Government has issued revised coal stocking norms, which mandates the
power plants to maintain sufficient stock at all times to meet any contingent
situation.

Power Utilities have been importing coal considering their requirement as well
as cost-economics. Ministry of Power vide order dated 09.01.2023 directed
Central/State Gencos and IPPs to take necessary actions to import coal for
blending at the rate of 6% by weight through a transparent competitive
procurement so as to have sufficient stock at their power plants for smooth
operations till September, 2023.

As per Railways, during 2022-23, the net induction of coal carrying wagons
was about 8800 (about 150 rakes). During 2023-24, the likely net induction of
coal carrying rakes would be about 200 rakes, which could provide additional
50 rakes/day for coal loading. The expected increase in annual coal
transportation capacity on account of wagon induction would be about 70
Million Tonnes (MT). Similarly, likely net induction of coal carrying rakes in
2024-25 is about 250 rakes, which could provide additional 60 rakes/day. The
expected increase in annual coal transportation capacity on account of wagon
induction would be about 85 MT.

Railways have identified 40 number of projects for augmentation of coal
evacuation. Out of 40 projects, 17 number of projects have already been
completed and 23 projects are in progress. Out of 23 projects, it is expected
that about 18 projects would be completed by 2026-27.

According to Railways, likely increase in coal transportation capacity during
2023-24 and 2024-25 is about 185 MT.

To ensure sufficient coal, Captive Coal Mine Production target for Financial
Year 2023-24 is kept at 141 Million Tonnes in comparison to 102.69 MT for
previous FY 2022-23.
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Annexure-|
The State-wise Installed Generation Capacity (Fuel wise in MW) as on 30.06.2023
Fossil Fuel Non-Fossil Fuel
Total RES (Including Hydro)
Total Fossil Solar, Wind | Total RES | Total Non- |Grand Total
. L . Nuclear Hydro .
Sl. No. Region / State Coal Lignite | Gas | Diesel Fuel & Other RES |(Incl. Hydro)| Fossil Fuel
MW MW MW MW MW MW MW
1 2 3 4 5=14+2+3+4 6 7 8 9=7+8 10=6+9 14=5+12
1 |Chandigarh 45 0 15 0 60 8 102 64 165 173 233
2 |Delhi 3649 0 2115 0 5765 103 723 312 1035 1138 6903
3 |Haryana 8817 0 582 0 9399 101 2325 1440 3765 3865 13264
4 |Himachal Pradesh 145 0 0 0 145 29 3249 1086 4335 4364 4509
5 |Jammu & Kashmir 577 0 304 0 881 68 2322 264 2585 2653 3535
6 |Punjab 8214 0 150 0 8364 197 3818 1891 5710 5907 14271
7 |Rajasthan 11569 1580 775 0 13923 557 1942 23182 25124 25681 39604
8 |Uttar Pradesh 20388 0 1030 0 21417 289 3424 4792 8216 8506 29923
9 |Uttarakhand 602 0 520 0 1122 31 2096 934 3030 3061 4183
Un-allocated 1431 0 291 0 1722 237 751 0 751 988 2711
Northern Region 55437 1580 5781 0 62798 1620 20752 33966 54717 56337 119135
10 |Chhattisgarh 12222 0 0 0 12222 92 233 1314 1547 1638 13860
1 |Gujarat 17298 1400 6587 0 25285 797 772 21237 22009 22806 48092
12 |Madhya Pradesh 15913 0 332 0 16245 382 3224 6125 9348 9731 25975
13 |Maharashtra 25254 0 3513 0 28767 879 3332 12973 16305 17184 45951
14 |Daman & Diu 165 0 43 0 208 10 0 41 41 51 259
15 |D.N. Haveli 422 0 66 0 489 13 0 5 5 18 507
16 |Goa 492 0 68 0 560 34 2 36 38 72 632




46

[RAJYA SABHA]

Un-allocated 2835 0 198 0 3033 333 0 0 0 333 3366

Western Region 74602 1400 10806 0 86808 2540 7563 41730 49293 51833 138641
17 |Andhra Pradesh 11231 189 4067 37 15524 127 1674 Q378 11052 11179 26703
18 [Telangana 9439 61 832 0 10332 149 2480 5135 7614 7763 18095
19 |Karnataka 9948 486 0 25 10459 698 3632 17552 21184 21882 32341
20 |Kerala 2059 325 534 160 3078 362 1864 1134 2998 3360 6438
21 |Tamil Nadu 12754 1959 1027 212 15952 1448 2178 18259 20437 21885 37837
22 |Pondicherry 141 118 33 0 292 86 0 43 43 129 421
23 |Lakshadweep 0 0 0 27 27 0 0 3 3 3 30
24 |NLC 66 0 0 66 0 0 0 0 0 66

Un-allocated 1426 434 0 0 1860 450 0 0 0 450 2310

Southern Region 46997| 3640 6492| 460 57589 3320 11827 51504 63331 66651 124241
25 |Bihar 7397 0 0 0 7397 0 110 400 510 510 7907
26 |DVC 3037 0 0 0 3037 0 186 0 186 186 3223
27 |Jharkhand 2373 0 0 0 2373 0 191 128 319 319 2692
28 |Odisha 5020 0 0 0 5020 0 2163 634 2797 2797 7817
29 |West Bengal 8650 0 80 0 8730 0 1396 636 2032 2032 10762
30 |Sikkim 14 0 0 14 0 633 60 693 693 707
31 |Andaman- Nicobar 0 0 93 93 0 0 35 35 35 128

Un-allocated 1737 0 0 1737 0 85 0 85 85 1822

Eastern Region 28229 0 80 93 28401 0 4764 1892 6656 6656 35058
32 |Arunachal Pradesh 37 0 47 0 84 0 545 145 689 689 773
33 |Assam 403 0 742 0 1144 0 522 192 714 714 1858
34 [Manipur 16 0 82 36 133 0 87 18 105 105 238
35 |Meghalaya 0 0 110 0 110 0 417 50 468 468 578
36 |Mizoram 31 0 60 0 92 0 98 76 174 174 265
37 |Nagaland 32 0 74 0 106 0 66 36 102 102 208
38 [Tripura 0 0 487 0 487 0 68 34 103 103 590
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Un-allocated 113 0 64 0 176 0 140 0 140 140 316
North-Eastern 631 0 1665 36 2332 0 1944 551 2495 2495 4827
All India 205895| 6620 24824 589 237929 7480 46850 129643 176493 183973 421902
Annexure-l|
The details of State/UT-wise generation (in Million Unit) including that in Tamil Nadu:
For 2022-23 MUs
Name of Other

State/UT Thermal Gas Nuclear Hydro Wind Solar RES Total

Chandigarh 0 0 0 0 0 13 0 13

Delhi 0 3784 0 0 0 236 294 4314

Haryana 32137 3 0 0 0 555 865 33560

Himachal
Pradesh 0 0 0 38667 0 59 2854 41580
Jammu &

Kashmir 0 0 0 16777 0 0 393 17170

Ladakh 0 0 0 403 0 0 0 403

Punjab 31506 0 0 4400 0 2779 1391 40076

Rajasthan 55968 1450 6587 967 6111 34474 404 105961

Uttar Pradesh 151155 908 3193 974 0 3674 3543 163447

Uttarakhand 0 0 0 15436 0 332 602 16370

Chhattisgarh 142599 0 0 237 0 635 1368 144839

Gujarat 53323 2159 3640 6133 19206 10335 221 95017

Madhya Pradesh 135838 0 0 7309 4487 3839 547 152020

Maharashtra 124477 2430 8985 5894 7243 4388 5576 158993

DNH & DD 0 0 0 0 0 27 3 30
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Goa 0 0 0 0 0 15 5 20
Andhra Pradesh 60932 610 0 3748 7426 8141 845 81702
Telangana 50738 0 0 6010 279 6745 405 64177
Karnataka 35014 0 7443 13157 9968 14154 5454 85190
Kerala 0 0 0 7989 179 880 887 9935
Tamil Nadu 65221 1862 16013 5966 16914 9419 1293 116688
Lakshadweep 15 0 0 0 0 0 0 15
Puducherry 0 233 0 0 0 12 0 245
Andaman
Nicobar 215 0 0 0 0 24 14 253
Bihar 55200 0 0 0 0 170 119 55489
Jharkhand 30473 0 0 305 0 20 0 30798
Odisha 64874 0 0 5463 0 706 486 71529
Sikkim 0 0 0 11697 0 0 12 11709
West Bengal 87612 0 0 3424 0 125 1834 92995
Arunachal
Pradesh 0 0 0 4821 0 22 3 4846
Assam 5026 3367 0 482 0 216 63 9154
Manipur 0 0 0 478 0 8 1 487
Meghalaya 0 0 0 980 0 0 72 1052
Mizoram 0 0 0 204 0 3 59 266
Nagaland 0 0 0 177 0 0 112 289
Tripura 0 7079 0 0 0 7 0 7086
Sub Total 1182326 23885 45861 162099 | 71814 102014 29724 1617723
Bhutan Import 67424 6742
All India Total 1624465
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MR. CHAIRMAN: Shri R. Girirajan. ...(Interruptions).. Dr. M. Thambidurai.
...(Interruptions )..

DR. M. THAMBIDURAI: Sir, | am from Tamil Nadu. ... (Interruptions).. | want to raise
the Neyveli Thermal Power Plant issue. ...(/nferrupt/ons).. There is a lot of agitation
going on in Tamil Nadu. ...(Interruptions).. The farmers are affected because of the
Neyveli Project. ...(Interruptions).. Will the Government come forward to solve the
issue of farmers and not acquire more land for this project? ...(/m‘errupz‘/ons).. Sir, |
want the hon. Minister to assure the farmers and immediately take back the Neyveli
Project and not acquire more land for it.

MR. CHAIRMAN: Dr. Thambidurai, please ask your question. ... (Interruptions)..

DR. M. THAMBIDURAI: This is what | want to know from the hon. Minister.
...(Interruptions)..

THE MINISTER OF POWER (SHRI RAJ KUMAR SINGH): Mr. Chairman, Sir, Neyveli
Power Plant is actually being constructed by the Neyveli Lignite Corporation, which
comes under another Ministry. ...(/nterrupt/ons).. But, | will convey the sentiments of
the hon. Member to the concerned Ministry. ... (Interruptions)..

Y e Ri=gT : U JE1SY, § R ¥R DI 39 914 B 98Ts o1 A8 § [P
UTeR o &3 H ST hifIbIR] BIH TNl Bl ... (FALTH)... ST AT ATl I H & 9,
I &Y [STell G 4 of 31U B ...(RHM)... IR 9l IR I, [T agd &
HEayul B g3l &, FoTd®! IUTe &Har Wl 9¢1 8 3R Td BRI 981 & WA
AR IR QX <9 DI A el 2, ... (GEM)... T81 P ASIGRI & A1 U AHSIT g7l
oA ...(AE)... 731 ST 71 ASIGRI & HeAmvl & foy 98d weayul & & g, dfes
I G DI VIR R UR AN T8 (BAT ST &1 &l ....(Fag)... § 7301 Sff & I8
ST ATS g [ d §9 7Y T TR el ? ... ().

SHRI RAJ KUMAR SINGH: Mr. Chairman, Sir, that issue was not a part of this
question, but, nonetheless, | have taken note of what the hon. Member has said and |
will look into it and get back to you. ...(Interruptions)..
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MR. CHAIRMAN: Dr. Sasmit Patra. ...(Interruptions).. Please change your mike.
...(Interruptions ).. You can change your mike. ... (Interruptions)..

DR. SASMIT PATRA: Sir, my question to the hon. Minister is that since this question
is about renewable energy and surplus power, whether there have been any steps
taken by the Ministry to engage with the States like Odisha, which are producing
surplus power and try to incentivize States like Odisha to produce more.
...(Interruptions ).. | will just take a small detour to that. ...(Interruptions)... As we
have more thermal capacity, we have more hydel capacity, these capacities can be
better utilised for trying to improve more surplus power through States like Odisha.
...(Interruptions )... Have there been such discussions with the State Governments?
...(Interruptions)...

SHRI RAJ KUMAR SINGH: Mr. Chairman, Sir, we have built in a system for
incentivising those States which install surplus renewable energy capacity, which
means renewable energy capacity beyond their mandate under the renewed purchase
obligation. ...(/nterrupt/ons)... So, any distribution company, in any State, which
establishes renewable energy capacity beyond their mandate, firstly, can sell their
surplus energy to the States which are having a shortfall against their RPO; and,
secondly, against that, they also get renewable energy certificates per unit which has
a value in exchange today of one rupee per unit. ...(/nterrupz‘/ons)... That is the built
in incentive we have put into the system. ... (Interruptions)...

DR. C.M. RAMESH: Sir, regarding solar and wind energy for storage, are you
planning any pump storage projects all over India? ...(/nterrupt/ons)... That is the
model now that is coming up. Please tell us something about the pump storage
projects. ...(Interruptions)...

SHRI RAJ KUMAR SINGH: Mr. Chairman, Sir, we already have about 4,000 MW of
pump storage and | have proposals for approval of 30,000 MW more, much of which
we have approved. So, by 2030, | think, we will have at least 30,000 or 40,000 MW of
pump storage. ...(Interruptions)...

MR. CHAIRMAN: Q.No. 125.



[ 1 August, 2023 ]

Write-offs and gross NPAs
*125. SHRI JAWHAR SIRCAR: Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that Ministry has written-off 0 12,09,606 crores of all banks
in the last eight years and nine months and out of the said amount how much
amount is involved in frauds;

(b) the steps taken to recover this amount and punishments meted to each of the
top twenty fraudsters;

(c) the percentage of promoters left with no or low realizable assets to monetize;
and

(d) the reasons for India’s Gross NPA rate hovered between 4 per cent to 11.5 per
cent in the last 10 years though the international standard range from only 0.5
per cent to 1.5 per cent?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (DR. BHAGWAT KARAD):

(a) to (d) A statement is laid on the Table of the House.
Statement

(a) to (d) The Ministry does not write-off any loan given to borrowers by banks. As
per Reserve Bank of India (RBI) guidelines and policy approved by banks’™ Boards,
NPAs, including, /inter-alia, those in respect of which full provisioning has been made
on completion of four years, are removed from the balance-sheet of the bank
concerned by way of write-off. Banks evaluate/consider the impact of write-offs as
part of their regular exercise to clean up their balance-sheet, avail tax benefit and
optimise capital, in accordance with RBI guidelines and policy approved by their
Boards. Such write-off does not result in waiver of liabilities of borrowers to repay and
therefore, write-off does not benefit the borrowers. The borrowers of written-off loans
continue to be liable for repayment and banks continue to pursue recovery actions
initiated in written-off accounts through various recovery mechanisms available to
them, such as filing of a suit in civil courts or in Debts Recovery Tribunals, action
under the Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002, filing of cases in the National Company Law Tribunal
under the Insolvency and Bankruptcy Code, 2016, through negotiated
settlement/compromise, and through sale of non-performing assets.
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RBI has apprised that it does not maintain data in respect of amount written-
off in accounts which were declared as fraud. However, as per RBI data on the fraud
based on the date of occurrence, amount involved in fraud in Scheduled Commercial
Banks (SCBs) in respect of amount involved of Rs. 1 lakh and above has declined
from Rs. 12,819.57 crore in the financial year (FY) 2020-21 to Rs. 6,979.72 crore in
FY 2021-22 to Rs. 1,650.27 crore in FY 2022-23.

With regard to the actions taken against the cases of fraud, banks are required
to lodge complaints, immediately on detection of fraud, with law enforcement
agencies. Further, RBI’s Master Circular on Frauds, dated 1.7.2016, provides that no
additional facilities should be granted by any bank/ financial institutions to borrowers
classified as fraud and that such borrowers are debarred from availing bank finance
from Scheduled Commercial Banks, Development Financial Institutions, Government
owned NBFCs, Investment Institutions, efc., for a period of five years from the date of
full payment of the defrauded amount.

The Directorate of Enforcement (ED) has apprised that as on 28.7.2023, it has
taken up 848 bank fraud cases involving both public and private sector banks for
investigation under the provisions of the Prevention of Money Laundering Act, 2002
(PI\/ILA). Necessary action as per the provisions of PMLA has been taken, which
resulted in attachment of proceeds of crime amounting to Rs. 62,179 crores approx.
Further, 112 persons have been arrested in these cases and 195 prosecution
complaints have been filed before the PMLA special court. Also, assets amounting to
Rs. 15,113.02 crore have been confiscated and restituted to the PSBs in these cases.

The Asset Quality Review (AQR) initiated by RBI in 2015 revealed high
incidence of NPAs. Following the AQR results, banks initiated transparent
recognition, reclassifying standard restructured advances as NPAs and providing for
expected losses on such advances. Thus, primarily as a result of transparent
recognition of advances with stress as NPAs, gross NPA ratio of scheduled
commercial banks rose from 4.28% in March 2015 to 11.18% in March 2018. As a
result of Government’s 4R’s strategy of recognising NPAs transparently, resolving
and recovering value from stressed accounts through clean and effective laws and
processes, recapitalising public sector banks, and reforms in banks and financial
ecosystem, gross NPA ratio of scheduled commercial banks has since declined to
3.87% as on March 2023.

SHRI JAWHAR SIRCAR: Sir, | would like to place before hon. Chairman a statement,
which | would like to be endorsed by the hon. Finance Minister, because the reply
that is given ...(Interruptions)...
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MR. CHAIRMAN: Ask a supplementary question.

SHRI JAWHAR SIRCAR: Sir, this is the supplementary question. | have put it in
writing.... (Interruptions )... The other issue is that today... ... (Interruptions)...

MR. CHAIRMAN: Q.No. 126.
Implementation of PM-ABHIM

7*126. SHRIMATI KANTA KARDAM: Wil the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the details of the progress of the work done and the expenditure incurred
under Pradhan Mantri Ayushman Bharat Health Infrastructure Mission (PI\/I-
ABHII\/I) in the country, State/UT-wise including Uttar Pradesh; and

(b) the norms and mechanism for establishment of Public Health Facilities Center
in remote, rural, inaccessible and tribal areas under PM-ABHIM, State/UT-
wise?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(DR. BHARATI PRAVIN PAWAR): (a) and (b) A Statement is laid on the Table of the
House.

Statement

(a) and (b) Pradhan Mantri Ayushman Bharat Health Infrastructure Mission (PM-
ABHIM) is a Centrally Sponsored Scheme (CSS) with some Central Sector
Components (CS) which has an outlay of Rs. 64,180 Crores for the scheme period
(2021-22 to 2025-26).

The measures under the scheme focus on developing capacities of health
systems and institutions across the continuum of care at all levels viz. primary,
secondary and tertiary level and on preparing health systems in responding effectively
to the current and future pandemics/disasters. The objective of the scheme is to fill
critical gaps in health infrastructure, surveillance and health research — spanning both
the urban and rural areas.

T Original notice of the question was received in Hindi.
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Following support is provisioned for States/UTs under CSS component of the
scheme:

1. Construction of 17,788 rural Health and Wellness Centres (HWCs). HWCs are
to be established in plain areas having population of 5000 and in difficult areas
- hilly, tribal, desert etc, having a population of 3000.

2. Support for 11,024 urban Health and Wellness Centres in all the States with the
focus on slum like areas. One Urban-HWC is to be set up as per 15,000~
20,000 population for catering predominantly to poor and vulnerable
populations, residents of slum and slum-like areas.

3. Establishing 3382 Block Public Health Units (BPHUs) at block levels.

4. Setting up of Integrated Public Health Labs (IPHLs) in 730 districts.

5. Establishing Critical Care Hospital Blocks (CCBs) in 602 districts (with
population more than 5 Iakhs) and with referral linkages in other districts.

The CSS components of PM-ABHIM is implemented by following the existing
framework, institutions and mechanisms of the National Health Mission. The
proposals are received from State/UT Governments and Government of India
provides approval for these proposals as per norms and available resources within
overall resource envelope as per the detailed discussion during the meeting of
National Programme Coordination Committee (NPCC) which are jointly attended by
both the State and Central officials.

Administrative approvals have been accorded to States/UTs for an amount of
Rs.21,130.89 Crore for Construction/strengthening of 7,808 Sub-Health Centres-
Health and wellness Centres, 2,168 U-HWCs, 1557 BPHUs, 561 IPHLs at District level
and 443 CCB as on 25.07.2023.

The details of the approvals and funds released to State/UTs under the
scheme is at Annexure-l and Annexure-ll respectively.

Annexure-|
(Rs. in Crore)
States/UTs approvals under PM-ABHIM*

Units Approved
— Total
S, Building- U- Amount
State/UT lessSC- | HW | BPHU | IPHL | CCB
No. Approved
HWC C

A & N Islands 0 0 0 0 0 0.00
2 Andhra Pradesh 0| 184 0 13 14 540.75
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3 Arunachal 0 0 0 22 1 66.94
Pradesh
4 Assam 768 0 207 33 27 1300.67
5 Bihar 2546 0 59 12 12 1877.11
6 Chandigarh 0 19 0 1 0 22.25
7 Chhattisgarh 0 0 91 28 23 831.36
8 DNH & DD 0 4 0 1 35.00
% Delhi 0 0 0 0 0.00
10 Goa 0 0 0 50.00
1 Gujarat 0 0 0 26 26 793.73
12 Haryana 0 0 0 22 22 627.67
13 Himachal 0 8 20 3 2 74.94
Pradesh
14 Jammu & 0 79 230 16 8 599.81
Kashmir
15 Jharkhand 893 0 29 714.84
16 Karnataka 0| 14 % % 281.26
17 Kerala 0 0 14 14 404.63
18 Ladakh 0 0 2 2.50
19 Lakshadweep 0 0 1.25
20 Madhya 0 0 196 52 50 1543.41
Pradesh
21 Maharashtra 0 0 0 18 18 508.75
22 Manipur 64 0 0 14 113.27
23 Meghalaya 151 0 0 3 88.04
24 Mizoram 0 1 0 10 1 38.96
25 Nagaland 0 0 0 1 1 45.34
26 Odisha 604 0 1563 24 22 1024.92
27 Puducherry 0 32 0 4 3 158.44
28 Punjab 0 0 0 18 16 478.79
29 Rajasthan 1112 47 33 10 10 794.58
30 Sikkim 0 0 3 1 28.97
31 Tamil Nadu 0 0 38 33 943.95
32 Telangana 0| 496 33 31 1369.03
33 Tripura 0 0 7 1 35.73
34 Uttar Pradesh 1670 | 674 515 75 62 4352.23
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35 Uttarakhand 0 0 24 4 2 71.93
36 West Bengal 0 510 0 23 22 1309.84
Total 7808 | 2168 1557 561 443 | 21,130.89
*(As on 25.07.2023)
Annexure-I|

(Rs. in Crore)

Central Release under PM-ABHIM from FY 2021-22 to 2023-24

.No. | State 2021-22 2022-23 2023-24
1 Andaman & Nicobar Islands - 1.11 -

2 Andhra Pradesh 3.75 15.76 -

3 Arunachal Pradesh 0.56 0.10 -

4 Assam 57.90 2.26 -

5 Bihar 125.86 7.17 -

6 Chandigarh - 4.79 -

7 Chattisgarh 11.25 1.34 -

8 DNH & DD - 0.24 -

9 Delhi - - -
10 Goa - 0.06 -
1 Gujarat - 29.54 39.54
12 Haryana 11.06 1.31 -
13 Himachal Pradesh - 28.05 -
14 Jammu & Kashmir 16.11 1.00 -
15 Jharkhand 44.70 183.04 -
16 Karnataka 11.25 37.10 -
17 Kerala 3.75 24.89 -
18 Ladakh - 0.00 -
19 Lakshadweep - 0.63 -
20 Madhya Pradesh 22.85 98.70 -
21 Maharashtra 17.45 4.07 -
22 Manipur 4.56 10.92 -
23 Meghalaya 3.65 43.28 -
24 Mizoram 0.28 1.52 -
25 Nagaland 0.28 0.08 -
26 Odisha 32.15 211.46 41.44
27 Puducherry 0.42 0.19 0.89
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28 Punjab - 24.16 -

29 Rajasthan 45.37 83.59 76.01

30 Sikkim - 0.75 -

31 Tamil Nadu 17.45 150.42 47 .99

32 Telangana 11.25 53.88 39.57

33 Tripura - 0.90 -

34 Uttar Pradesh 124.63 173.71 123.98

35 Uttarakhand 1.56 32.31 -

36 West Bengal 3.95 - 30.91
Total 584.04 1,228.35 400.33

Note:

1. Central Release for the F.Y. 2023-24 is updated up to 24.07.2023 and is provisional.
2. The above releases relate to Central Govt. Grants & do not include State share contribution.

SN I B : HBIGT, H AT HA1 SIf A g Yo arsdl § 1% AREI®
WY g JAT UG TR b DI, [AVTHY IR U Ifed I/ FeRTY
AR, T U AT w122 ...(FILH)....

S1. UReH Y01 9aR : FIRAT R, "FTHAT S IR 2 SHhRgFaR (e’
T V4T e 7, RigeT Sy & f6 difds @ R & 918 R afasy & vy &1
feomer I9sfie Jrar 7, O S99 fAued & ot WReR & JIRY 81 a1zl
..(TAY)... AN BT MG-71d T BT DI 3! Giaar fAel, sAfey ey
geE HAT AT ST 6 g W U B e Al W I8 Ao 3N 7, NEdT A
'YETTHAT SIS R 2 IHREFaR e’ Bl ...(FIE)... IR, | M ATegH o
TE BT AR o I8 TP gl WS W19 & 3R 308 $5 Aol Ay FrHcd
W SIS Y B ...(FGEM)... SHHT TOIC 64,180 BRIIS Bl ...(AHM)... T Jfaesi §
3NTST I ST 981 goic U8l HYI ol ST AT 1| ....(FGLH).... I8 YRS goic Bl
...(TALI)...TTTAUH & I[ATdT Ig AT ol 2l ...(FAL™)... 15" Finance & AT -
T I Ioic 8N B WdeX bl WU B+ & ov a1 71 B ...(FaL ).... 399
(Y. TR, H xR AiES HEIGAT BT I AT aTe<] § b I8 Ui ay Bl
JISHT 21 ..(FALIH)... 9 U 99 § YTgAEN oldel IR B B I8 &, Ahe] 3N
R BIR & foIY BId IR B ©, AN 89 BNe IR RAR UTSHS &b AI-F1Y
fERex @1 W §991 B U] ...(Hag™)... SRS 3R diede Sl gfaemit &
Y- sHH Afdad 3R g REd O T Jaed B 9 SiieT T B
..(FAT)... AP ST WIS ©, b 3fIId 8H 17,788 Ol 2] TS doi-id Hed
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PT HIC I PR ¥T &l U8l IR 39 g3 UM IR Bl 50 TS I Hed g9+ o
T 5l

SER1 I8 b 9 §H 3 I I bR &, Al A& H 9 11 B9IR BRIS BUY Bl
Tqure feam a7, RTaH 89 o1d+ 2el TS dai=¥ Wed 994 a1l &

U AT AR TSR« BT 2 b ITR Yo%l & oy i ar 'y
RIS VR 2o SHRgaR ' & A9 | $© gfagr 81 H I 91 A
fop SRR 1 SR U & A1 Y1 IS B I goie AT AT 81 HR] ThIH & JIegH
I TR U2 & {17 5 BOIR BRIS SUI W SATET Bl 131 BT WifdsiH fham a7 81 S99
TR WX fAfesTTe™ 1,670 FI-Hed 971 3R 674 316 Hed g1 lidh ofdd IR
715 Ufedleh B Y (ANUITERY) a1 BRI B8R ofd Bl T fbal g, aifd
B ST b BRI BTt 4 ¥ ORE I ofed & ol 89 ST US| ST 8% U
fSTel # ofg T71 TR U< H 75 MsUIgayd (FTHICS Ufeeld 2 oid) g9 ST I8!
g 3R 9P AT B SR U H 62 fhfedha Bax eI satad a1 3 100 IS
3R 50 989 & |1 €1 100 999 & 117 44 HRIS TUY I AR fMEfed Bl 715 7 31K 50
99 % oY 23 FHRIS SUY DI A rdfed o 78 2l

$qD 3fATET H 3Tqh HeFH H G A b gqDb! I b foIg H-urer &
forT ft TR gTe o T &, ST 100 999 &6 folg 7 RIS BYY BT 31X 50 9849 &
o7 4 RIs v BN fefede eificed & A1U-91Y 8RR ST Td-Hc AfShd
PHIcTorsT &, STD] | B9 T BT Sff X8 &l J31 o & o 39 WhH 4 Tg-71q
ggd ISl gfaar Mol gdd 1Y & 89 Toll-haec e bl |l 9erar < I8 §l
...(SaH)...

ST BT HaH : HEIGT, H Aqh A F A=Y H3Al S & o1 @medl § fb
31ET 3R TXel YRATST H fh Taeeey®il 991¢ 1Y 87 ...(FGEM). .

1. YR YAIvT 9aR : HEIed, 39 Ugal ) a7 8 T 17,788 ®R g U o
T g9 € 3R 11 EoIR BRIS BIT W SITGT B 1T H 369 2] TS doa- o a9
gl ...(FFY)... T8 T To! ST © b AR e TS I ey 9+ o 37 &,
ST AT -T1Td Dl AT BT ....(HGHT)...

(At this stage some hon. Members left the Chamber)

SHRI BHUBANESWAR KALITA: Sir, the PM-ABHIM Scheme is appreciated globally.
The guestion is of implementation of PM-ABHIM under which wellness centres, multi-
specialty hospitals and medical colleges in every district are being built. My question
to the hon. Minister is whether those district hospitals will be upgraded to multi-
specialty hospitals along with nursing colleges and medical colleges. The second
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part of my supplementary question is whether the Government is proposing to
increase the number of wellness centres which are being built in every State and
whether CSR funds will be used in these wellness centres.

WY 3R URAR BTl #34t (S1. A9 AISIAA) : HEIG, AFAII 9ew 7 9gd
3BT U2 SSTT Bl Al Ta-He B4l Sl | el Aradl, Hidl S - g9 el |
AT & 3R FHT TRl I ARId §Y 31RT RIT B DI LD 2, SHD HUR &I
foar 81 &9 difds s & SR <@t fh <97 § 30 SRR B 3iR STl
U BRI 95 JMMILID ol IHD o1y 5 ATl H 64 BUR HRIS SUU A=Y Yhel &
w0 ¥ U, I U fSfede | UaRsT 100 BRIS B9 g9 b SITYT| 100 BRIS SU
Gd BRb i oladt AR [SREFE daet W U1 fhicdhd HaR e IR SIe,
ST8T 100 IS BT AT Bl, 3R S8l ATATS b1 iaer gl g4l fhfchrd Bar
gfiie ¥ dfeeier o1 giagn 81 3R I8 fhfehd bR e <lid & A1 Srs, IS
1%'1'2’ Il | ?ﬂqﬁf ﬁl &1 ¥ surveillance and diagnostic system i ﬁ, a1fh T
fpg e # b <15U & fSUIST et RB1 © - surveillance & ATEIH ¥ 2T oldd WX,
IS ofddl W) 3R Wgdl odad TR IHHT Ydl ol Al 'SP HRd 5o
SPREFIR 9 § 50 IR JaRAT Bl Uh IR T & A1 sfeic A Bl
DI B TTE B

A Heled, g1 add gY el 81 X818 & d Jorid 4 fagrges o 3R
ORI GRBR 9 1 BT | I ach Ul AT BIelt o {891 gl e o I8 Hedd
9} fop Yo WRPR B @d & o T IRT, <ifhs doot Ta-dic & 91 47 =81 g
o1, FoTTdh HIRUT el SUferd Yad! off, oifeh A1) Tave # fRufy geeit 81 3 & ufa
A HEM H RT5T WRBR b A1l HIfET DA § 3R I8 dbadl g [ AR U Taid
goic 8, 31T goic BT ST HIFTT| BH g IRHR BT I8 he-l Is a1 & fb 31
ICEC] €|€;T3ﬁ, not only for health sector but also for infrastructure development Ty QW
gl V&1 & EXSl £fte 3 319 dTol feAT & 97 BT health infrastructure qolgd %ﬁ"ﬂ, I
health surveillance system Huidd 811 Health manpower @& foTT 91 Health and Wellness
Centres Teld &1 g8 manpower @1 TTIIHdT BT 8, I oIU 89 3MTeId IgarT
I T 8, fSRgae gifed & forg Wt &9 anfdrs agam o< B €, S9a! sfaatic
ERIE § YR GRBR 3METH A8 B I8! &, d1fdh ¥ Bl Pls BT 7 I8 iR
% AR< Afh dP health access 81 1R affordable &, 39 foly 7T fosam ST 8T Bl

SHRI G.K. VASAN: Sir, | am happy to say that the Health Ministry of our country
stands as one of the topmost in the world. It has proved itself, at the time of
COVID-19, by catering to the needs of crores and crores of people. The Government
of India has given confidence to a country with 140 crore population and we have
saved lakhs and lakhs of people from deathbed.
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My pointed question to the hon. Minister is this. PHCs are very important in
this particular infrastructure mission under the Prime Minister’s name to cater to the
needs of lakhs and lakhs of poor people. | wish that this particular mission reaches
the last hamlet/village in our country and the poorest of the poor is helped. It is the
need of the hour and it is the wish of our hon. Prime Minister. So, | would like to
know what the Health Ministry is doing to reach the poorest of the poor in villages.

S1. 9@ AisSiT : GUMUT 7818y, AT 9aw | 9gd eyl fqwy v g &
health accessible BIFT TRTI oIR<T JR—ISH WX Ws Afth 3R IRIR & I&T 2o
BIATTST B Ug, IHD [T BT 984 robust AT Bl Bl AT < H 1,57,000
31fe® Health and Wellness Centres §91TY Y & Health and Wellness Centres TR
Community Health Officer - Uch Eﬁ@ﬂﬂ WiﬁmiﬁgﬂﬁﬁWﬁﬁ SRR %,
ITD! ST ST IS B, AT I81 AT aTel G AN Bl g SieHe el

eIy, H MU ATEgH I e+ Dl AR 9 DI A1 18 § b 89 1,57,000
Health and Wellness Centres @l I(:d)lri\g;drci STIQ\*JC@H e ) \_rﬁ@' o= %\'I SHN
eRgae Afsdmd dioa a1 f$igae gTed hub 89 gd & IR IR 1,57,000
Health and Wellness Centres spoke o ﬂ—c}% gl Health and Wellness Centres hub-
and-spoke & HIEIH ¥ Toll hACM b §RI BHAR TRIG ALISI bl Gfaemd T gg=n
ET Bl

iy, § 3P H1ETH | AT AT b STooR H SR §IIeye a1 81 § T
IR g8l 1 &1 AT AR gRATUN A YR 8 8T A1, o H9 K H b Health and
Wellness Centres fol@T 31T aTS S| H TSI DT 31X ST Ahedh § I8l el 14|
D! Yg Udl Te! AT fob F3 Sff &l MY & SR H4 DIs BRI A 721 feam o
T US Jol 1 Hex 9 T iR 31 il g8 & 981 IR U Hegicl 3o Siifthar o
3R ISP Tl | d BT TRIF ALST 9T AT| T BT WG R Tofl Hece™ &
AR YISTIRME TSHe & JuR TR Sldex & A1 S8 Y ¥ 3R Ieh! ual
Tl o1 o # 9o @eT o011 Ugdl 9 ST Slaey RIS 2ol Affhax | 91d R 38 o
3R AP I8 FUR W Slaex Bl o [ J1 Ueic I |l a1d w1 =iy, al
IBM dEl {6 MY URie & W) 971 FHRAPY, 99 S=i HIER Bl AT wige
SINENCRISKRAS SR

qSTIaTTs, TENTg B U WeIfeRe SIaey I & TRIF UBIT ¥ UBT I8 o fh
3Ih! B U T3, TAT §AT, Hd TNl IHD 18 3l H GUR W ST - Bl
5 IHB! 39 TIRY Bl AFSRIA ol TT 3R 98 Yo AwIE & 915 . F I S|
AT FHTINT 183, T8 B ger yRae 81 Seil JiF a9 31fdre Uil Sefl
HIeC Y 8 Xal § 3R Ul fth 900 39 &1 92 81 X&T 81 3MTST dh 14 RIS <ol

HFeC e Bl gD B
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AT FUTafT 9815y, I8 fddgdr U&= 20 Sif & 81 $hdd ¥yl 3 4,
TR SRR TET A ATHIATIT DR H <20 BT U 8] I TR ARH BT I 9T Bl
2, S19 IS9P oI Ufagdr I & fhar SIram 8, S 31151 Y& 301 Sff 3R V8 81 3R
forelt =afkh &1 g I B cd SI9T1 81aT 8, S9&! o9 § U9 =81 8l 8, 98
HOIGR] HRAT & 3R ASIGRT DR dTel @lth bl Ueb & DI HHATS Wl ST 51 S1F I
IRUTA ST BT &, Sd! ofd § U 21 BIdT, a1 39 fhefl & &R # S 447 ot
JodT & 3R fhy g8 3RTdTel ST 21 i U= IRyl Sidl 8, dl S 91 Uh
3R &fRh BT W ST TSl 2 3iR S1g IHD TRAR DT GHRT Alh I H1T T 8,
A IFHT W G e B BATS ol S &1 FHTST BT AT BT AT St 3 91 &
3R D! T §U 2 US del-Td Hex Bl URATST I Xal 5l

MR. CHAIRMAN: Hon. Members, | have received a number of supplementaries.
That indicates our great involvement with health. 'Tgdl ¥ FREN ST, | am
personally aware that the hon. Minister has been to prestigious institutions incognito.
| am happy to note that he went to Wellness Centres also in that style. Earlier to this
also, be it power sector or otherwise, there has been a comprehensive response to
the questions - very, very effective and forward-looking. | will not be able to
accommodate most of the Members on account of the procedural limitations that we
have. But the interest generated is a great tribute to public interest and to the man in
the last row.
Shri Sujeet Kumar, please put your supplementary question.

i} ol PAR : AR, I8 984 el &1 914 & b 3R 8o Us dor-i Ay W <ol
FHIeC I B! AL Iuered g1 H AT JA1 S A g 1 A8l § 6 I S 7o
TS oY Hed €, 378 BIF-BIF A WhIfFT 8l SIEIRe® S¥ed SUde § 31K
314t T <21 H fovail Wi 81 gaol 52

S1. T Aisiaan @ AR GHIT Aeled, 8o Us dofd Hed UR 3779l 12 T8y
P! THIFT SUSTE 81 3R fhdl TRIg URAR &1 HHR d&7 Sl 8, A1 SP (17 HeR
BT GBI - T S SR Bl, 3R R Bl, FdTsdhd R &l - SD! GhIf+T I8
R Bl S 81 SHP 7Tl 2o US Joi-iv ded R 9t sl <y 8 81 8]
T BT W A T 81 BH B8R He I R Yeh e I oIl &1 ¥ b gIRT ITS I8]
LAY, & 7RIS MY A7 forsdt g SR & AT *17d, STt oft @'t weifT @ STl
gl Uid d B8 §9IR Bl YIgele IR b HISARI 8 US Jofd Hex &, I Sl al-adid
T T BIS-BIC B B B, STb Aoald GI- fhalHer § gl TS doi-id dex
& gRT 390! Fafeciy dicte Iuaes 81 ST 81 89 s TdIR" & Hrihd i)
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20 TS o Wl & gIRT Il X8 8, dlfd ol Bl 2ol 3R TaRIRIgel 81 iR g}
TS ) dedie A s frel

st umaf @ g9 e 127.

*127. [The questioner was absent. |
Payment for electricity purchased by State Governments

t*127. SHRI DHIRAJ PRASAD SAHU: Will the Minister of POWER be pleased to
state:

(a) the number of days within which the State Governments are required to pay for
the electricity purchased by them from the Union Governmentl]

(b) whether it is a fact that it takes almost two months for the State Governments
to recover the cost of electricity from the consumersl]

(c) whether the Union Government is proposing to give more time to the State
Governments to pay for the electricity so that they do not have to face the
financial difficultiesl] and

(d) if so, the details thereof ?

THE MINISTER OF POWER (SHRI RAJ KUMAR SINGH): (a) to (d) A Statement is
laid on the Table of the House.

Statement

(a) Payment towards purchase of electricity by the DISCOMs/ State Governments

from various Generation companies including Central Sector is guided by the terms
and conditions of Power Purchase Agreements (PPAs) signed between the
DISCOMs and the Generation companies. All PPAs have provisions related to
payments of invoices raised by the Generating Companies which includes due date,
rebate, late payment surcharge etc. Such terms and conditions in respect of Central
Sector Generation Companies are in turn governed by extant CERC Regulations.

T Original notice of the question was received in Hindi.
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(b) Electricity bills are raised by the DISCOMs/Power Distribution Utilities as per
billing cycle determined by the respective State Electricity Regulatory Commissions
(SERCs) for various categories of consumers which may be monthly/ bimonthly and
consumers are expected to pay their bills as per due date. The due date varies from
State to State as per their respective Supply Code depending upon consumer
category, rural/urban location etc.

(c)and (d) As replied in (a) above, the timeline for making payments to the
Generating Companies by State DISCOMs is guided by the provisions of respective
PPAs signed between the DISCOMs and the Generating Companies.

MR. CHAIRMAN: Q. No. 127, Shri Dhiraj Prasad Sahu — hon. Member not present.
Shri G.V.L. Narasimha Rao, please put your supplementary question.

SHRI G.V.L. NARASIMHA RAQ: Sir, first of all, | want to compliment the hon. Prime
Minister and the hon. Minister for reforms in the power sector, and for the big boost
to the renewable energy sector. My question pertains to more than Rs. 6,000 crores
of dues, in principle, to be paid by the Government of Telangana to the State of
Andhra Pradesh. This matter had been brought to the notice of the hon. Minister.
We had written to the Government of Telangana also. But, the Government of
Telangana, to the best of my knowledge, has not paid up even the principal dues.
This transfer of power happened through PPS between the States. | would like to
know whether there is any national level mechanism to intervene in such matters
because if State Governments do not pay up other State Governments, it would lead
to loss of confidence and a crisis in the sector. Is there currently any mechanism like
this, or, will such problems have to be resolved only through the courts, as the
Government of Andhra Pradesh has done so far? If such a mechanism does not
exist, is the Government willing to consider such a mechanism ?

SHRI RAJ KUMAR SINGH: Mr. Chairman, Sir, when the Reorganization of States
took place and Andhra Pradesh and Telangana were bifurcated, at that point of time,
Telangana was short of electricity because much of the generation capacity went to
Andhra Pradesh. Now the Reorganization Act had provisions that when such a
situation arises, the Central Government can give directions to one State to supply
electricity to the other State which was formerly a part of the joint State. So, we gave
a direction that electricity may be supplied from Andhra Pradesh to Telangana, and,
accordingly, electricity was supplied by Andhra Pradesh to Telangana. Now, for some
part, some period, that payment was made, the payment for the electricity supplied
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was made. Thereafter, the payments for electricity supplied stopped. Now, the State
Government of Andhra Pradesh brought this to our notice. Sir, the Act also has
provisions for taking corrective action. In case the payment is not made or whatever
corrective action is necessary, the Act has provisions for that. So, the Ministry of
Power gave direction to the Government of Telangana that they must pay. The
Government of Telangana went to the Court. The Court gave a stay. Thereafter, that
stay expired. So, again, we said, the Telangana Government must pay, but the
Telangana Government has not paid. Thereafter, we consulted the Ministry of Law.
There is a provision under the Act that the Central Government can enforce its
directions. So, we have been in consultation with the Ministry of Law, and now we
are consulting with the Ministry of Finance for giving a direction to the RBI so that the
accounts of Government of Telangana can be deducted by that amount which is to be
paid to Government of Andhra Pradesh. The Government is well seized of the matter,
and, as you know, it is the responsibility of the Central Government. The Central
Government will resolve this matter.

SHRI V. VIJAYASAI REDDY: Mr. Chairman, Sir, it is not only about Rs. 6,000 crore,
the amount is due for quite a number of years. This power had been supplied when
the bifurcation of the State happened, and, since then, the amount is due. As the
Minister has rightly pointed out that the amount is due and several negotiations have
taken place, but there is absolutely no response from the Government of Telangana, |
would like to know from the hon. Minister concerned and also the hon. Finance
Minister whether the amount due from Telangana Government can be adjusted from
the Central share of pool of States' Taxes, and, if so, when it is going to happen.

SHRI RAJ KUMAR SINGH: Hon. Chairman, Sir, as | said, the total amount due has
been adjudicated. The Ministry of Power, at the level of Secretary, Power, heard the
officers, representatives of both the States and then came to a finding about the
quantum of money to be paid by the State Government of Telangana to the State
Government of Andhra Pradesh for the power supplied by the State of Andhra
Pradesh to the State of Telangana on the directions of the Central Government. So,
that amount has been adjudicated. It is clear. That includes late payment surcharge
also. So, it is not exactly Rs. 6,000 crores. It is Rs. 6,000 and some odd crores; |
don't know the figure. It is not a part of the Question in any case. It is not related to
the Question. But, nonetheless, since | know it, | am answering. So, that amount
has been determined. As to the methodology for implementing the Central
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Government orders as prescribed under the law, we are in consultation with the
Ministry of Law and the Ministry of Finance, and we will take a decision accordingly.

MR. CHAIRMAN: Q. No. 128. Shri Raghav Chadha; absent. The hon. Minister.

*128. [The questioner was absent. |

Wilful defaulters

*128. SHRI RAGHAV CHADHA: Will the Minister of FINANCE be pleased to state:

(a) whether Government has details of banks blacklisting and punishing wilful
defaulters and if so, the details thereof;

(b) the details on the gross amount of NPAs in the last three years;

(c) whether Government has plans to bring specific policies and reforms to
prevent instances of financial mismanagement in the banking sector and if so,
the details thereof; and

(d)whether Government has strategies in place to mitigate potential risks
associated with acquiring and managing distressed assets and if so, the detail
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (DR. BHAGWAT KARAD):
(a) to (d) A statement is laid on the Table of the House.

Statement

(a) to (d) As per RBI’s Master Circular on Wilful Defaulters, banks and financial
institutions are required to submit the list of wilful defaulters of Rs.25 lakh and above
to credit information companies (CICs), and CICs have also been advised to
disseminate the information pertaining to suit filed accounts of wilful defaulters on
their respective websites. Accordingly, lists of suit-filed wilful defaulters of Rs. 25 lakh
and above are available in public domain on the websites of Credit Information
Companies (CICs). Further, as per RBI’s instructions, wilful defaulters are not
sanctioned any additional facilities by banks or financial institutions, and their unit is
debarred from institutional finance for floating new ventures for five years. Also, vide
Securities and Exchange Board of India (Substantial Acquisition of Shares and
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Takeovers) Regulations, 2016, wilful defaulters and companies with wilful defaulters
as promoters/directors have been debarred from accessing capital markets to raise
funds. In addition, the Insolvency and Bankruptcy Code, 2016 has debarred wilful
defaulters from participating in the insolvency resolution process.

The gross non-performing assets (NPAs) of scheduled commercial banks
(SCBs) have declined in the last three financial years from Rs. 8,35,051 crore (gross
NPA ratio of 7.33%) as on 31.3.2021 to Rs. 7,42,397 crore (gross NPA ratio of
5.82%) as on 31.3.2022, and further to Rs. 5,71,515 crore (gross NPA ratio of
3.87%) as on 31.3.2023 (RBI provisional data).

Banks are Board governed companies and the general superintendence,
direction and management of the affairs and business of banks vests in its Board. All
decisions related to policy and reforms are taken by them as per their Board-
approved policies. The Board constitutes various committees of directors to take
informed decisions in the best interests of the bank. These committees monitor the
activities falling within their respective terms of reference, including financial
management of banks. To improve the supervisory oversight of senior management,
some of these important committees, viz. Audit Committee of the Board (ACB), Risk
management Committee of the Board (RMCB) and Nomination and Remuneration
Committee (NRC) are chaired by independent directors, and are constituted either
only with or majority of non-executive directors. Further, in addition to periodical
statutory audits, banks also conduct internal audits and concurrent audits. Banks are
also subjected to a continuous monitoring by RBI through the Risk Based Supervision
model, wherein both off-site and on-site inspections are conducted. Senior
Supervisory Managers (SSMs) of RBI carry out the on-site inspections of banks on
an on-going basis. It also conducts need-based portfolio-based studies.

RBI has issued Master Direction dated 24.9.2021 on Transfer of Loan
Exposures, which, inter alai, provides for a comprehensive framework for transfer of
stressed assets, including board-approved policies of every lender on transfer and/or
acquisition of stressed loans. Further, Asset reconstruction companies (ARCs),
which acquire and manage stressed assets, are registered with and regulated by RBI.
As per RBI’s Master Circular on Assets Reconstruction Companies dated 10.2.2022,
ARCs are required to put in place a Board-approved Financial Asset Acquisition
Policy. ARCs are required to maintain a capital adequacy ratio of minimum fifteen
percent, report to RBI information, inter alia regarding, assets acquired, securitised
and reconstructed, security receipts issued and outstanding, assets pending for
resolution, at quarterly interval, and are required to put in place an effective internal
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control system providing for periodical checks and review of the asset acquisition
procedures and asset reconstruction measures.

MR. CHAIRMAN: Q. No. 129. Shri Shaktisinh Gohil; not present. The hon. Minister.

*129. [The questioner was absent. |

Vacancy in Income Tax Department
%129, SHRI SHAKTISINH GOHIL: Will the Minister of FINANCE be pleased to state:

(a) the number of vacancies in different cadres in the Income Tax Department as
on June 1, 2023;

(b) the total vacancies in different cadres in the Income Tax Department in Gujarat
as on June 1, 2023; and

(c) by when these vacancies would be filled up?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI PANKAJ
CHAUDHARY): (a) to (c) A statement is laid on the Table of the House.

Statement

(a) The number of vacancies in different cadres in the Income Tax
Department as on June 1, 2023 is as under-

S.No. | Cadre No. of Vacancies as on
01.06.2023
Group ‘A’ 1164
Group ‘B’ (Gazetted) 464
Group ‘B’ (Non-Gazetted) 25936
& Group ‘C’

(b)  The total vacancies in different cadres in the Income Tax Department in
Gujarat as on June 1, 2023 are as under-

T Original notice of the question was received in Hindi.
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S.No. | Cadre No. of Vacancies as on
01.06.2023
1. Group ‘A’ 104
Group ‘B’ (Gazetted) 10
Group ‘B’ (Non-Gazetted) 1874

& Group ‘C’

(c) Filing up of vacancies at various levels is an ongoing process. The

number of vacancies filled in various cadres from 2014 onwards is as

under:-

Group ‘A’

Group ‘B’ & °C’

8743  (Direct  Recruitment

Promotion)

+ | 14368* (Direct Recruitment)

*This includes 6124 vacancies filled through Rozgar Mela, held under the
Mission Mode Recruitment drive from October, 2022 to May, 2023. The details

of Rozgar Mela is as under:

S.No. | Rozgar Mela held | Total appointments offered
1 October 2022 3389
2 November 2022 808
3 January 2023 1833
4 April 2023 78
5 May 2023 16
TOTAL 6124

For filling up of promotional vacancies in respect of Group ‘B’ and ‘C’,

rosters are maintained at regional levels and not centrally.

MR CHAIRMAN: Q. No. 130. Dr. V. Sivadasan; not present. The hon. Minister.

*130. [The questioner was absent. |
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Debt of Union Government
*130. Dr. V. SIVADASAN: Will the Minister of FINANCE be pleased to state:

(a) The amount of debt in lakh crore Rupees taken or will be taken by the Union
Government for the financial year 2023-24;

(b) The percentage of the borrowings in the Union budget 2023-24;

(c) Whether borrowing by entities like National Highway Authority of India is
considered as the debt of the Government;

(d) The sources for the borrowing in 2023-24 and the amount borrowed from each;
and

(e) The dates on which the installments of borrowed amount are received or to be
received by the Union Government ?

THE MINISTER OF STATE IN THE MINISTRY OF FIANACE (SHRI PANKAJ
CHAUDHARY): (a) to (e) A Statement is placed on the Table of the House.

Statement

(a) and (b) The information regarding plan to raise debt resources to finance
Government’s fiscal deficit in FY 2023-24 is available in the Budget 2023-24
documents (Budget at a Glance, page no. 4) which can be accessed from the
website indiabudget.gov.in. However, it is again provided here that, the Central
Government has planned to raise net debt resources of [117.99 lakh crore from various
sources in FY 2023-24 mainly to finance its fiscal deficit. This amount is about 40% of
the total net size of the Union Budget 2023-24 of [145.03 lakh crore.

(C) No Sir. Borrowing by entities such as National Highway Authority of India is on the
strength of their own balance sheet.

(d) and (e) The sources for the net borrowings in FY 2023-24 and the amount
estimated to be borrowed from each source is provided at Annexure-l. Government
issues half-yearly borrowing calendar for dated securities which constitute a major
component of the Government borrowing. Such calendar for H1 (April-September) of
FY 2023-24 is available in public domain at the website dea.nic.in published on 29"
March, 2023. However, it is again provided here at Annexure-ll. The Government has
mobilised gross and net amount of Z 5.77 lakh crore & % 4.18 lakh crore respectively
by issuing dated securities in the current financial year upto 31%' July, 2023.

69



70 [RAJYA SABHA]

Annexure-|

Sources of borrowing in FY 2023-24 to finance fiscal deficit

Sources of borrowing Amount to be borrowed in FY 2023-24
(Rs. in lakh crore)
Market Loans (Dated Securities) 11.81
Market Loans (T-Biils) 0.50
External Loans 0.22
Securities issued against Small Savings 4.71
State Provident Fund 0.20
Other Receipts (Internal debt & Public 0.54
Account)
Total 17.99%*

*Fiscal deficit in FY 2023-24 is estimated at ¥ 17.87 lakh crore.

Annexure-lI|

Indicative Market Borrowing Calendar for Issuance of Government of
India Dated Securities for H1 (April-September) of FY 2023-24

S. Auction Week Gross Security-wise allocation
No. issuance
amount
in
(Rs. In
crore)

i) 5 Year security - % 8,000 crore
1 April 03-April 07, 2023 33,000 ii) 10 Year security - 214,000 crore
ii) 30 Year security - 11,000 crore

i) 3 Year security - % 8,000 crore
2 April 10-April 14, 2023 39,000 ii) / Year security - X 7,000 crore
i) 14 Year security - ¥ 12,000 crore
iv) 40 Year security- % 12,000 crore

i) 5 Year security - ¥ 8,000 crore
3 April 17-April 21, 2023 33,000 ii) 10 Year security - 214,000 crore
i) 30 Year security - % 11,000 crore
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April 24-April 28, 2023

31,000

7 Year security - X 7,000 crore
14 Year security - % 12,000 crore
40 Year security- X 12,000 crore

May 01-May 05, 2023

33,000

5 Year security - % 8,000 crore
10 Year security - ¥ 14,000 crore
30 Year security - % 11,000 crore

May 08-May 12, 2023

39,000

3 Year security - ¥ 8,000 crore
7 Year security - X 7,000 crore
14 Year security - % 12,000 crore
40 Year security- X 12,000 crore

May 15-May 19, 2023

33,000

5 Year security - % 8,000 crore
10 Year security-% 14,000 crore
30 Year security - X 11,000 crore

May 22-May 26, 2023

31,000

7 Year security - X 7,000 crore
14 Year security - X 12,000 crore
40 Year security- X 12,000 crore

May 29-June 02, 2023

33,000

5 Year security - % 8,000 crore
10 Year security - 314,000 crore
30 Year security - % 11,000 crore

10

June 05-June 09,
2023

39,000

3 Year security - % 8,000 crore
7 Year security - X 7,000 crore
14 Year security - X 12,000 crore
40 Year security- ¥ 12,000 crore

1

June 12-June 16, 2023

33,000

5 Year security - ¥ 8,000 crore
10 Year security - 214,000 crore
30 Year security - % 11,000 crore

12

June 19-June 23,
2023

31,000

7 Year security - X 7,000 crore
14 Year security - X 12,000 crore
40 Year security - ¥ 12,000 crore

13

June 26-June 30,
2023

33,000

5 Year security - ¥ 8,000 crore
10 Year security - 214,000 crore
30 Year security - % 11,000 crore

14

July 03 — July 07,
2023

39,000

3 Year security - X 8,000 crore
7 Year security - X 7,000 crore
14 Year security - % 12,000 crore
40 Year security - % 12,000 crore
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i) 5 Year security - 8,000 crore
15 | July 10 — July 14, 33,000 [ii) 10 Year security - % 14,000 crore
2023 ii) 30 Year security - % 11,000 crore
i) 7 Year security - 7,000 crore
16 | July 17 — July 21, 31,000 |ii) 14 Year security - % 12,000 crore
2023 ii) 40 Year security - % 12,000 crore
i) 5 Year security - % 8,000 crore
17 | July 24 — July 28, 33,000 [ii) 10 Year security - % 14,000 crore
2023 i) 30 Year security - 11,000 crore
i) 3 Year security - 8,000 crore
18 | July 31 — August 04, 39,000 |ii) 7 Year security - ¥ 7,000 crore
2023 ii) 14 Year security - % 12,000 crore
iv) 40 Year security - % 12,000 crore
i) 5 Year security - % 8,000 crore
19 | August 07 — August 33,000 ii) 10 Year security - X 14,000 crore
11, 2023 iii) 30 Year security - 11,000 crore
i) 7 Year security - % 7,000 crore
20 | August 14 — August 31,000 ii) 14 Year security - ¥ 12,000 crore
18, 2023 iii) 40 Year security - 212,000 crore
i) 5 Year security - 8,000 crore
21 | August 21 — August 33,000 ii) 10 Year security - X 14,000 crore
25,2023 iii) 30 Year security -3 11,000 crore
i) 3 Year security - % 8,000 crore
22 | August 28 — 39,000 |ii) 7 Year security - ¥ 7,000 crore
September 01, 2023 i) 14 Year security - ¥ 12,000 crore
iv) 40 Year security - % 12,000 crore
i) 5 Year security - ¥ 8,000 crore
23 | September 04 - 33,000 |ii) 10 Year security - % 14,000 crore
September 08, 2023 i) 30 Year security - % 11,000 crore
i) 7 Year security - ¥ 7,000 crore
24 | September 11 - 31,000 |ii) 14 Year security - % 12,000 crore
September 15, 2023 i) 40 Year security - ¥ 12,000 crore
i) 5 Year security - % 8,000 crore
25 | September 18 - 33,000 |ii) 10 Year security - % 14,000 crore
September 22, 2023 iii) 30 Year security - % 11,000 crore
i) 3 Year security - 8,000 crore




[ 1 August, 2023 ]

26 | September 25 - 39,000 ii) 7 Year security - X 7,000 crore
September 29, 2023 iii) 14 Year security - % 12,000 crore
iv) 40 Year security - % 12,000 crore

Total 8,88,000

MR. CHAIRMAN: Q. No. 131. Shri Mukul Balkrishna Wasnik; not present. The hon.
Minister.

*131. [The questioner was absent. |
Achievements of SSS-NIBE

*131.  SHRI MUKUL BALKRISHNA WASNIK: Wil the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(a) The details about the objectives of the Sardar Swaran Singh National Institute
of Bio Energy (SSS-NIBE) and the physical targets it achieved since 2020,
year-wise including the number of scientific papers published, training of post
graduate and post doctoral fellows and capacity building activities;

(b) whether it is a fact that the SSS-NIBE could not function efficiently and to its
optimal capacity due to acute shortage of manpower; and

(c) if so, the details thereof and the steps taken to rectify the situation?

THE MINISTER OF STATE IN THE MINISTRY OF NEW AND RENEWABLE ENERGY
(SHRI BHAGWANTH KHUBA): (a) to (c) A statement is laid on the Table of the
House.

Statement

(a) The objectives of the Sardar Swaran Singh National Institute of Bio Energy (SSS-
NIBE) are to carry out and facilitate research, design, development, testing,
standardization and  technology = demonstration  eventually leading to
commercialization of R&D output with a focus on:

i) Bioenergy, biofuels and synthetic fuels in solid, liquid and gaseous forms for
transportation, portable and stationary applications
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i) Development of new technologies for effective utilization of different type of
wastes and production of value-added products

i) To undertake and facilitate human resource development and training including
doctoral and postdoctoral research in the area of bio-energy

Details of physical targets and other achievements since FY 2020-21 are

provided below:

D) Year-wise summary of scientific papers published, training provided to

postgraduate & post-doctoral fellows, patents filed and capacity-building

activities conducted since 2020 are as under:

Number of Number of post Capacity building
o Number of .
Publications, graduate and post- | (training)
Year ) ) Patents )
including (filed) doctoral fellows sessions
ile
books etc. trained conducted
2020-21 15 0 1
2021-22 8 1 5 5
2022-23 37 3 13 3
Total 60 4 19 9

i) SSS-NIBE has developed the following technologies/prototypes at Lab scale:

1. Technology for production of 2G ethanol from paddy straw with higher
yield and productivity.

2. Biorefinery from bagasse to produce ethanol, biogas, xylitol, and lignin-
based products.

3. Technology for the production of biogas from paddy straw, Napier grass,
and MSW with high product yield and low HRT.

4. Activated carbon from corn cobs for multiple applications

5. Biomass-based dryer.

i) Other significant activities:

1. SSS-NIBE actively participated in the formulation and finalization of the
standard 'Design, Construction, Installation, and Operation of Biogas
(Biomethane) Plant Code of Practice' in collaboration with the Bureau of
Indian Standards (BIS), New Delhi.
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2. SSS-NIBE acted as a knowledge partner in developing standards and
guidelines for biomass briquette/pellets.

3. SSS-NIBE successfully organized the 3rd International Conference on
RECENT ADVANCES IN BIO-ENERGY RESEARCH (ICRABR-2022) -
March 09-11, 2022.

(b) and (c) The details of posts sanctioned and filled up in SSS-NIBE from FY2020-
21 are as under:

Total Sanctioned Posts
Year (Scientific and non- Total Filled Posts
scientific)
2020-2021 26
2021-2022 26
2022-2023 26 17

Despite the institute facing manpower shortage earlier, significant progress has
been made by SSS-NIBE in the fields of research & development, knowledge
management, scientific publications, patents filed, training and capacity building
activities as brought out in reply to (a) above. However, the following steps have
been taken, inter-alia, by SSS-NIBE to attract and recruit skilled professionals:

i) A full-time Director General was recruited during 2022.

i) Eight new scientists were recruited to carry out high-end research work and
also to undertake teaching/training of M.Tech, doctoral, and post-doctoral
students.

iii) Collaboration with the National Institute of Technology, Jalandhar, was
established to offer an M. Tech. program in Renewable Energy since 2020.
This programme has seen two batches of successful graduates.

iv) In addition to the sanctioned posts, Junior Research Fellows are also being
taken who contribute to ongoing scientific research, further enhancing the
research output and capabilities.

MR. CHAIRMAN: Q. No. 132. Shri Birijlal.



76

[RAJYA SABHA]

International Solar Alliance

T%132. SHRI BRIJLAL: Will the Minister of NEW AND RENEWABLE ENERGY be
pleased to state:

(a) whether Government has jointly established the International Solar Alliance
(ISA) with France and is preparing to set up a Global Biofuel Association
(GBA) on the same lines;

(b) if so, the details thereof, and the names of the countries involved in this; and

(c) by when GBA is likely to come into existence and how it would reduce
dependence on fossil fuels ?

THE MINISTER OF STATE IN THE MINISTRY OF NEW AND RENEWABLE ENERGY
(SHRI BHAGWANTH KHUBA): (a) to (c) A Statement is laid on the Table of the
House.

Statement

(a) to (c) The International Solar Alliance was launched on 30th November, 2015 by
Prime Minister of India and President of France at the 21st session of United Nations
Climate Change Conference of the Parties (COP-21) in Paris, France. The
Framework Agreement was formally opened for signature during the COP-22 at
Marrakesh on 15th November, 2016. As on 27.07.2023, ISA has 116 signatory nations
of which 94 countries have ratified the instrument while 22 countries have signatory
status.

India spearheaded consultations for a multi stakeholder Global Biofuels
Alliance (GBA) as Chair’s Initiative during India’s G-20 Presidency. The alliance aims
to enhance global collaboration and cooperation for accelerated adoption of biofuels
by identifying global best practices for the development and deployment of
sustainable biofuels. The alliance will secure the supply and availability of biofuels and
coordinate internationally recognized standards and codes. The alliance as a guiding
principle will support each country’s national-level policy/ strategy/ goals/
circumstances and member countries can choose to be associated with initiatives
best suited for their decarbonization journey.

Currently, 15 countries and 12 International Organizations are willing to be the
initiating members, and 4 additional countries have expressed interest to be the

T Original notice of the question was received in Hindi.
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observer countries. In addition to India, these are Argentina, Bangladesh, Brazil,
Canada, ltaly, Iceland, Finland, Kenya, Guyana, Mauritius, Paraguay, Seychelles,
Singapore, Sri Lanka, South Africa, the United States, UAE and Uganda. The said
International organizations include the Biofuture Platform, International Civil Aviation
Organization, International Energy Agency, International Energy Forum, International
Renewable Energy Agency, World Bank, World Biogas Association, World Economic
Forum, Asian Development Bank, World LPG Organization, UN Energy for All and
UNIDO.

The Ministry of Petroleum and Natural Gas conducted a special Ministerial
session titled - Global Biofuels Alliance (GBA): Consultations and
Recommendations, headed by Minister of Petroleum and Natural Gas on 22nd of
July, 2023, in Goa, in conjunction with the G20 Energy Ministerial Meeting.

The consultative process resulted in the Energy Ministers recommending the
establishment of the multi-stakeholder Global alliance on Biofuels to the G20 leaders.

Sustainable Biofuels have multiple proven associated benefits such as
promoting circular economy, providing a viable alternative to fossil fuels, waste to
wealth creation, managing agricultural & municipal wastes, decarbonizing transport
sector etc. The GBA aims to enhance global collaboration and cooperation for
accelerated adoption of Biofuels buttressing India’s existing biofuels programs and
creating an entire ecosystem by working in tandem with programs such as PM-JIVAN
Yojna - Policy for Advance Biofuels, Sustainable Alternative Towards Affordable
Transportation (SATAT), Sustainable Aviation Fuel (SAF) and GOBARdhan scheme.

i} FoTATe : FHTILT SfT, 31 FITd AIH o1 AT, AU H UGHR 81 3111 g 3R
3141 g feam STy, A1 H FdEd Io ol

MR. CHAIRMAN: You devoted all your life in Police keeping vigilance all around.
Now, supplementary question, Shri Mithlesh Kumar. Put a pointed question.

71 Riererel AR : Gl HBIGY, | ATYd A1 | AT SHofl H3Al B qar1 Arsd
¢ % IR <9 & SIS eMESTRIgR H Ud RIS IHd JTaR Wi WITUd 81 §96 gIRT
&3 H IR UGyl BT 1 81 H JI-1G Sofl 311 | S0 dre § b a1 3119
I9 YUY Bl I BT Dlg B H? G681 TR HRA IRBR DI T AT 8, Sl
AT FeT #3015 & Aged | Folddl § b SI81 W IHe IR Wie ol 8, 98l W
arg fhariie & TR | 94N g faorelt <t SIrgel| wgied, SESeiyR 3ld TR
qTfefehT | TR 7 9 T7 8 3iR g8l UR 1M I~ SENT o7 I8 &, d18% A Al
31 IE B, Io [doTell Bl STOR Bkl &, offh [SoTell BT ekl fad-R1d Bkl 81 1
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31T RIS 2 e TR Wie bl I8 Jagr <31 fb $7 AISHT & I8 AMSIRIYR DI Ui
fPeIeR & SR | AR <IN € faSTell a1 &1 DhTH B ?

THE MINISTER OF NEW AND RENEWABLE ENERGY (SHRI RAJ KUMAR SINGH):
Mr. Chairman, Sir, the question is regarding renewable energy and the
supplementary question relates to power. The point is that any thermal power plant,
any plant for that matter, can function only when it meets the environmental
standards. So, there is no thermal power plant functioning without meeting the
environmental standards. The power plant at Mauda also meets the environmental
standards. In addition to that, we have decided, in consultation with the Ministry of
Environment and Forests, to fit extra equipment to further reduce the emission of flue
gases. That is called an FGD. We have implemented that FGD programme under
which we have installed equipment to further reduce the emanation of flue gases. But
the thermal plant at Mauda, like every other plant, meets the environmental
standards. As far as the supply of electricity is concerned, we have reformed the
power sector and we have put in so much capacity that we now have actually more
capacity than the demand. | would like to inform the House that the shortage is gone.
There is no shortage at all. If any disruption happens anywhere, that would be for
local reasons. We have sufficient electricity. If any State wants more electricity,
we can give them more electricity. If there is a problem with the local distribution
system, that is the responsibility of the State Government. Even to strengthen the
distribution system under the Deen Dayal Upadhyay Gram Jyoti Yojana, IPDS and
Saubhagya, we approved schemes worth Rs. 2,10,000 crore for all the States. We
gave them money and got the schemes implemented. We constructed almost 2,980
new sub-stations, upgraded almost 4,000 sub-stations, added eight-and-a-half lakh
circuit kilometers of HT and LT lines and gave funds and got installed about seven-
and-a-half lakh transformers. We separated agriculture feeders to the extent of
almost 1,20,000 circuit kilometers. So, we have reformed the distribution system and
now the availability of power is almost cent per cent. If there is a 0.1 per cent
shortage somewhere, it is because of local faults and so, the State Government will
need to look into that. If some local constraint still remains in the distribution system
of any State, we have provided for funds under the RDSS. We have sanctioned funds
to Uttar Pradesh too under the RDSS. So, they can set their distribution system
right. But as far as availability of power is concerned, it is 100 per cent. If more
power is required, we will give more power. In fact, we monitor the availability of
power and the supplies. Apart from three States where we noticed some disruptions,
in every other State, it is cent per cent. That means, whatever demand is there , it is
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being met cent per cent. So, | have taken note of that. | will draw the attention of the
State Government to that place, Mauda, and ask them as to why there is disruption.
In case of any local fault, they can repair it with the money that we are giving under
RDSS.

S BT Bed : IR, H TP TG F AT T4 IR BN Frofl F2T Sft
Y ST =18 g b a7 ARPR IR TS H 718 AR Holl $hlg oM R &R &
127 I el, I 319 I IR U< J foha+l R ol b1t TS TS 872

£ WIS AT : FHIIIT FBISY, 1T ST BT T IR U2l b WA 81 IR
<9 H 7 ek 9T @l Sleel BURIS! 3,730 FMdie &, T8 1 31l O& 266 AMdic
& HroTded HHE 8 9F B

SHRI RAJ KUMAR SINGH: Sir, the system is that we lay down, under the Renewable
Purchase Obligation which is mandatory, that a certain percentage of renewable
energy has to be consumed by every State as a part of the total consumption of
electricity. For 2023-24, that percentage happens to be about 24.5 per cent. If any
State falls short, there is a penalty. Otherwise, they have to buy Renewable Energy
Certificates. Uttar Pradesh is short. It means that they have not procured as much
renewable energy as they should have procured. The system is that we conduct
bids; we tie up capacities and the States have to procure from that capacity. That is
not happening in many States. | think Uttar Pradesh is one of them which is falling
short of the RPO. The penalties for not meeting the RPO have become more
stringent. My advice to all the States is that they must comply with the RPO. We
have made a pledge under our NDC before the Conference of Parties under UNFCC
that by 2030 we will have 50 per cent of our capacity coming from non-fossil fuel
sources. As a country, we are ahead of the target. We had pledged that by 2030, we
will have 40 per cent coming from non-fossil fuel sources. We achieved that 9 years
in advance, in 2021. Today, my established capacity on a national basis is 43 per
cent of my total capacity. My total capacity is 421 thousand megawatt. My peak
demand incidentally is just 223 thousand megawatt. So, my total installed capacity is
almost one-and-half times of the peak demand. The total installed capacity from
non-fossil fuel is 43 [ per cent which is almost 190 thousand megawatt. It is already
there. | have another 88 thousand megawatt under installation. That adds up to
almost 270 thousand megawatt. As a country, we are well ahead of the target which
we had set for ourselves. But particular States are lagging behind. So, those States
will need to add more renewable energy capacity.
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MR. CHAIRMAN: Hon. Minister, because of your outstanding performance, | faced a
very tough challenge. Two dealers from my area deal in generating sets. They said,
"We are getting out of market." Because of your performance and availability of
electricity, the heat is being faced by those who used to make cool environment when
power was off and generator was on.

Question No.133.

Tele consultation under e-Sanjeevani Scheme

*133. SHRI DHANANJAY BHIMRAO MAHADIK: Will the Minister of Health and Family
Welfare be pleased to state:

(a) whether Government's free telemedicine service has clocked over 10 crore
teleconsultations till now and if so, the details thereof;

(b) the number of beneficiaries among women and senior citizens who have
availed teleconsultations under e-Sanjeevani scheme till date in Maharashtra;

(c) the number of people availing this service in rural areas as compared to urban
areas and the necessary steps taken by Government to promote such services
in rural areas;

(d) the number of Primary Health Centers that have been connected to
telemedicine services in Maharashtra; and

(e) the steps being taken by Government to provide tertiary healthcare facilities
through telemedicine?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(PROF. S.P. SINGH BAGHEL): (a) to (e) A Statement is laid on the Table of the
House.

Statement

(a) to (e) Ministry of Health and Family Welfare (MoHFW) has developed a
telemedicine application eSanjeevani, which provides doctor to doctor and patient to
doctor consultations.

This application works on a hub and spoke model wherein doctors including
specialists provide services to patients in Health and Wellness Centers (HWCs) in
rural areas. Further people in remote and rural areas can also avail services through
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OPD module of eSanjeevani. As on 26 July, 2023, a total of 14,17,81,384
teleconsultations have been completed.

In Maharashtra, a total of 57,32,954 teleconsultations have been completed,
out of which 9,54,835 teleconsultations have been rendered to senior citizens and
31,67,798 to women.

With an aim to support effective implementation of the digital health initiatives
including telemedicine services across the country, Union Health Ministry provides
financial assistance to all States/UTs under National Health Mission for strengthening
of health IT infrastructure and internet connectivity. Government has also taken
initiatives such as short videos, brochures and pamphlets, including in local
languages through social media platforms to disseminate information about
telemedicine services and to create awareness among the masses in rural areas.

As on 26" July, 2023, a total of 8,764 spokes (including Health and Wellness
Centres and Primary Health Centres) have been connected to telemedicine services
in Maharashtra.

To provide tertiary health care services, specialist hubs have been established
across the country to facilitate consultation with relevant specialists through
telemedicine.

S o HRTT HETfee : quTafe S, 97 & ARSI Bl IR RIfehadr & fow ta
qds I fhar T B

MR. CHAIRMAN: But hon. Member may keep in mind that the hon. Minister, a while
ago, had very comprehensively focussed on this area.

SHRI DHANANJAY BHIMRAO MAHADIK: Yes, Sir. | have got a brief reply.

MR. CHAIRMAN: You got a brief reply, but the reply was extensively rendered a while
ago when he was passing through Jhajjar and went to a Wellness Centre and he
narrated an incident.

SHRI DHANANJAY BHIMRAO MAHADIK: Sir, | have a different Question.

MR. CHAIRMAN: We must believe the hon. Minister for his first-hand information. So,
do you still have questions to ask?
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SHRI DHANANJAY BHIMRAO MAHADIK: Sir, | compliment him for that. IX, WHO
DI TG ¥ U AYGS T 71, TS AR Ui 1,000 ANRST & ol T Slaex
P AT HAT Bl B

MR. CHAIRMAN: Please come to the question.

2 georT WARTE wRIfed : R, § aea WR €1 31 W8l gl H A 31 Sl Bl 3R
BHR T HAT SI1 BT < Bl § [ 59 AIYGS Bl YR B b (oY I8 By
IR T fhU 3R &g IR HgHq SoIU|

AR, I 500 H SITG] Sl Blell o, A8 AISH Bletsl 8l, ARYAG b DHlcTol
Bl 1 BRIl & Blelsl B, D! Haa A BRI WRBR I8 AUGS YRT B Bl
DI PR I 2, R I 891 USTHE & T 3 Slael B B4 ol 51 39 HHI DI
qxT P B ﬁ;l‘;’ TIH WhatsApp call, video call dT zoom call & g9 | Fofeedr o
TS AR 3RITY BI Flaem g1 TS|

§ ARG HA SN W g ST Aredr § fb ar -, Wi b v
mﬁﬁWWﬁﬁﬁWGde 27 3R &, a1 fhd= & &I consultancy &1 STt
272 59 BT Bl M IGH &b {oTT 3T RIT heH ISTIB 2 2

m. v 9. R 99 : 9urafa w8iey, § 9= Ueme 530 St 3iR A1 ey 63
STt &6 Uf S & TRIG AN Bl OB W AR WG AR W TG S AN B dRE F MR
gehe DR AR o w9y qRT fawg 3R 9Rd Ui & SR ¥ ok &l AT, 34
9T 3199 & 919 B WHT ARPBT B & V8] AT, 39 THI U1 Gifster= o 13 off, o4
QRN DI & fh 3R 84 918X STV, A1 dal 89 4l Ihdc s 9 &l 9V | 39 JARIT |
ga & oIy gar #31 Sl & Agcd d ST, AgQ AISIIAT S 7 Tele-medicine
application Pl R fopa|

T TSI R AT &1 ...(FILT)...

MR. CHAIRMAN: Thank you, hon. Minister. It is a good response that you have
given. Now, Question No.134.

1. T 9. R 99 9%, 31l I 14,17,81,384 AN 39 GAYT A A9 &1 b 2
5,15,530 ®1 Rebls U I fas o1 B1...(HaeM). .

MR. CHAIRMAN: You can share this information with the hon. Member.

m. T 9. RIE 99 : IR, 2,35,062 AR health provider & 3R 1,22,215 Health and
Wellness Centres TR I8 GII€T &1 AR 13,240 hubs & 3R 1,153 P51 4R online JfaeT
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W &1 W), H IRy dR ¥ AR & v § 9amn g, e o 59 & oy
AT ST o1 f2ry e g 7aeRTse § o) d& 57,32,954 Tofl-IRHe fau o
gb 21 TEH TP (8! 91a iR Al 2 % 9,54,833 INS ANIRST 7 I7 Gaar o 7
31R 31,67,798 AlZCAAT 1 I $ GIIGT BT 19 ISIAT 2| ...(TALTH)...

MR. CHAIRMAN: Thank you, hon. Minister.

o1, Ta. 9. fi8 99 : 48RS H 8,764 hub and spokes &1 Hub & IR H H I8 91 § [
ST ATS (e BT R BIAT &, ol A D! Aot &l

MR. CHAIRMAN: Now, Question No.134 . Shri Imran Pratapgarhi; not present.
Hon. Minister.

*134. [The questioner was absent. |
Fertilizers for farmers

*134. SHRI IMRAN PRATAPGARHI: Wil the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government is providing fertilizers to all the farmers of Maharashtra in
adequate quantity at affordable rates; and

(b)if so, the details thereof, along with the details of the quantum of fertilizers
distributed annually in the States, district-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI BHAGWANTH KHUBA): (a) and (b) A statement is laid on the table of the
house.

Statement

(a) and (b) Yes Sir. Government has been providing fertilizer to all the farmers in the
country including Maharashtra in adequate quantity and at affordable prices. The
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availability of fertilizers has remained comfortable in the country including Maharashtra

during the last FY 2022-23 and the ongoing Kharif 2023 season. The availability position of

fertilizer in the country and state-wise during FY 2022-23 and ongoing Kharif 2023 season
is at Annexure A and B. The district wise detail of fertilizer in respect of Maharashtra is at

Annexure-C.
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Annexure-A
ALL INDIA REQUIREMENT, AVAILABILITY, SALES AND CLOSING STOCK DURING KHARIF 2023 (01.04.2023 TO 30.09.2023)
<FIGURES IN LMT>
KHARIF CLOSING
PRO RATA AVAILABILITY DBT SALES TILL
PRODUCT REQUIREMENT STOCK
S.NO (01.04.2023 TO (01.04.2023 TO (01.04.2023 TO
GROUP (01.04.2023 TO (01.04.2023 TO
27.07.2023) 27.07.2023) 27.07.2023)
30.09.2023) 27.07.2023)
1 UREA 170.67 110.92 164.06 102.80 61.26
2 DAP 55.19 39.14 64.68 33.50 31.18
3 MOP 15.02 9.67 9.26 3.49 5.77
4 NPKS 62.71 40.97 72.06 27.47 44.59
ALL INDIA REQUIREMENT, AVAILABILITY AND SALES DURING FINANCIAL YEAR
2022-23
<FIGURES IN LMT>
S.NO PRODUCT GROUP REQUIREMENT AVAILABILITY DBT SALES
1 UREA 359.19 415.82 357.26
2 DAP 114.20 130.93 105.31
3 MOP 34.17 19.55 16.32
4 NPKS 120.69 138.15 107.31

Annexure-B1

FERTILIZERS GROUP REQUIREMENT, AVAILABILITY AND DBT SALES FOR THE FY 2022-23

<Figures in LMT>

YEAR 2022-23 UREA DAP MOP NPKS
S.NO State Name REQUIRE- |AVAILABI- DBT REQUIR | AVAILA DBT REQUIRE | AVAILA DBT | REQUIRE | AVAILABI- DBT
MENT LITY SALES E-MENT | BILITY SALES MENT BILITY | SALES MENT LITY SALES
1 2 3 4 5 6 7 8 9 10 11 12 13 14
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1 Andaman and Nicobar Islands 0.00 0.01 0.00 0.00 0.01 0.00 0.00 0.01 0.00 0.01 0.00 0.00
2 Andhra Pradesh 16.65 18.39 15.87 4.20 5.43 4.64 3.09 1.42 1.18 15.97 16.27 13.73
3 Arunachal Pradesh 0.01 0.01 0.01 0.01 0.00 0.00 0.01 0.00 0.00 0.00 0.00 0.00
4 Assam 3.85 4.07 3.56 0.85 0.83 0.63 0.75 0.58 0.47 0.26 0.22 0.19
5 Bihar 22.80 24.68 21.96 6.82 7.15 5.66 2.16 1.55 1.26 3.72 5.35 4.25
6 CHANDIGARH 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
7 Chhattisgarh 8.74 10.57 8.38 3.70 4.68 3.14 1.01 0.77 0.56 1.45 1.63 1.06
8 Dadra and Nagar Haveli 0.01 0.01 0.01 0.01 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
9 Daman and Diu 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
10 Delhi 0.20 0.32 0.28 0.04 0.06 0.05 0.01 0.00 0.00 0.01 0.00 0.00
M Goa 0.03 0.02 0.02 0.01 0.00 0.00 0.01 0.00 0.00 0.04 0.03 0.03
12 Gujarat 24.00 27.30 24.73 5.50 7.48 6.10 1.15 0.91 0.81 5.85 7.08 5.23
13 Haryana 21.50 23.68 20.46 5.70 6.48 5.59 0.60 0.43 0.35 0.70 0.30 0.26
14 Himachal Pradesh 0.76 0.85 0.74 0.02 0.02 0.02 0.07 0.07 0.04 0.39 0.41 0.35
15 Jammu and kashmir 1.68 1.93 1.60 0.59 0.60 0.48 0.40 0.23 0.17 0.04 0.00 0.00
16 Jharkhand 2.60 3.04 2.56 1.00 0.89 0.77 0.20 0.05 0.04 0.46 0.52 0.45
17 Karnataka 17.20 22.22 18.21 5.90 8.44 6.21 3.00 1.68 1.41 17.16 21.53 16.67
18 Kerala 1.23 1.32 1.12 0.20 0.22 0.19 1.07 0.86 0.78 1.42 1.32 1.02
19 Lakshadweep 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
20 Madhya Pradesh 33.00 36.94 32.39 18.50 17.61 13.85 1.57 0.76 0.62 4.85 6.25 4.79
21 Maharashtra 25.29 30.39 24.66 8.20 9.34 7.18 4.30 1.68 1.38 23.50 28.89 20.46
22 Manipur 0.22 0.35 0.31 0.12 0.04 0.04 0.12 0.05 0.04 0.00 0.03 0.03
23 Meghalaya 0.02 0.01 0.00 0.01 0.00 0.00 0.01 0.00 0.00 0.01 0.00 0.00
24 Mizoram 0.09 0.1 0.10 0.06 0.01 0.01 0.04 0.00 0.00 0.00 0.00 0.00
25 Nagaland 0.00 0.01 0.01 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
26 | Odisha 5.84 7.08 5.60 2.69 2.55 1.94 1.35 0.84 0.61 3.05 3.26 2.63
27 Puducherry 0.15 0.18 0.17 0.01 0.02 0.02 0.02 0.01 0.01 0.07 0.09 0.06
28 Punjab 29.25 34.90 29.45 7.25 8.46 7.7 0.90 0.49 0.41 1.70 0.71 0.58
29 Rajasthan 21.50 27.91 25.17 7.40 9.70 8.47 0.30 0.18 0.14 0.95 0.85 0.72
30 Sikkim 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
31 Tamil Nadu 9.96 11.38 10.05 2.73 3.49 2.76 2.53 1.85 1.65 6.45 9.19 7.38
32 | Telangana 18.39 21.63 18.83 3.55 4.70 3.71 2.27 0.86 0.74 15.16 16.24 12.90
33 | Tripura 0.27 0.28 0.19 0.05 0.02 0.02 0.09 0.06 0.02 0.02 0.03 0.02
34 Uttarakhand 2.20 2.38 2.05 0.35 0.64 0.52 0.09 0.07 0.03 0.35 0.15 0.1
35 Uttar Pradesh 77.50 87.39 74.72 24.70 27.69 22.38 3.36 1.42 1.22 7.00 6.64 4.79
36 | West Bengall 14.25 16.49 14.05 4.05 4.36 3.77 3.70 2.70 2.36 10.12 11.16 9.61
Total 359.19 415.82 357.26 114.20 130.93 105.31 34.17 19.55 16.32 120.69 138.15 107.31

Source: dbtfert.nic.in
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Annexure-B2

FERTILIZERS GROUP REQUIREMENT, AVAILABILITY AND DBT SALES FOR KHARIF 2023 (AS ON 27.07.2023)

<Figures in LN

KHARIF 23 (AS ON UREA DAP MOP NPKS
27.07.2023)

State DBT | REQUIR AVAILABIL DBT | REQUIREME AVAILABIL DBT
.NO| Name QUIREMEN] yA|LAB BT | EQUIRE VAILAB| SALE MENT SALES SALE

TY SALES ENT | Y
1 |2 3 4 5 6 718 9 10 |11 12 13 |14
1 | Andaman and Nicoba 0.00 | 0.01 | 0.00 0.00  0.00| 0.00 0.00 0.01 |0.00 0.00 0.00 |0.00
Islands

2 | Andhra Pradesh 351|541 [2.12 1.23]  2.15/0.53 0.38 0.76 |0.20 2.98 6.13 | 1.50
3 | Arunachal Pradesh 0.00 [ 0.00 | 0.00 0.00  0.00| 0.00 0.00 0.00 | 0.00 0.00 0.00 |0.00
4 | Assam 101 [1.76 | 1.12 0.28/  0.40|0.17 0.23 027 |0.14 0.06 0.09 |0.03
5 | Bihar 443 19.02 [3.82 1.90]  3.01] 1.01 0.81 0.42 |0.09 1.52 2.03 |0.48
6 | CHANDIGARH 0.00 | 0.00 | 0.00 0.00  0.00| 0.00 0.00 0.00 | 0.00 0.00 0.00 |0.00
7 | Chhattisgarh 518 | 6.59 | 4.83 1.97]  3.92/2.83 0.35 0.65 | 0.37 0.63 1.41 |0.73
8 | Dadra and Nagar Hav, 0.01 [0.00 |0.00 0.01|  0.00| 0.00 0.00 0.00 | 0.00 0.00 0.00 |0.00
9 | Daman and Diu 0.00 | 0.00 | 0.00 0.00  0.00| 0.00 0.00 0.00 | 0.00 0.00 0.00 |0.00
10 | Delhi 0.00 [0.13 [0.10 0.00]  0.01]0.01 0.00 0.00 | 0.00 0.00 0.00 |0.00
11 | Goa 0.01 [0.01 [0.01 0.01]  0.00]0.00 0.01 0.00 |0.00 0.02 0.01 |0.01
12 | Gujarat 6.68 19.05 |6.93 235 3.29]2.28 0.41 0.25 |0.12 2.14 3.81 | 1.69
13 | Haryana 6.85 9.07 |[7.21 215  2.66| 1.56 0.25 032 |0.12 0.11 0.20 |0.05
14 | Himachal Pradesh 024 1027 ]0.21 0.00]  0.01]0.00 0.00 0.03 |0.01 0.10 0.07 | 0.06
15 | Jammu and kashmir 0.59 | 0.89 |0.58 026 0.23]0.13 0.19 0.07 |0.05 0.02 0.00 |0.00
16 | Jharkhand 097 | 1.62 |0.61 058  0.64]|0.22 0.16 0.01 |0.00 0.26 0.22 0.09
17 | Karnataka 542 (990 [5.88 293  5.79]3.03 0.98 1.04 |0.45 6.35 11.76 | 4.81
18 | Kerala 042 [ 045 ]0.26 0.07|  0.09 0.04 0.36 031 |0.18 0.49 0.69 |0.33
19 | lakshadweep 0.00 [ 0.00 | 0.00 0.00  0.00| 0.00 0.00 0.00 | 0.00 0.00 0.00 |0.00
20 | Madhya Pradesh 9.74 | 13.57 |10.25 6.59]  9.76| 5.94 0.30 0.53 |0.22 1.64 3.03 | 1.24
21 | Maharashtra 9.52 | 1443 |8.95 3.12]  6.42[3.33 1.32 1.25 | 0.42 10.74 20.10 | 8.82
22 | Manipur 0.19 [ 0.10 ]0.02 0.01]  0.00| 0.00 0.01 0.02 | 0.00 0.00 0.00 |0.00
23 | Meghalaya 0.00 [ 0.02 |0.01 0.00  0.00| 0.00 0.00 0.00 |0.00 0.00 0.00 |0.00
24 | Mizoram 0.05 | 0.06 |0.04 0.01 0.00| 0.00 0.00 0.00 | 0.00 0.00 0.00 |0.00
25 | Nagaland 0.00 [ 0.00 | 0.00 0.00  0.00| 0.00 0.00 0.00 |0.00 0.00 0.00 |0.00
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26 | Odisha 2.38 | 4.11 1.71 1.24 2.07| 0.92 0.47 0.56 |0.19 1.52 1.90 | 0.57
27 | Puducherry 0.05 | 0.05 0.04 0.00 0.01{ 0.00 0.00 0.00 |0.00 0.02 0.04 |0.02
28 | Punjab 12.11| 1433 | 11.84 1.75 2.68| 1.53 0.31 0.32 | 0.13 0.26 0.24 |0.07
29 | Rajasthan 5.86 | 9.34 7.47 3.36 4.85| 3.09 0.06 0.10 | 0.05 0.18 0.39 | 0.16
30 | Sikkim 0.00 | 0.00 0.00 0.00 0.00{ 0.00 0.00 0.00 | 0.00 0.00 0.00 | 0.00
31 | Tamil Nadu 243 |1 4.01 2.69 0.93 1.54| 0.72 0.73 0.81 |0.36 1.73 4.23 | 1.97
32 | Telangana 6.95 | 8.68 3.26 1.85 2.79| 1.23 0.76 0.35 |0.07 6.38 7.97 |2.74
33 | Tripura 0.10 | 0.10 0.02 0.02 0.02| 0.01 0.04 0.04 |0.01 0.01 0.01 |0.00
34 | Uttarakhand 0.70 | 1.13 0.92 0.17 0.25| 0.12 0.02 0.05 |0.00 0.12 0.07 |0.05
35 | Uttar Pradesh 21.79| 33.90 | 19.33 5.32 10.71 4.40 0.48 0.46 |0.15 1.94 3.74 10.93
36 | West Bengal 3.76 | 6.04 2.57 1.06 1.36| 0.38 0.99 0.64 |0.18 1.78 3.890 | 1.16

Total 110.92 164.06 | 102.80 39.14  64.68 33.50 9.67 9.26 |3.49 40.97 72.06 | 27.48
Source: dbtfert.nic.in

Annexure-C

FERTILIZER GROUP (UREA,DAP,MOP,NPKS & SSP) POSITION IN MAHARASHTRA DURING KHARIF 2022 TO KHARIF 2023 (TILL 24.07.2023)

(Fig in Thousands Metric Tonnes)

Sr. o Kharif 2022 Rabi 2022-23 Kharif 2023
No. District REQ AVAILABILITY SALES REQ AVAILABILITY | SALES | REQ AVAILABILITY SALES
1 Ahmednagar 225.50 298.30 186.82 | 248.55 366.13 243.68 | 155.89 266.77 122.35
2 Akola 86.31 96.34 73.71 46.47 79.70 43.07 61.51 96.76 41.23
3 Amravati 114.94 157.99 114.91 89.69 135.70 86.96 | 82.30 145.78 63.54
4 Aurangabad 275.48 325.85 242.09 | 125.78 265.10 115.12 | 197.01 332.14 170.47
5 Beed 177.63 208.04 153.17 87.24 179.52 89.40 | 126.29 218.93 87.37
6 Bhandara 75.95 79.90 60.12 37.92 67.33 37.06 | 57.73 65.38 24.58
7 Buldhana 177 .56 211.42 174.13 84.03 171.90 86.69 | 129.81 207.04 101.85
8 Chandrapur 147.40 1563.11 118.98 41.97 103.76 36.42 | 103.54 163.07 79.37
9 Dhule 100.40 129.72 84.49 69.29 119.42 656.74 | 67.95 123.54 60.74
10 Gadchiroli 55.18 54.17 44.72 31.56 36.53 22.01 39.36 39.33 18.10
1 Gondia 66.65 82.73 59.04 37.88 68.54 34.32 49.91 73.64 26.56
12 Hingoli 82.58 83.42 63.40 41.69 68.90 36.13 55.84 89.58 44.64
13 Jalgaon 335.01 364.42 258.37 | 209.91 309.65 172.30 | 219.70 319.08 151.22
14 Jalna 213.35 262.65 190.39 81.41 202.89 97.52 | 147.69 261.77 118.68
15 Kolhapur 169.95 166.48 124.01 144.09 197.10 126.37 | 113.22 171.76 92.76
16 Latur 109.92 129.25 94.39 64.45 124.84 60.04 80.83 149.14 61.08
17 Nagpur 153.82 197.47 138.38 76.22 165.14 83.38 | 105.21 190.77 82.76
18 Nanded 211 269.61 202.83 | 119.38 229.75 130.54 | 141.15 279.37 138.83
19 Nandurbar 101.31 107.42 71.94 58.80 97.97 56.96 | 63.35 97.67 56.87
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20 Nashik 232.81 285.91 199.21 | 234.30 325.58 216.25 | 160.46 239.38 108.91
21 Osmanabad 75.27 111.39 74.68 51.58 105.81 59.96 | 55.37 111.34 53.49
22 Palghar 18.93 15.87 13.61 Q.66 9.45 6.87 12.36 14.76 10.86
23 Parbhani 126.62 134.26 104.82 58.43 107.49 51.90 86.73 149.36 72.88
24 Pune 215.12 233.25 161.27 185.94 278.79 170.98 | 145.76 209.75 92.58
25 Raigarh 20.02 18.70 16.28 5.93 7.95 5.75 12.57 11.81 8.31
26 Ratnagiri 14.64 13.19 11.47 2.82 1.85 1.03 9.87 14.69 8.59
27 Sangli 151.53 189.73 128.06 118.78 188.12 115.05 | 100.52 165.96 82.92
28 Satara 123.01 138.46 31.88 99.13 150.30 93.11 82.87 125.79 61.16
29 Sindhudurg 12.50 12.94 11.27 3.84 4.02 2.43 8.29 13.40 5.64
30 Solapur 233.27 284.12 189.88 | 190.34 323.80 189.18 | 156.95 255.54 107.09
31 Thane 11.49 11.91 Q.75 6.40 6.13 4.45 7.57 8.51 5.52
32 Wardha 125.82 122.76 88.54 45.81 102.10 48.49 82.12 136.59 67.84
33 Washim 71.25 74.39 58.64 37.63 74.98 36.26 | 50.44 80.79 42.71
34 Yavatmal 207.67 206.09 154.11 61.68 157.96 80.45 | 135.53 231.04 116.52
GRAND TOTAL
4520.00 5231.26 3769.35 [2808.60 4834.19 2704.90 |3105.72 5040.23 2388.02

MR. CHAIRMAN: Now, Question No.135. Shri Harbhajan Singh; not present. Hon. Minister.
*135. [The questioner was absent. |
Mega solar power plants

*135. SHRI HARBHAJAN SINGH : Will the Minister of NEW AND RENEWABLE ENERGY be pleased to state:

(a) whether Government has any proposal to establish mega solar power plants in several States and UTs;

(b) if so, the details thereof especially in Punjab;

(c) if not, the reasons therefor; and

(d) the details of plan outlay and implementation procedure for any such proposal in near future?
THE MINISTER OF STATE IN THE MINISTRY OF NEW AND RENEWABLE ENERGY (SHRI BHAGWANTH KHUBA): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) to (c) Solar projects are developed largely through private investments by the project developers selected through tariff-based competitive bidding, for captive consumption, and third-party sale,
etc. A cumulative solar power capacity of 70,096 MW has been installed in the country including Punjab, as on 30.06.2023
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with the following break-up:

Ground Mounted Solar : 57,217 MW

Rooftop Solar £ 10,371 MW
Off-Grid Solar ¢ 2,508 MW
Total : 70,096 MW

The State-wise details of solar capacity installed, so far is given at Annexure. In
addition, 55,902 MW solar projects are under installation across the country.

The Government is also implementing a scheme for DDeveIopment of Solar Parks
and Ultra Mega Solar Power Projeotsﬂ in the country. Solar projects of megawatt-scale
are set up in these parks. As on date, 50 Solar Parks with aggregate capacity of 37,990
MW have been sanctioned in 12 States across the country. Against this, 11 Solar Parks
with aggregate capacity of 8,521 MW have been completed and additional 7 Solar Parks
with aggregate capacity of 3,985 MW have been partially completed. In these parks,
solar projects of aggregate capacity of 10,237 MW have been developed.

The Government had also approved two Solar Parks, each of capacity 500 MW in
Punjab. Those parks were later cancelled due unavailability of land.

(d) As solar projects are set up largely by private developers, Government budgetary
support is not required. However, the Government is implementing few schemes to
support setting up of solar projects in the country. A budget provision of Rs. 7452 crore
has been kept for various solar schemes for the FY 2023-24.

Annexure

STATE-WISE DETAILS OF SOLAR CAPACITY INSTALLED, SO FAR

Sr. State/UT Cumulative Solar Capacity till
No. 30-06-2023 (MW)
1 | Andaman & Nicobar 29.91
2 Andhra Pradesh 4552.12
3 Arunachal Pradesh 11.75
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Assam

4 155.70
5 | Bihar 203.18
6 Chandigarh 63.59
7 Chhattisgarh 962.51
8 | Dadra & Nagar Haveli 5.46
9 | Daman & Diu 41.01
10 | Delhi 227.73
11 | Goa 33.74
12 | Gujarat 10133.66
13 | Haryana 1106.49
14 | Himachal Pradesh 106.55
15 | Jammu & Kashmir 53.29
16 | Jharkhand 119.34
17 | Karnataka 9050.59
18 | Kerala 802.16
19 | Ladakh 7.80
20 | Lakshadweep 3.27
21 | Madhya Pradesh 3021.57
22 | Maharashtra 4870.64
23 | Manipur 12.43
24 | Meghalaya 4.15
25 | Mizoram 30.43
26 | Nagaland 3.04
27 | Odisha 458.88




[ 1 August, 2023 ]

28 | Puducherry 43.26
29 | Punjab 1190.58
30 | Rajasthan 17839.98
31 | Sikkim 4.69
32 | Tamil Nadu 6892.81
33 | Telangana 4695.21
34 | Tripura 18.06
35 | Uttar Pradesh 2526.61
36 | Uttarakhand 575.53
37 | West Bengal 194.06
38 | Others including NABARD 45.01

Total 70096.78

MR. CHAIRMAN: Hon. Members, Question Hour is the heart of parliamentary
democracy. It allows the person asking the question a rare opportunity to generate
information and ensure accountability of the Executive. It has been most unfortunate
that some of the Members, who asked the question and they were lucky in the Ballot and
their Starred Questions were listed, failed to avail the opportunity of asking the
questions. They need to reflect and introspect whether such an approach is justice to
their duty. Do they regard public welfare the way they should? Having taken oath of the
Constitution, if we fail to live up to the aspirations and expectations of the people, we are
not in the right frame of performance of our duties.

Shri Dhiraj Prasad Sahu asked an important question, but he was not present.
Shri Raghav Chadha was not present. Shri Shaktisinh Gohil was not present. Dr. V.
Sivadasan was not present. Shri Imran Pratapgarhi was not present. Shri Harbhajan
Singh was not present. That being the situation, it is time for us to think, converge on a
point of view and show our commitment with directional approach so that we perform
well.

91



92

[RAJYA SABHA]

This was a day, | can tell you, hon. Members, the responses of the hon. Ministers
were very exhaustive and the supplementaries, which were asked, were very searching,
and the Members gave a lot of inputs also to the hon. Ministers in the Government. |
would, therefore, appeal to all of you; outside the House, talk to your friends on the other
side, generate an eco-system, so that we make the Question Hour really fructifying for
the man in the last row, who is thinking that this august House, the Rajya Sabha, the
Upper House, the House of Elders, has the capacity to change his life. We must spend
every second of the time made available to us at the huge expense of the public
exchequer in favour of the common man. | am sure each one of you will work in that
direction, speak informally to your friends on the other side and generate this
environment so that Question Hour becomes very searching, very incisive and gives
insightful details of ground reality to the Government, and the Government gets an
opportunity to re-visit their strategy, if called for. The House is adjourned to meet again
at2.00 p.m.

[Answers to Starred and Un-starred Questions (Both in English and Hindi) are available
as Part-| to this Debate, published electronically on the Rajya Sabha website under the
link httos 3//rajyasabha.nic.in/Debates/OfficialDebatesDateWise |

The House then adjourned for lunch at one minute past one of the clock.

The House re-assembled at two of the clock,
MR. CHAIRMAN /in the Chair.

ANNOUNCEMENT BY THE CHAIR

MR. CHAIRMAN: Hon. Members, under Proviso to Rule 23 of the Rules of Procedure
and Conduct of Business in the Council of States, | have permitted the Multi-State Co-
operative Societies (Amendment) Bill, 2023, listed in today's Revised List of Business at
serial no. 7(d) after the Mediation Bill, 2021, to be taken up first for consideration and
passing. Now, Statutory Resolution; Shri Pankaj Chaudhary to move the Resolution.
...(Interruptions)...
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STATUTORY RESOLUTION

Increasing Import duty on Liquified Petroleum Gas (LPG), Propane and Butane

forr si=rera # <o w3 (oft damat =) ;- ABIgY, § FEfaRad Adheu SURRIT Bl
g
"I Yed <R AR, 1975 B 9RT 86 (1) & STIARVT H, Tg G
TAGgRT ARG F. 40/2023-H4T Yoo, faid 30 S, 2023 [H.I..
496(37) a1 30 [, 2023] 3R IAAFET W, 43/2023-HHT Yob (&I 01
TS, 2023 [A1.H1.M. 473(37) fadid 01 JeITs, 2023] BT AFAINST Bl ©,
oIt S5 2T Sfad UgITer 199 (Terdisil), HIY SR KIS UR MATd Y[ H Iig
DR o [oTQ AT Pob SR SIAFTIH B ugell TG § Henes HR1 61"

The question was put and the motion was adopted.

GOVERNMENT BILLS

The Advocates (Amendment) Bill, 2023

MR. CHAIRMAN: Now, Shri Arjun Ram Meghwal to move for leave to introduce the
Advocates (Amendment) Bill, 2023.

THE MINISTER OF STATE OF THE MINISTRY OF LAW AND JUSTICE; THE MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS; AND THE MINISTER OF
STATE IN THE MINISTRY OF CULTURE (SHRI ARJUN RAM MEGHWAL): Sir, | move
for leave to introduce a Bill further to amend the Advocates Act, 1961.

The question was put and the motion was adopted.
SHRI ARJUUN RAM MEGHWAL: Sir, | introduce the Bill.

...(Interruptions)...

MR. CHAIRMAN: Now, Shri Anurag Singh Thakur to move for leave to introduce the
Press and Registration of Periodicals Bill, 2023.
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The Press and Registration of Periodicals Bill, 2023

THE MINISTER OF INFORMATION AND BROADCASTING; THE MINISTER OF YOUTH
AFFAIRS AND SPORTS (SHRI ANURAG SINGH THAKUR): Sir, | move for leave to
introduce a Bill to provide for press, registration of periodicals and for matters connected
therewith or incidental thereto.

The question was put and the motion was adopted.
SHRI ANURAG SINGH THAKUR?: Sir, | introduce the Bill.
...(Interruptions)...

MR. CHAIRMAN: Now, Shri B.L. Verma to move a motion for consideration of the
Multi-State Co-operative Societies (Amendment) Bill, 2023.

The Multi-State Co-operative Societies (Amendment) Bill, 2023
and

Amendment for reference of the Multi-State Co-operative Societies (Amendment) Bill,
2003, as passed by Lok Sabha, to a Select Committee of the Rajya Sabha

SR qdi & far J3ATer # g H3l; 91 AERIRal HATerd H o w3l (i . gen.
) : HelSd, H Ui BRAT g -

" TERTST WEBRI ANTSS! JATANTIH, 2002 BT 3R HLNET B
el TAT® IR, b A9T gRT UTRd % ¥, fa=R foar e

IRV AUTYT ARG, AEHINRTT AT &b 7167 b 91 Ugoll IR 9 9 Bl
Al & Fdied AfQR & AHET IG1, A oY YT B 91 81 ...(FaHH)... ATGRT
FHTIT ARIGY, ATST 9T G2 SIS BT S HeIcHd HT XET &, <l 31T dTef 25 |ATel 32
BT TG MR MR TH & Bl ..(Faem™)... VA H anexoiig wer #:41, o =g A
S A HRA ARBR H HATTT Bl aeDHdT bl <@ §Y, HATAI I BT o o)
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..(TTH)... B FERINAT AT BT VA BT H I BT B (6T, ST 93 IR s
o o & oY ST ST &1 ..(SEETH).... 3RO A dh1Rar #Al SIf & wiged H A1
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..(TTH)... HBIGY, H IRATd BT § [ Igod GedhR] Q1SS! I, 2002 BT 3R
YN B dTed fASID IR, Ah A9T §RT UTRT w9 H, IR foam g

MR. CHAIRMAN: There is one Amendment by Dr. John Brittas for reference of the
Multi-State Co-operative Societies (Amendment) Bill, 2023, as passed by Lok Sabha,
to a select committee of the Rajya Sabha. ...(/m‘errupt/ons)... The hon. Member may
move the Amendment at this stage without any speech. ...(Interruptions)...

DR. JOHN BRITTAS (Kerala): Sir, | move:

"That the Bill further to amend the Multi-State Co-operative Societies Act, 2002,
as passed by Lok Sabha, be referred to a Select Committee of the Rajya Sabha
consisting of the following Members:-
1. Shri Bikash Ranjan Bhattacharyya
. Dr. John Brittas
. Prof. Manoj Kumar Jha
. Shri Elamaram Kareem
. Shri Jose K. Mani
. Shri A.A. Rahim
. Shri Tiruchi Siva
. Dr. V. Sivadasan

® N O OO0~ DN

with instructions to report by the last day of the first week of the next (261“)
Session of the Rajya Sabha".

The questions were proposed.

MR. CHAIRMAN: The Motion for consideration of the Bill and the Amendment moved
thereto are now open for discussion. ...(/nterrupﬁons)... I now call upon the Members
whose hames have been received for participation in the discussion.
...(Interruptions)... Shri Niranjan Bishi. ...(Interruptions)...

SHRI DEREK O'BRIEN (West Bengal): Sir, a point of order. ...(Interruptions)...



[ 1 August, 2023 ]

MR. CHAIRMAN: Yes, Shri Derek O'Brien.
SHRI DEREK O'BRIEN: Thank you. ...(Interruptions)...
MR. CHAIRMAN: Let everyone be on their seats. ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, while | am very keen to invoke former Prime Minister, Shri
Atal Bihari Vajpayee,... .... (Interruptions). ..

MR. CHAIRMAN: Mr. Derek O'Brien, what is your point of order? ... (Interruptions)...

SHRI DEREK O'BRIEN: Rule 260. ...(Interruptions)... The former Prime Minister, Shri
Vajpayee, said, ''| will not speak today till you allow the Leader of the Opposition to
speak. He has to be given a chance to speak." ...(Interruptions)... He said, "Until the
Leader of the Opposition speaks, | will not speak. Let him speak first."
...(Interruptions)...

MR. CHAIRMAN: Hon. Members, it is most unfortunate, unparliamentary, debasing and
ignoble that you chose to raise a point of order and then you... ... (Interruptions)...
Nothing will go on record. ...(Interruptions)... Mr. Derek O'Brien, if you would see your
effective contribution over the years, you will be surprised ! ...(Interruptions )... You got
up, took the floor; in the name of raising a point of order, you deviated yourself and
transgressed.  ...(Interruptions)... | deprecate it.  ...(Interruptions)... It is
unparliamentary. ...(/nz‘errupz‘/ons)... It is unbecoming of a Member.
...(Interruptions)... We don't expect the Member to go to that extent.
...(Interruptions)... You function outside the House; here, you don't make any
substantive contribution. ...(Interruptions)... You are required to make contribution
here. ...(Interruptions)... | don't allow it. ...(Interruptions)... Shri Niranjan Bishi.
...(Interruptions )...

SHRI NIRANJAN BISHI (Odisha): Hon. Chairman, Sir, | am thankful to you for giving me
an opportunity to speak on 'The Multi-State Cooperative Societies (Amendment) Bill,
2023', which was introduced in the Lok Sabha on 7" December, 2022.
...(Interruptions)... The Bill proposes to amend Multi-State Cooperative Societies Act,
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2002 in the light of 97" Constitutional Amendment Act of 2011 which inserted Part IX-B.
...(Interruptions)...

Sir, cooperative banks are financial entities established on a cooperative basis
and belong to their members. ...(Interruptions)... This means that the customers of a
cooperative bank are also its owners. ...(Interruptions)... These banks provide a wide
range of regular banking and financial services. ...(Interruptions)... Cooperatives are
organisations, formed at the grassroot level by farmers to armature the power of
collective bargaining towards a common goal. ...(Interruptions)... The aim of the
cooperative movement was to help farmers overcome the burden of debt and help them
to sell their products easily to get maximum profit. ...(Interruptions)...In banking and
finance, cooperative institutions are spread across rural and urban areas.
...(Interruptions)... Vilage-level PACSs formed by farmer associations are the best
example of grassroot level credit flow. ...(/nz‘errupt/ons)... These societies anticipate
the credit demand of a village and make the demand to the DCCBs. ...(Interruptions)...
PACSs are a collective bargaining of farmers. ... (Interruptions )... They have much more
bargaining powers than an individual farmer. ...(Interruptions)... It established the right
to form cooperative societies as a fundamental right. ...(Interruptions)... It included a
new Directive Principle of State Policy on the Promotion of Cooperative Societies.
...(Interruptions)... It added a new Part IX-B to the Constitution titled 'The Cooperative
Societies'. ...(Interruptions)... It authorizes the Parliament to establish relevant laws in
the case of multi-State cooperative societies and State Legislatures in the case of other
cooperative societies. ...(Interruptions)... The principal Act provides that an application
for registration of multi-State cooperative society and its bylaws shall be disposed of by
the Central Registrar within a period of four months. ...(Interruptions)... But, the
Amendment Act proposes to reduce this period to three months. ...(/m‘errupr/ons)...
Section 41 of the principal Act stipulates that every multi-State cooperative society shall
have a board of directors comprising maximum 21 directors, 2 co-opt directors and
functional directors in the national cooperative societies. ...(Interruptions)... But the
Amendment provides that out of 21 directors, one member shall be Scheduled Caste or
Scheduled Tribe and two shall be women. ...(/nz‘errupz‘/ons)... Two co-opt members
shall have experience in the field of banking, management, cooperative management
and finance or specialization in any other field relating to the objects and activities
undertaken by such multi-State cooperative society. ...(Interruptions)... They shall not
have the right to vote in any election of the office bearers or be eligible to be elected as
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office bearers of the board. ...(Interruptions)... The Bill also excludes such directors of
the multi-State cooperative society from being present in the discussion or voting qua
any contract in which they may have direct or indirect interest. ... (Interruptions)...

The Amendment Bill now seeks to substitute this provision and establish the "Co-
operative Election Authority” comprising a Chairman, a Vice-Chairman and maximum of
three members appointed by the Central Government, to bring electoral reforms in co-
operative sector. ..(Interruptions).. Sections 45A to 45L deal with appointment,
powers, functions, removal, resignation, vacancy etc., in the Authority.
..(Interruptions).. The Amendment Bill seeks to insert a new Section 63A relating to
"establishment of the Co-operative Rehabilitation, Reconstruction and Development
Fund" for revival of "sick multi-State co-operative societies". ..(Interruptions).. It
provides that multi-State co-operative societies which are in profit for the preceding
three financial years shall annually credit 1 crore rupees or 1 per cent of their net profits,
whichever is less, to such fund. The Centre will constitute a committee to administer this
fund. ..(Interruptions)..

MR. CHAIRMAN: Hon. Members, all of you, please take your seat. ..(Interruptions)..
Hon. Members, undoubtedly, the Leader of the Opposition has a very significant
position. Over the last eight days, it has been a scenario whenever, sensing the mood of
the House that the Leader of the Opposition must hold the floor, | allowed him to avalil
that opportunity. Every time, | have verified from the record, it is the same refrain.
..(Interruptions)... Who said it? ..(Interruptions).. | don't appreciate it.
..(Interruptions)... That is not the approach. ..(Interruptions).. The hon. Member
should be careful about the words he uses. ..(Interruptions).. So, | have
discussed.....(Interruptions)... | have discussed with the hon. LoP, with the floor
leaders, with the Leader of the House, extensively. ...(/nz‘errupt/ons)... | find this
platform, which is required to be utilized for listed Business, is sought to be
transgressed. ... (/nz‘errupt/ons)... Imagine my plight; a decision which | have taken, every
day, the same issue is being reiterated! ...(/nz‘errupt/ons)... | had indicated to all the
leaders that | will have discussion on Manipur beyond two-and-a-half hours, till
midnight. ...(Interruptions).. You did not avail the opportunity. ..(Interruptions)... If |
give the floor, the same thing will happen. ...(Interruptions)... In the process, | would not
be able to transact the listed Business. ..(Interruptions).. Mr. Gupta, you can keep
your phone down. ...(/nterrupz‘/ons)... No; but don't put it out like this.
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..(Interruptions)... The minimum decorum we owe to this House is to handle our phone
in a dignified manner. ..(Interruptions).. | am already seized of a matter which is
embarrassing to all of us. ..(Interruptions).. So, we never know. ..(Interruptions)...
Instruments are instruments at the end of the day. ..(Interruptions).. | have avoided a
very serious enquiry that could go outside this House because | am extremely alive and
sensitive to our own dignity. We have to deal with it as in House mechanism.
...(/nz‘errupz‘/ons)... Personally, let me tell you; | have highest regard for LoP.
...(/nterrupz‘/ons)... There are not many people in the country who can match his
exposure. ...(/nz‘errupz‘/'ons)... But | have great pain when | say, every time...
..(Interruptions)... And one thing, may | appeal to the hon. Members? ...(Interruptions)...
The Leader of the Opposition does not need anyone else to indicate to me that he needs
to have time. ..(Interruptions).. He does not. ...(Interruptions)... The hon. Member may
resume his address. ...(Interruptions)...

SHRI NIRANJAN BISHI: Thank you, hon. Chairman, Sir. ...(/nz‘errupt/ons)... The Multi-
State Co-operative Societies Bill proposes a new Section 70A relating to "concurrent
audit" for multi-state co-operative societies having an annual turnover or deposit of
more than the amount as determined by the Central Government. ...(Interruptions)...
The Amendment also seeks to insert a new Chapter... (Interruptions)...

MR. CHAIRMAN: Hon. Member, you resume later on. ...(Interruptions)...
Before you ...(Interruptions)...

THE LEADER OF THE OPPOSITION (SHRI MALLIKARJUN KHARGE): Sir, | am thankful
to you that, at least, you allowed me to speak. ...(Interruptions)...

MR. CHAIRMAN: Before you speak...(Interruptions)... May | plead with you one thing?
Every time | have acceded to your request, your input has been the same.

SHRI MALLIKARJUN KHARGE: No, no. | have given nearly nine points as to why this
discussion should take place, why the Prime Minister should come here.
...(Interruptions)... | have stated... (Interruptions)...
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MR. CHAIRMAN: Nothing will go on record. ...(Interruptions)... In the process, my
considered decision, which | have given to the House, is being ignored.
...(Interruptions)... This is nothing but a method to challenge my decision.
...(Interruptions)... Sorryl | cannot. ...(Interruptions)... Please go ahead, hon.
Member. ... (Interruptions)... Nothing will go on record. ... (Interruptions)...

SHRI NIRANJAN BISHI: Thank you, Sir. ...(Interruptions)... The Amendment also seeks
to insert a new Chapter IX A relating to "redressal of complaints”. ...(Interruptions)...
It makes provision for appointment of one or more " Cooperative Ombudsmen" by the
Centre, for inquiring into the complaints made by the members. ...(Interruptions)... It
also proposes to enhance monetary penalties on multi-State cooperative societies for
contravention of the provisions of the Act and the rules made thereunder.
...(Interruptions)...

MR. CHAIRMAN:: Nothing will go on record; nothing. ... (Interruptions)...
SHRI MALLIKARJUN KHARGE: *

SHRI NIRANJAN BISHI: Articles 243ZH and 2437l in Part IX-B of the Constitution
distinguish between cooperative societies of the State and multi-State cooperative
societies which are governed by Union of India. ...(Interruptions)... No provision of the
Constitution makes way for merging a cooperative society which is incorporated under
State law with a multi-State cooperative society. ... (Interruptions)...

However, through Clause 6 of the Bill, the Centre is indirectly encroaching into the
rights of State cooperative society. ...(/nterrupz‘/ons)... Clause 6 creates an ambiguity
by allowing any cooperative society to merge into an existing multi-State cooperative
society. ...(Interruptions)... This is beyond legislative competence of Union as State
cooperative societies are within ...(Interruptions)...exclusive jurisdiction of States.
...(Interruptions)... Clause 13 prohibits redemption of shares of multi-State cooperative
societies without Centre's approval. ...(Interruptions)... This strikes at heart of
principles of autonomous functioning of cooperative societies which the 97" Constitution
Amendment sought to introduce. ...(/nz‘errupz‘/ons)... parent Act by appointing Central

* Not recorded.
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Election Authority to be appointed by the Central Government. ...(Interruptions)... Sir,
Clause 24 seeks to create a fund, putting an additional burden on cooperative societies
and it affects their autonomous functioning. ...(Interruptions)... Clause 45 makes
provision for overriding Board of Directors and appointing an
Administrator,...(Interruptions)...who may not be a member of the society, and thus
...(Interruptions)...  contravenes 97"  Constitutional ~ Amendment  Act.
...(Interruptions)... Sir, there are certain technical issues in this Bill ... (Interruptions)...

(At this stage, some hon. Members left the Chamber. )
MR. CHAIRMAN: Hon. Member, please continue. ... (Interruptions)...

SHRI NIRANJAN BISHI: Thank you, Sir. ...(Interruptions )... There are certain technical
issues in the Bill and it is against the spirit of the definition of Cooperative Societies as
enshrined in the Constitution and will strike at the heart of the autonomy of cooperative
societies. The Bill seeks to take away the rights of the State Governments and is against
the federal structure of the country. The Amendment Bill must address all concerns
before it can be passed as a law. With this, I, on behalf of my party, Biju Janata Dal, and
my leader, Shri Naveen Patnaik, our popular Chief Minister, support the Bill. Thank you.

MR. CHAIRMAN: Frankly, | appreciate your meditation. | was just making you aware of
surroundings all around. ... (Interruptions)...

SHRI P. CHIDAMBARAM: If you don't listen to our appeals, what do we do?
...(Interruptions)... The only falling back is meditation.

MR. CHAIRMAN: The point is that though you had a good solution, none followed you.
They could have got into the meditation form; they did not follow you. | thought for the
good relationship we have enjoyed all throughout, for decades, let me remind you, the
surroundings...

SHRI P. CHIDAMBARAM: Would you listen to our voice? Would you listen to us?

(At this stage, the hon. Member left the Chamber)
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MR. CHAIRMAN: Hon. Members, this is such an important Bill, an important Bill that
brings to the fore concerns of SCs and STs. It was a historic constitutional amendment,
that cooperatives were elevated to constitutional level and a new Ministry had been
formed. Cooperatives are game-changer. They help the small workers, artisans,
farmers to get together and have rich dividends. On such an important issue, primarily,
the focus was about SC and ST concerns also. Such kind of walk-out is not
appreciated. Further, | realize the importance of the Leader of the Opposition. But,
hon. Members will kindly note and look into the record. Right from 20" of July, till date,
every time, | have given an opportunity to the Leader of the Opposition to make his
contribution. The contribution has been tangential. The contribution has been, in a
sense, challenge to my decision. | have suffered this pain, that a decision, which | have
taken consciously, is sought to be challenged by them by having numbers for the same
issue. The minimum respect we can show by sense of propriety and decorum is to
believe in the decision of the Chair. And, hon. Members, let me indicate to all of you that
| have spared no effort to interact with the leaders individually and collectively. | have
indicated to them on a number of occasions. Their demand that the hon. Prime Minister
be here does not have any constitutional premise. | indicated to the hon. Members, the
floor leaders, that a distinguished Member of Parliament, Shri Sitaram Yechury, raised
the issue in 2014. He raised the issue in categorical terms, and there was a directive of
the Chair, a decision of the Chair and the determination that emanated from the Chair
was, 'this cannot be done'. If you examine the constitutional prescriptions, you all have
taken along with me the oath to abide by the Constitution. There is principle of collective
responsibility. In that premise, to make an endeavour of this nature, at the cost of public
interest, just to score brownie point! And, some of the Members, and |, particularly,
refer to Mr. Derek O' Brien, availed the opportunity to raise a point of order. And, his
point of order was, 'Give the Leader of the Opposition an opportunity to be heard'. In
the process, he has insulted two institutions. One, the institution of the Leader of the
Opposition. In his wisdom, he thinks, on his own, the Leader of the Opposition is not
competent. In his wisdom, he thinks, the Leader of the Opposition does not have that
power, authority or personage to attract my attention. And, secondly, in the process, he
has done another unwholesome activity. He is trying to broker between me and the
Leader of the Opposition that | should give him the floor. | have repeatedly told hon.
Members this side, 'please do not come between me and another Member'. Every
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Member of this House is important, holds a position in his own right. He has the same
vote as anyone else has. | would again appeal to all of you, 'please get in touch with
your friends. Try to introspect.'

Like it or not, we have become absolutely irrelevant to the outside world. Are we
to be a part of this august House and ensure that it gets into the domain of irrelevance ? If
we don't debate, if we don't discuss, if we don't deliberate, trust me, things will be
debated elsewhere. Manipur is a case in point, and | took no time in acceding to the
notice under Rule 176 on Manipur issue. The Leader of the House immediately said, 'We
agree for a discussion'. | fixed the date, | fixed the time, | got issued a Supplementary
List of Business. | indicated to the leaders in my meeting that two-and-a-half hours is
the limitation, which | would relax, and | will not have an upper limit of time, that we will
discuss and deliberate Manipur for as much time as the hon. Members want. But, that
opportunity was not availed. It defies common sense, logic and rationale. They want to
do it under Rule 267. In the process, they want me to revisit my decision, which | have
declined on a number of occasions. So, hon. Members, we will continue with the
Legislative Business, but, please do use your good offices, reach out to your friends,
reach out to anyone who cares for Indian democracy and let us have an ecosystem
whereby everyone can contribute. | am pained and surprised every morning when
Members who occupy public space make no substantive contribution here. | have
pointedly indicated to Mr. Derek O'Brien today: Would he indicate the substantive
contribution made in the House? We have legal luminaries, we have stalwarts, we have
people with great exposure and experience; they don't avail of it. It was absolutely
sickening for me to notice, -- you raise concerns of the people by way of questions; you
are lucky to have your question in the ballot as a Starred Question -- you are not present
to discharge your minimum duty to the people. You are failing to discharge minimum
courtesy to parliamentary democracy to, at least, ask the question. | do hope all of you
will take it as a mission, reach out to opinion-makers, influencers, so that we, as a body,
act in a manner exemplifying our actions which are worth emulation by others.

The next speaker is Shri S Niranjan Reddy; your time is eight minutes.

(MR. DEPUTY CHAIRMAN /n the Chair)

SHRI' S NIRANJAN REDDY (Andhra Pradesh): Thank you, Mr. Deputy Chairman, Sir. |
rise to support the Bill because this is in continuation of a Constitution Amendment that
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was made in the year 2012 by the 97" Amendment. Sir, most of the provisions of this Bill
are bringing this multi-State Cooperative Societies Act in tune with the constitutional
requirements that require the governance of cooperative societies. Sir, the 97"
Amendment of the Constitution makes provisions in respect of cooperative societies.
Now, these cooperative societies would have to be governed in terms of the
constitutional requirements. Earlier, there was a lacuna in the multi-State cooperative
societies because this could not be provided for in the way the Constitution wanted the
composition to be. There was a concern expressed by quite a few Members that
possibly this multi-State cooperative society encroaches into the area of the State
Government. | may want to differ with certain concerns expressed by my preceding
speaker, Shri Niranjan, because | was a part of the Joint Parliamentary Committee. Even
in the Committee, | had explained that the Constitution makes a clear distinction
between cooperative societies that have their objects in one State. Then the State would
have the complete authority to deal with such cooperative societies by making a law
because it is a State Subject. But the Constitution itself specifies that any corporation,
which Supreme Court has now clarified that it will also include a cooperative society, if it
has objects in more than one State or has operation in more than one State, then, it is
the Central Government alone that needs to make a law. So, while | am someone who is
a strong votary of State rights ordinarily, | find, Sir, that this particular Amendment does
not breach the constitutional requirement of not encroaching into the State power. But
having said that, in fact, this Bill also takes care to say that if there is a cooperative
society registered under a State law which is going to be merged with a Multi-State
Cooperative Society, then, the merger of the State Cooperative Society would be done in
accordance with the State law only. So, | may just want to allay apprehensions of some
of the Members that this possibly may encroach into the State's domain.

Sir, the third point, that | wanted to highlight, is the reason for which my party and
| rise to support the Bill is because this is encouraging the framework of Multi-State
Cooperative Society and it also provides, as hon. Chairman Sir had mentioned, for the
composition now to include members of the Scheduled Castes and the Scheduled Tribes
because the Constitution, by an amendment, said that you must have a cooperative
society which should mandatorily have people from the Scheduled Caste and the
Scheduled Tribes. The Amendment now, Sir, brings in that feature, making it mandatory
that in any Multi-State Cooperative Society, the composition must be in terms of what
the Constitution provides. Sir, the Amendment also provides for better administration of
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cooperative societies because it provides for a concurrent audit. Earlier, we have seen
cases where Multi-State Cooperative Societies were giving a self-serving audit, which
was keeping things in the dark and eventually led to certain collapse of some Multi-State
Cooperative Cocieties, including certain banks, which has resulted in a great magnitude
of loss to investors. Sir, now the Societies law specifically provides that there would be a
separate concurrent audit that must be mandatorily done. It provides for a cooperative
ombudsman who would be able to take care of complaints that are made in respect of
every cooperative society. Sir, the last of the features that | wanted to quickly touch
upon, as to why we support the Bill, is that it also provides that in terms of the
Information Act, a Cooperative Information Officer would be appointed, who would
ensure a free flow of information from the cooperative society and with regard to the
affairs of the Multi-State Cooperative Society to whoever is seeking information. This will
ensure greater transparency. Sir, in all, the Bill provides for greater accountability,
provides for greater transparency, makes it sync and align with the constitutional
requirements, and | would think that this Bill is actually being made, maybe after eleven
years, to bring the Multi-State Cooperative Societies in line with the constitutional
requirements. Sir, | therefore, support the Bill and | thank you for giving me the
opportunity to speak.

S1. STl EIIRTE SIS (AERT) : SYFHTRT HBIGY, WRA WREBR ATl JB[ Al T4
# g Aedl-3e T BI-3fiRfea ARIES (sreHe) faa o8 2, § Sa¢ 9w+ # @l
Tl HBISY, GePhR ARA B AT AT, AT UTHIOT SAThl | A T BT awel B &
o A1 AR o1 0T fhar Srar 91 3R <11 9gd AR A0 f6A 9, 9 FehIRdl &
ATEIH A Y& & WA DI U1 9o I IT AT B A1 115 ATl A §69 AeDBINAT DI Sl 2]
g, SN EHTRAT &1 IS 3T 21§49 Iwh SR UG #31, s Al Sff 7 "G dhR
H g BT TR 337 7 IR FAR WERIRAT #31, I 2ME SN 37 BIct § AgDhR A
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TTaHE ¥ 39 UBR &I Th WREH ol 91ty b ST ST fod gorR 3 foar
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37 H, H redressal of complaints & H&e H qATT AT 5| SHB Sl GG B[ o,
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T Y g9dI WA 81T, SAAY H 39 fdeT &1 §Hl HRaT g IR AMYTET Har gl
gddrig|

£ ITFUTI : TIaTa, 1. 3Tl ARG gis Sil| 3R ©T. . qd1 g¥ Sl |

DR. M. THAMBIDURAI (Tamil Nadu): Thank you, Mr. Deputy Chairman, Sir, for giving
me this opportunity. The hon. Minister, under the leadership of Modiji and Amit Shahiji,
has introduced the Multi-State Co-operative Societies (Amendment) Bill with good
intention. Modiji and also Amit Shahji are very much concerned how to streamline and
improve the functioning of co-operative societies. That is why the Government has
come before the House with the Multi-State Co-operative Societies Bill.

What the hon. Chairman of the Rajya Sabha mentioned is very important as to
how our people from rural areas up to towns, Municipal and Corporation areas must
mingle together and, in co-operative way, have to run so many programmes. That is the
spirit of the Bill, namely, to develop all areas. For example, as the previous speaker
said, the Bill is not encroaching upon the purview of the States because States have their
own co-operative societies. They are under the control of the State Government.
Therefore, this Amendment is not affecting or encroaching upon the States. That is why
| am supporting this Bill.

Secondly, Sir, in Tamil Nadu, co-operative societies are running very
successfully. Earlier, the AIADMK Government, headed by Edappadi Palaniswami as
Chief Minister for four years, conducted elections for co-operative societies in Tamil
Nadu. The term was fixed for five years. He conducted elections with good intention
and elections were conducted in a democratic way. He did a good thing. But, the
present Government, in order to nullify elections conducted for co-operative societies
democratically, passed a Bill in the Assembly and reduced the tenure to three years from
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five years! Luckily, the hon. Governor of Tamil Nadu did not give his assent. But, the
intention of the present Government of Tamil Nadu is not good. It is because when
people are elected to co-operative societies, we should not disturb them. Now, the
Government of India has brought amendment to the Multi-State Co-operative Societies
Act.

MR. DEPUTY CHAIRMAN: Dr. Thambidurai, you are a very senior Member. You kindly
speak on the Bill, not on State politics. Please continue.

DR. M. THAMBIDURAI: | am on the Bill, Sir. | am supporting the Bill. | am only
mentioning what is happening in Tamil Nadu. Sir, we are a regional party. But, at the
same time, we have to say something about our State also. We have a federal structure.
We are representing our State here in the Rajya Sabha. It is the Rajya Sabha. So, | have
to mention certain things as to what is happening there. Therefore, | am supporting this
Bill. | don’t want to take much time of the House. | am thankful to you for giving special
permission as | have to attend a meeting. But, | appreciate Modiji and Amit Shahji for
bringing this Bill. Our AIADMK party is supporting this Bill. Thank you very much.

MR. DEPUTY CHAIRMAN: Thank you, Dr. Thambiduraiji. | have a small request to
make. You have meeting at 3 o’ clock all the time! So, kindly ask them to change the
time.

it faorg o e AR (STR IS @ SY9WMRT JEIed, H 'IgRoy HEhRI ArNTgel
(e f4erre, 2023' & Tt # dIa & ol ST gall gl ATaR, YRady (& Hiy
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IaTERY &b folq, g A1 & M I Ugel P3ll Bl Gars sl Al, BUR BT IS
BIdT AT| AT &S FATI &1, oIS BT 81 IT ASTg Bl &1, ai § T IR B MM
fra®R HRA U1 I8 TEHINTT BT U g7 IS8 T 3R 918 H FghIRar rfafas
JATHR X DI ST YBIIT TT| 'Ig-R15T Fe bRl Al (THERied) Afefa,
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I8 1 B [V B & q1A9[E, B AeHRI ARl U &, ToTT6T BRI e I i
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SYHH W1 §1 B A1 H AEHINAT DI IRARATE -1 Sl JHAT ggardl, S99 A U [98R

* Expunged as ordered by the Chair.
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1o HY 1 AFIAR, 74 75 991 H 7 O GERIRT TaTer U &7+ faar a1 3iR 7 81 5y
IT ALY TR TR FEHIRT 3fieTad Bl geo R foaR foear wam s /==y Aral St
P AJcd | T FERIRAT HATTT I 81 I8 FEDBIRAT HATTI 9% b [qbT H 91
IRTETH S| H I7h] 9gd-9gd g=IdTs iR 8T o1 ar8dl g

HRIER, AT S & ~Iged H AR AR 218 St 7 &1 ATl H FEh1RaT AT
4 -l URTTT B BT B (AT 51 I8 G U8l PACS DI YASITId (haT
3R IGH TR M 61 B fhdTl I8 5 Ig3MIM! I &b foY 9gad AR w14
Ul SIS S 25 FTARI S8 Ahd &l I§ HATAT g1 & 915 Ygell 96® gy, [OTaH
63,000 U BT 2,500 BRIS SR AYUl HIRA H HHEGSRISOIL B Dl DB b Tl
BRSO A T EBR] bl G [T FSHRI debi P HIA-H1 TGS H SHHT
e Se1a 8 Sgm R, siffee &1 ufthan siiFarg Rt ok Rived gfciie wisd
BN IR Ue By UHR & AT A IS ST AERINGAT HA1ed 7 U & {7 ges
qiS ol gT5- TSl I1ThR YT ST DT TsdTgors] Aol ey & fh 39 91T 3R Bl &
3refTaT A} 15T = TR fHATI 3o TBT | SI91 M9 81 976 3iR Bl & ITATd A
TS} 7 39 WIBR fhaT, $9 had §97d 3R B)el o WHR T8l {1l 31F I8 ST &
S8 B B 8l, PRI AT BT BT 81, T 25 AR A T T & IR 1,100 YT
THYTRIT o 1 9 IR 81 g 2

ARIAR, Y d18-diol & 399 & YT Tdiol faIaRor &1 &, SHelufy o
AT BT DBIH DR b A1I-H1Y g8 RS MSTelc IR IRIE1 Dl T TS [ B
BT W) BTH B R TG & ISl Bl hisc Bls IR sfae Brs fear smo|

3.00 P.M.

AT STFUTIfT ST, Yo HSROT BT BTH BRI, SG1 H9 BT fo Irior 83 § deRor
T8l 8, T8 IfT JIRBTST 991, o FCI B9 fhR R o ft 3R o) TR iR YR &t
YT BN AEIGY, Yo AR BR| H HSRY R b oY o S &, G IR SId I8
AR el Bl gl IR SRgge™ & forg ormar &, %R g8 wifdl 4 999 47l S ,
AT UTHION R IR WSRUT Bl =T BT 316 BISTIRICT ST BT I TTgH AT
BT ARTHR THY IALIPHA bl B A8 B (ST 51 TS A1 -AIY 75 979 @l & {17
RSTd §@ @t At 3TN B Il T2 gl

AR ITFHIRT ST, AERTE, ORI, SR Y9, BUICH & [BAM I T+
PRI el § 99d € Ifh $9¢ 1Y IR 30 UfIerd SHuac! dedr 2l




[ 1 August, 2023 ]

§ A AT S Dl gRETg <A1 AT (6 (A Bl T S aTel A% R 30
TR ST Bl WH B BT B AT T 8 3R 10 F 15 BOIR HRIS T i &l
o &1 BT BT fHa1 T B

IS, WEPBIRAT DI A DR &b {7 A Igod ArRagerst gR 17 &
Tgell - fhar oTaeT A aTd B UR 81 diversification ®1 dgTdl &1 & oIy - fora™
Feofl 91 oI, I8 37U+ IRARTTA Tell | ESHY $B BN, IHP oIy ATGST 781 7, 98
BB Y - TE S AThe SUAL] BRI BT BTH BT, dify [ BT ArE Taaare ff
fpdT S Ah| gAY AEPRI AART S & Icdre" d BIe fHAFl b1 sl I8
TR 1S AedhRI AT Tb Yahe 1 38 Yebs o (bl Dl Hl ISl Ieqra |
SIS 3R IR BH~rai & el I8 AT AR SlgenRedrd g8t &t | Biel
AT |radt A7 {6 H 8 BEe IS, Al AT THICY TIRE F$ ST, #_I Bl dl
fpilt € 7T Tg Afafa S foami & feapd THr |

Tt FER | <91 & Bifie IATel 3 <9 iR g # AT ax
framt &1 Sfad 9 feam™ &1 &/ e feas a aredr © & sifife S a,
fhT T8 ST SHUTET Bl 8, S AlCHIZS 8F & a1 Ul SHH! AThe T8l ferdT Bl
TehR AT STP {7 ATdhe IUTe] BRI BT BT B

TRBR A AT el DI NCDC & 7180 W 10 BTN BRIS B BT AIF Shx 31l
A A BT B3yel fhar g1 Argar, § 59 &3 & 377l §, d8i 11 §gd 8l 2|
AT AT St 6 GRGR 3 | I8l T & & # RAfT Iz oft f& it &1 w1a 2,200
9 Ui faaee el fier diferat 7 g+t Il B R Hhal fh g9 el 81 Il Adhd|
AR U H31 51+ (0 {1 {6 1 & 79 9 SRINGE 3991l 9+, TXe] JTSTR H 9i-1
3,100 39 U feaea 9 9 7 f96| T 9™ & 1T 60 g Hifeds e A=Y &1
TRIAIE fohaT, A1 g s¥ifed S5 BT B fhaT, 19T B Iih 917 BT B fhaTl
AT Sl BT 38 BRIS oliex Ui I8 g9dT AT, 31T 98 G 8ulR BRI ofiexX Ufd a9 o)
U T & 3R $9 Y 12 IR UgTd H SAATA fe o 71 ey I8 & 6 g9l 8iR
IQTIT SIY| $99 fhAml 1 3He=! 1 gl 3R GERT BIIST I8 BN b TRBR BT Sl
RS 3T H YFT ST 8, ST Il 8, I8 o1 SITgi, ol 3R TRl ol 47 JRef s
99 Ve W Sl & Sfias | 98 191 o™ 6T B fhar 131 8

AT SUFHTALT i, AR AIGT ST & Aged H $hg ARBR gIRT I TR TR
TIAT TEBIRAT URIETOT BT Uh faeafaermery g9+ &1 foiy foram 81 ....(agM™).... 9%, § Udh
e &1 993 SR I U feafaermera 9 &1 & foan a1 &, d1fds @l ol afreon
f&ar 51 || wAEIey, FEHR AUl B ST IR AT ST @7 7, S W gd
THIRA 7 BT & fh 90 URRIT IR B fora1 T B
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AT ST Sft, ofee Sft &) IRGR ¥ 97d1 Fenud faege ury faar o,
S ¥l TSR 7 AN 81 (5T, 31d 39 [ & gRT 39 AN a1 51 &1 g1 A
STFIMLT ST, AR RIHrad ikl © fh FEhIRdl & &F # JoHiiad add sl Bl
SAB] FHT B &b o0 U Fated urferayor & Rmoer & Seit Ife ddaras Jsa
1 9 Bl U@-frers e R 89 a1 SI9RT g1 SBR1ET SIQ, I8 Wt wraere faan
T Bl

AR, 39 NG & 91 dls o TI/THE! 3R Udh AT BT a9 H STRET0
B BT B fHaT 81 91 H IR M & fou dehe 3fifSe Bl e &1 s Bl

it SUHHTIRT : AT GG, 3MMUDT T FHIG &1 bl 2

2Nt faora urer RiE aR @ Ife 500 BYIe @ SITET &1 eeia] o vl |afaferal &
3iTfeey AT e Rofd da 3t $R$aT &1 Sl UTel BT, ATST IHA AT, Mfch
I BIg GUtarsi 7 8l fhdl e Rerer a1 fsce Ralfea &1 wHaR vl 781
ST HB T, IRAT ANT U BR GRAR & AN bl I oicd | HElGd, e Bl ol ggd ol |
3MIeT 3R FT il BT g=aTS Sl § AR 39 el B1 FH dRar g

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, on behalf of my party, YSRCP, and
our Chief Minister Jagan Mohan Reddy garu, | rise to support the Bill. Sir, there are
three points which | would like to bring to your kind notice. The first one is that the Bill
proposes to establish the Co-operative Rehabilitation, Reconstruction and Development
Fund. How will the money be coming to this Fund? Not by way of budgetary grant or
anything else. It is only the profit-making Multi-State Co-operative Societies
contributing to the Fund which will be spent for reviving the sick co-operative societies.
Sir, in this regard, | suggest to the hon. Minister to ensure that the money that is
spent out of the Co-operative Rehabilitation, Reconstruction and Development Fund
should be properly utilized. And for that, there has to be a mechanism. It can be done
by constituting a board which will really assess the sick cooperative societies which
require the funds. As a Chartered Accountant, | can tell you what is happening in the
co-operative societies at present. Most of the co-operative societies are becoming sick
only on account of political interventions. When it comes to elected body of the co-
operative societies, that is, the Chairman, the President and the Board of Directors,
according to this Bill, the maximum number can be 21. Leave aside the State
Cooperative Societies. The Chairmen, the Presidents and the Boards of Directors take
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kickbacks ranging from 5 per cent to 50 per cent of the loan that is extended to its
members. You can definitely visualize a situation where the recipient or the loan-taker
gives 50 per cent as the kickback. It is quite obvious that he will not return it. Most of
the co-operative societies, which are becoming sick, are becoming sick only on account
of rampant corruption that is taking place in the co-operative societies. Same thing
should not happen in the case of Multi-State Co-operative Societies. | request the hon.
Minister to take care of this issue and identify those sick co-operative societies which
really require the funds and which can really be revived, and not all the sick cooperative
societies.

Next point is about the Co-operative Election Authority. [, once again, request
the hon. Minister to look into this. Many co-operative societies in India at present hold
elections like Assembly election and Parliamentary elections and spend crores of rupees.
That is the scenario now. Why? The co-operative societies have got significantly large
funds. The aspirants spend lakhs of rupees to get themselves elected and resort to
corruption eventually to recover the money that they spent in elections. The Co-
operative Election Authority should ensure that these unwarranted political elements
should not come in to spoil the spirit of cooperative societies.

Sir, the last point is that the Government of India, the Cabinet, has announced
that it will set up three new apex National Multi-State Co-operative Societies. These
are: National Multi-State Cooperative Seed Society, National Multi-State Cooperative
organic society and National Multi-State Cooperative Export society. The proposed
National Multi-State Co-operative Societies can take the cooperative movement in the
agricultural sector to a logical conclusion and unlock the potential. However, it is unclear
from this proposal how they will bring the benefit of efficiencies in the overall functioning
of the agricultural co-operative societies. | request the Minister to provide further clarity
in this respect. Thank you very much, Sir.

SHRI G.K. VASAN (Tamil Nadu): Sir, | support this Bill. The cooperatives are known as
the heart of villages and rural areas. Cooperatives mean self-development which
consists of the people who want to develop their areas or their villages or their
panchayats. This is a very important Bill which will fulfil the needs of crores of people in
our country. | am sure about that. This Bill is a well-drafted Bill. Cooperatives were
consulted. | think 28 Ministries were consulted and then the Bill has been finalized.
Agriculture is the need of the hour for the country. Agriculturalists have to be
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encouraged. Collective bargaining for agricultural farmers is there in this Bill. | am sure
that this Bill will give a strict provision for transparency; irregularity has to be checked. |
am sure that financial irregularities will be corrected through the guidelines provided in
this Bill. One important point which | would like to stress on in respect of this Bill is that
elections conducted through cooperatives should have strict guidelines. Clause 45J(6)
says, ' The expenses for holding elections by the Authority shall be borne by the multi-
State co-operative society in such manner as may be prescribed" . But unfortunately, as
the previous speaker stated, elections are not done in many States by order or by
guideline which has to be strictly watched so that ordinary people, who are interested in
the formation of a good village or development of a good village come as chairman
and members. | am sure that this Bill will, definitely, find a way for that. With these
words, Sir, | support this Bill.

2l ITQUTART : AP Y, ARG S P. GET Sl AR ATl FI=1 S, 3D T
37T 9T @ & forg uid fiie &1 993 Bl

it BATI AN (A Q) : ALY SUGHTILT ST, S 37 37U+ I1 G BT HAlh]
far, $9d fog ST AT # 1ol 9 9870 AedhR! Argel (denee) fadus,
2023 & FHAT H el & foly @1 gar g1 HAIIeR, | 30-35 el I DIATIRICT A T §
- HEY F T RIS EBR] 9 3R el b AHRI §eb A WYl I8 984 Aecayuf [l €, S
ST BT 60 WIFGT TS BT YT HRAT &1 §ISTT ATHIO 3D IHH! B I IS By
9ISl &, A1 I FEHINGAT § - ' & 1Y 99 3R |9 & foy U, {1 GedhR 121 IGR'
3R 3P oI g9 Uge I U H3l Sl BT 39N <h Bl ITed & (b S|
DIRATIRICT 3R D! ITIINAT DI FHSBR T [AUNT WIeATl =8I+ 7T bhadl fa9RT
I, Iich TG & Aad o ATeH! Bl I8 [GHRT Aiarl # qR Bgm™ 4 9o g,
9 AR BIsiforfed FRARIEIST, Uid & GRATICTS bl ol 5l ORI g1l H 377 sfedel
2, 31T BIRATIRICT AT & ATl § HERTSE ¥ $UR ORI B U 41 2 iR 98 A
31 dTel DIATIRICET b AR H Fa el A1 AT 9IS 2ATE Bl I8 fa9T feam |
UECl PIATIRICT STAT ST AUl 9T YR <27 3 H dls J8T ATl A Sil &b g H
! a1 g5 AN TR eI DI SEETd H BHI 11 AT 3R 3T & A1
3TTHT 28 SiT BT WIYATE <1 ATEd & (b AT TS RN B ST WY R of,
S 9t Rl &1 59 dene fae 3 wwrfed far T 2|

3ITSITET & dT] PlaiTuRfed daex H R At @rgal off, ST disitarfed o1 Frrd
e off, U IR BTl BT HRNRT BReh, T w0 ¥ R R fEgw & &R W - I8
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TGRS FEHR! (I8 &, Tl MG B AGLIRATS & ST &l A T I
feba &, YR < 7 3rgua fa & & I8 pifds & q9g 4, STd ART g o T o,
fihR Ht EAR 71T Ferd I, UTHIT SHIAM! Felddl I8], SHBT TRh I | EgE &1
RTET T BT 3R 39 foTU Sl U dXE & IRy 8, SHd] SHIshfedh diid | AT
BB 3 T WGHY H A 8, SNl [ PRIIRICT BT ST & 9 H HTH S, U1 FeNeH
feret 31t TR b 21 39+ ¥l IRE & AR &, TRERIAT 8 3R S99 Sl cled fHatad
BT ARHAT &, IFDT S DRYT &, IHBT Sl GBI 2, SHDI Sl ST & - IFH Sl
HHY-FHY TR TIcel HRI D1 ATBR AU € - Ugel & S H 379 IRE 4 g W A
DIAIRICET B GEM BT 1T © 3R JA-A EGWIT HR | PlffRfeed & g1d HR
T € - I9H AN QA 8 T, S Ud IR 99 T, ) 98 gedr T8 2, 39 |99dl
SEDHY, IH HUNYT B, TUYRT AfZd TR S61 DI R R o oY I8 f[A89dh TRBR
I fHaT 71 S AR TG & UTHIT SHIFTHT S dRaDb! BT AT A% BT

HBISY, I3 U BT [q9y 8 1 3ot ga+ Aeayul f[d wR, Rrad aR g
B AT ST 7, 60 BIFET TS BT AT ST &, THD] BISHR - I8 B4l YT & -
3ITST ART < §HD! Tl BT b o Aecaqul 4w R - 591 yHIioTd R & & o
STBT STT-WRIGRI A GO AF1-91 T8l &l T bdel U1 ISTlcTD AMATIY YR
R b 7T ST b ol W DIs At T8l & 3R T Yol T & fob 3ol b 75 el [’
&1 g &, ST A1 9, 39 AA18i & 954 SATeT FHE B

it SUHTRY : AT A S, 3777 vy R 984 3701 91 38 ©

Y e | 2 TS I SIS folkam SR o PlsiTRfed et wr U Al 7 A& @l
IEshR fohar 81 3ot H 59 et & forg AT weetRar w3l Sft &1, A= ger w30
ST T AR <h BRI g IR AR J1.Ye. TAT SIT BT I AR G BRAT g, PISIl
SO R § SR YT B FHTR DR &

SNt ST : g=IaTe AT S A1 99T YR 981fe |

it eeior HiRTa AEIfe® (FERTS) : g=ydTe, SUFHTYT SiT| 3ITI i 98 & A qul
fae, The Multi-State Co-operative Societies (Amendment) Bill, 2023 IR ST~ & HIhT
fem # aevofig mare w3 = I St &1, FgdiiRar #3415 1fia WIS ome St &
31 3R TR h ol § 6 3 39 f9d &1 o Y €1 R, I8 BIC fhaml @
ST a1l fde &, BIC ATTAIRIDI A TS1 5ol [ 7 3R WA PliiRfca daex H HH
B ATl Sl ATy 8, S99 ST alT faeT &l
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TR, H DIRITRfeT Fae F 377l § iR A () didt Y pleifRfeg daex # g
N BIEY BlRRfeT gar o, § dReimRfca # g &k oanfl A37 Je1 dleifRfea IR
] BT TYHT g AT 81 39 bR I g4 DIAIRICT A s g 81 I8 AZNe ATl
a1 31 Y81 B, ST 931 98 Qe 8l J&! 2l T, < H PG TS ARG B3R
ATSIST 81 S99 I 1,600 Hoe! e 8 IR JaI9 WUET HERTE H 570 Hoel T
DIRITIRICT AAEETS &1 S H T FEHINAT AT DI WA §s 7, 919 W AT 9T
T8 ST &l H3T I/ -7 3R I 3HBT ATo! fofdl, Id H ITIH 98d d9-ds MU
foTQ &1 S8 Il Fad g el 31k Hecayul (ol form, g =11 fhami & f2d 4 &

PG AT ATell H YR BaeRYT BT Uh 980 g1 e, Sl §76H ¢ |
Refes o, Ueifad ol ywemRdt & Hu= it wifthe BT 7, IR Hhaes) 98 uifthe fhwar
B gl off 3R B9 IR SHHH S ST ST AT BRI II-ATeli ATt J Ig 8l
8T AT 3R Uh-US PR Hhaes] TR 3THH S BT THIET 100-100 HIIS H 200-200
RIS BUY BT IHIT I ¥8T AT| STh YR A 31 W2 I, $g IR BaeRAT & T
ATt DR &b WIS DT WY BTH G 271 519 4T AT 28 St 1 =191 forT, 9 I8+ T
ggd g1 3R UlreTRie oy foram S8 a4l YR haeRAT 4R ST §311 10 BSIR
BIS ST BT ZTHH SR HT%H B &1 VeI fofa foram R, 12 #-rs faami &1,
ST T SUTED &, So 399 Eed el 81 H 39 oy W8 o1fHa 2ne St & 9gd-9gd
ERIMERIE

HEIGY, I Uad Bl Fg B BT Uh 3R Ulasiiie ol form 21t
AT ISR BRIMRICT ARSI - S d WX W il 81 J R o F-39 &1 &
Bl off | 31 S BT 25-26 3TTT-37e Ufaefaeist & Wi <o &1 Us oy foran
T 21 I R URFTe &1 781, 9fcth hisT Hdb TqG a9 $I |l B 61 81 H 396
T Y W1g I T8 SN A1 9gd-agd AN HRaT gl

IR, T8 91 a1 & SToxd RI Us1? I8 9 oM &t Sovd g9felv us! difdh
9 W IEHIRAT § 991 | I AR, AT Radr, srawefar, ofawar ik grefdrar
T AT ATI 577 T BT FHTET B & o7 I8 el o T 81 AR, H &1-9R fdgafi i)
RITT ST BTG Fa) gl A1 § I8 Hel drg b disiiurfeg aae! § i
TIRAT IT SIRFER DS fSHice Bl §, PIs Gl Bl 8, d 59 9 § I8 mifasH
2 % 9% B8 91d1 d% 1 BIg A eI oS Fhdl &l A%, T A1I-H1YJ 3R I8 §9H
IS HICTT BT & IT SN dis! Bls Tsds dYdl &, d d fhdt 3R dieiRfea
AT H TG 81 oS Fabd | I8 39 9 BT Uoh agd g1 YT i g

W, 39 [9a 7 1 iR Wfdeq 81 899 <@ € fh deiwfes Imadt § S
YEMR AT Gl Bl 7, 3! Uh iR 9T Bl 21 I8 Ioig I8 & [ I 49 ol IR
TR 93 €, S9¢ Rolfeat S0 PRiRfed IR & 9 § d &1 4 S99 Udh g
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TIfSTI R 31 81 3949 Ush Uifdsi= 8 {6 I ofivT 319+ Aviciat Rafeas &l Siilg IR F81
R Fhd &l H H3] Sl I I8 B A8 b ST ATSI-AT AT HRb I&ATd B Dl
SRR B W), I Relfeest foram 121 21 37 9@ @ 3R |9k & & 89K f8g a¥ 4,
f&g |11 4, AieTsd! |l I gAR IR RWER 21 39 96! A1 8 Sl 21 3R S
Reifea &= fear i, a1 # |GHsTar § {6 S99 Ua 91 GH1ET 81 9ahdl B

AR, HIoTC Uhed | W 9gd a1 IR 31es] ARG b1 11 21 o o #
g 9d1a1 © b 3 Auidia) o @ a1 Rafeest & - 98 e tHs! &) U< 81 a1
SN DI UIRE B - I9B! &F SI1it oY1 ifdh o1g v fohil 919 @I, S & b 98 98
YOIl -1 &I, 3Mec! Whee 9 81 IT f[IuT-d Whed = 81, 99 d&b 39 I8 IfeTe™
TE1 <1 ST Whell § - ST Uh WfAoi s {har T 81 9%, SHG A1 21 A1 399
TR/ TS ¥ o foTg At TSt fobar 7 8, S o ugel T8 &1l H s § {4 I8 Uh
Igd &l RIS HEA Bl

TR, BIRITRIET GRS s ART STl Bl ATEAT DRl © 3R By IRI
Aefelce™ we YdicHe &1 U =31 fdg foram mar 81 § wwreran § & I8 v 9gd &
ARTE1 HeH B
1 U1 3TTHT T3 AT I AN IR &, B ART SieT H SIhR 96 2, TP BROT IADBT
AT U1 3T 27| TS AT 2TE St 1 S UR 0ty foram iR omral oAl &1 Ut 45 fe=ii A
A9 S BT AT S 07T g3l 8, I8 Uab TR Had © AR § g0d! 9gd ARIe]
HRAT G

TR, U 3R FllsT 21 Felist 19 | I foram a7 © fob S 9 A 817 - IR, 399
21 A B 2, BIs W g1 fSdIsT= oF1 8, 3R SRR S9H 1/3° Fwy &9, a1 d v
of Fhd Bl § Tl § b g9 ATST-91 WY R Bl SR &l At least 50 per cent
Board BIFT 3MA%Id B, T8l dI IIARA, TH. 31, 3R I SRRaeY faa dis e o
éﬁsﬁqg@{w%ﬁﬁa@ﬁmﬁmﬁmﬁ%%ﬂﬁﬁﬁmﬁm 50 per cent
fhaT ST, Y SHT FHIETH Bl THhdT B

AR, U HAT S 31R HIE 31T 28 Sif 7 el ATy ST ATRT ST o - "8 bR
q g I AR’ - 39 07y &1 BIC [HAM, A AN IR 980 99T 31R 37207 3R
TS Tel Bl dos Bl ShIFMHI H WIRA BI Sl YHBT & - FARI ShIFH! Bl 5 fefera ol
3R o ST &1 YA &1 X81 &, SIS §% © SiR ATSl 89 g &1 refergwer § urad
WM R g1 394 FgIad) & oY 399 dag B8l I8 el <2 & faard § 9gd gl
JITET o aTell 81§ 39 et &1 g2} Ive & qHeis S_a g1 ggare|
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st STUUU : g=IaTe, AT gHery AR qeTed Sl A 831 g a1ed,
YRR AT R 3T S|

£ AR I (ORI : A SYFHMT HEIGd, H AIDT 98-8 AIRT g 1h
3ITAT 3ATST 3T Aee]-¥e e hI-3WRfea (srsHe) f[ad, 2023 TR Iie o1 e &1 B
S P I IS TG, TS HIS AlGT T S DI AT & 70 ATl B qIG ASHINT
AT D1 Qe T HATAT T DT BT bt iR T27 o I’ 78 #ll, 31fid wis ene
P 3 AEHIRAT AT Bl SR Il 81 A1 SUFHTYTT HeIed, 1T vTS I8
S AR ST 9ISt 9 Jat fA9RT § &M &)d 9, 79 9 d AghR] GRA1sll & Q1 IS
BU A HA P A1 I B (BT & 3R AebRI &5 § AE--Ai Al o b 2
225 W SATGT 19T &, 9 9 P B3 ATl A IIHA X2l J ORI T PI-3uxfea
& W TIRHT X8| RS URAT B g AeDHRI AT b A1 S g AR HIg A8 DI
TS WS AlGT 7 g8 RERT &1 21 89 99 3112 &wh BRd © [ 3 dTel W9 H
FEHRI &5 H fIa W BT 8, FEHTRAT HATed THT HIg & A1 | S Al DI
R B BT B BN

TR, ORI 31X HERTSS, & U Y B, ST8| Ae DRI AT BT SJeIIT A b
forQ qX 91 & & I & AN AT Bl fad & e <2l & AN o1 iR TERTS B
FEHR! AR &7 31e8d B & fog o7t &1 oI U U1 199 2, T8 anfaarst
R 8, STl fawIR &, uerel fawirR 81 gel faedr-<geht g8+, e u Ush Uhs-
Q1 g ST off T &, VY faerar 9 Q1 -9 T R ST A g S R ST F
HILH ¥ 39 GRAR BT Sia a8 B BT BT BT &l ORI H ATl BIe-BIC Tl
H 3Me TEHR! WA HRIRA 8, T F9I&] $1 S A1edd | 17 e o
AT 81 <91 H 37T 2 G ¥ 37 ST Bl DI-ATuRfed ARSI 8, 350 4 3ffde
AARIETS 8, 400 ¥ 3Afdres Tl TEhR) §oRT €, 35 3 Afde o8 ehR! 447 8 3MR
2,000 ¥ SITGT HI-ATRfCT §a1 &, R A1eqd | S1b FHINIGT DI A9 <1 BT B
TEHRI ARSI & AegH | BT 2

TG, 39 GEdR] FILAT DI AR Fodd Yd TR I B (G2 H RBR §RI
Ig fIgraes e # o T 81 39 fASu® o Y Sevg UEhR! & & ReR! 99
BT 3R IHD! AN TG 81 ATHRI WA H FHI TR AT BT STO8 7, 39 forg
9 fagrges # wraem foa T 21§ g W S |l & forg yraem fam = 8,
=TT T U A 3fferes 1ol | 81 <=1 H VT 1,500 9 Afd FedbR1 Al &, !
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| shall first put the Amendment moved by Dr. John Brittas for reference of the
Multi-State Cooperative Societies (Amendment) Bill, 2023, as passed by Lok Sabha, to
a Select Committee of the Rajya Sabha to vote.

The question is:
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"That the Bill further to amend the Multi-State Cooperative Societies Act, 2002,
as passed by Lok Sabha, be referred to a Select Committee of the Rajya
Sabha, consisting of the following Members:-

Shri Bikash Ranjan Bhattacharyya
Dr. John Brittas

Prof. Manoj Kumar Jha

Shri Elamaram Kareem

Shri Jose K. Mani

Shri A.A. Rahim

Shri Tiruchi Siva

Dr. V. Sivadasan

©® N O AW N

with instructions to report by the last day of the first week of the next (261%)
Session of the Rajya Sabha".

The motion was negatived.
MR. DEPUTY CHAIRMAN: The question is:

"That the Bill further to amend the Multi-State Co-operative Societies
Act, 2002, as passed by Lok Sabha, be taken into consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration of the
Bill. In Clause 2, there are three Amendments; Amendment (No.1) by Shri A.D. Singh
and Amendments (Nos. 24 and 25) by Dr. John Brittas. Hon. Members are absent.
Amendments not moved.

Clause 2 was added to the Bill.
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MR. DEPUTY CHAIRMAN: In Clause 3, there are two Amendments; Amendment (No.
2) by Shri A.D. Singh and Amendment (No. 26) by Dr. John Brittas. Hon. Members are
absent. Amendments not moved.

Clause 3 was added to the Bill.
Clauses 4 and 5 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 6, there are three Amendments; Amendment (No.
16) by Shri Elamaram Kareem, Amendment (No. 22) by Shri A. A. Rahim and
Amendment (No. 27) by Dr. John Brittas. Hon. Members are absent. Amendments not
moved.

Clause 6 was added to the Bill.
Clause 7 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 8, there is one Amendment (No. 28) by Dr. John
Brittas. Hon. Member is absent. Amendment not moved.

Clause 8 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 9, there is one Amendment (No. 29) by Dr. John
Brittas. Hon. Member is absent. Amendment not moved.
Clause 9 was added to the Bill.
Clauses 10 and 11 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 12, there is one Amendment (No. 3) by Shri A.D.
Singh. Hon. Member is absent. Amendment not moved.

Clause 12 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 13, there are three Amendments; Amendment
(No. 4) by Shri A.D. Singh, Amendment (No. 17) by Shri Elamaram Kareem and
Amendment (No. 23) by Shri A. A. Rahim. Hon. Members are absent. Amendments
not moved.
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Clause 13 was added to the Bill.
Clause 14 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 15, there are two Amendments; Amendments
(Nos. 18 and 19) by Shri Elamaram Kareem. Hon. Member is absent. Amendments not
moved.

Clause 15 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 16, there is one Amendment (No.5) by Shri A.D.
Singh. Hon. Member is absent. Amendment not moved.

Clause 16 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 17, there are three Amendments; Amendment
(No.6) by Shri A.D. Singh, Amendment (No.20) by Shri Elamaram Kareem and
Amendment (No.30) by Dr. John Brittas. Hon. Members are absent. Amendments not
moved.

Clause 17 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 18, there is one Amendment (No.7) by Shri A.D.
Singh. Hon. Member is absent. Amendment not moved.

Clause 18 was added to the Bill.
Clause 19 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 20, there are three Amendments; Amendment
(No.8) by Shri A.D. Singh; Amendment (Nos.31 and 32) by Dr. John Brittas. Hon.
Members are absent. Amendments not moved.

Clause 20 was added to the Bill.
Clauses 21 and 22 were added to the Bill.
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MR. DEPUTY CHAIRMAN: In Clause 23, there is one Amendment (No.33) by Dr. John
Brittas. Hon. Member is absent. Amendment not moved.

Clause 23 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 24, there are two Amendments; Amendment
(No.9) by Shri A.D. Singh and Amendment (No.34) by Dr. John Brittas. Hon.
Members are absent. Amendments not moved.

Clause 24 was added to the Bill.
Clause 25 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 26, there is one Amendment (No.10) by Shri A.D.
Singh. Hon. Member is absent. Amendment not moved.

Clause 26 was added to the Bill.
Clauses 27 to 30 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 31, there are two Amendments; Amendment
(No.11) by Shri A.D. Singh and Amendment (No.21) by Shri Elamaram Kareem. Hon.
Members are absent. Amendments not moved.
Clause 31 was added to the Bill.
Clauses 32 and 33 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 34, there is one Amendment (No.12) by Shri A.D.
Singh. Hon. Member is absent. Amendment not moved.

Clause 34 was added to the Bill.
Clauses 35 to 45 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 46, there is one Amendment (No. 13) by Shri A.D.
Singh. The hon. Member is absent. Amendment not moved.

Clause 46 was added to the Bill.
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MR. DEPUTY CHAIRMAN: In Clause 47, there is one Amendment (No. 14) by Shri A.D.
Singh. The hon. Member is absent. Amendment not moved.

Clause 47 was added to the Bill.
Clause 48 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 49, there is one Amendment (No. 15) by Shri A.D.
Singh. The hon. Member is absent. Amendment not moved.

Clause 49 was added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

MR. DEPUTY CHAIRMAN: Now, the hon. Minister, Shri B.L. Verma, to move that the
Bill be passed.

st t. et At : ABIG Y, H UITg BT §:-

" faerae &Y uTRd foham o

The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: Now, we will take up the Mediation Bill, 2021.  Shri Arjun
Ram Meghwal to move the motion for consideration of the Mediation Bill, 2021.

The Mediation Bill, 2021

THE MINISTER OF STATE OF THE MINISTRY OF LAW AND JUSTICE; THE MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS; AND THE MINISTER OF
STATE IN THE MINISTRY OF CULTURE (SHRI ARJUN RAM MEGHWAL )+ Sir, | move:

"That the Bill to promote and facilitate mediation, especially institutional mediation,
for resolution of disputes, commercial or otherwise, enforce mediated settlement
agreements, provide for a body for registration of mediators, to encourage
community mediation and to make online mediation as acceptable and cost
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effective process and for matters connected therewith or incidental thereto, be
taken into consideration.”

it STAHTART : ARIAR, FIT 379 B Il ATl ?

# I1S]9 I HAEETA : WEIed, | A8l § b Uge ANHIY 9a¥ 9l o, 35 q1g §
el
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The question was proposed.

MR. DEPUTY CHAIRMAN: Motion moved. | now call upon the Members whose names
have been received for participation in the discussion. Dr. Amar Patnaik.

DR. AMAR PATNAIK (Odisha): Thank you, Mr. Deputy Chairman, Sir. Belonging to
the legal fraternity, | would have been very happy had other legal luminaries from the
vacant benches been present here to listen to this deliberation. Mediation, as a form of
dispute resolution, has always been there. It was a part of the Code of Civil Procedure,
1908; the Arbitration and Conciliation Act, 1996; the Companies Act, 2013; the
Commercial Courts Act, 2015; the Consumer Protection Act, 2019; and, the Hindu
Marriage Act. So, the concept of mediation was always there, but what is so significant
about this Bill, and | feel privileged to be speaking on this, is that there was no stand-
alone Mediation Bill in this country and this is the first such Bill after Independence which
has been introduced in the House. So, it is my privilege to be speaking on this Bill,
particularly belonging to the legal fraternity. The point here is that in 1908, the Code of
Civil Procedure was there, but why was this culture of mediation not there in our
country? Why was this not happening even if so many Bills were there and why was
there a need for a separate Bill?

There are four basic reasons for it. One reason was that the Judges did not
always refer the cases for mediation even though they accepted that this culture is very
necessary for removing pendency in our courts. For example, at present, approximately
five crore cases are pending. So, Mediation, which is an Alternative Dispute Resolution
Mechanism, is an effective way. In Delhi High Court, only 2.6 per cent of the total cases
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were referred for mediation. The second reason was lack of clarity on enforceability as
to whether the mediated settlement would be enforceable in the court of law. The third
reason was there were some myths associated with it. One such myth was that the
mediation is a lesser form of justice; unless you get a judgement from a court, it will not
be considered as a great piece of judgement. The fourth reason was that even the
lawyers were not incentivised to get cases referred to mediation to settle the cases.
These were some of the factors and | think, the current Bill addresses many of these
issues. |think, it will be a standalone significant legislation for this country and it will go a
long way in improving the Ease of Doing Business in this country. It will also solve a
number of problems arising due to pendency in the lower courts, particularly for people
who belong to the disadvantaged section and also people who are poor and cannot
afford. Sir, one unique thing, as this Bill suggests, is to promote and facilitate mediation,
particularly, to institutionalise the process of mediation. So, institutional mediation,
community mediation, online mediation, all these have been enabled in this particular
piece of legislation, and, therefore, it is a very significant piece of legislation.

Now, | come to some of the provisions of this Bill. | will give pointed suggestions
to the hon. Minister, who is present here, and, in case, we can actually incorporate
some of these suggestions in the Bill during the rule-making process, | am sure, we will
make the entire legislation more robust. | will start by saying that this legislation came
into being because India is a signatory to the Singapore Convention. Sir, it is the most
important suggestion that | want to make. Article 1 of the Singapore Convention states
that it does not belong to settlement agreements that have been approved by the court
or concluded in the course of proceedings before the court. If a matter has already been
settled by the courts and enforceable as a judgement in the State of that court, then, it
will not be admissible in the Singapore Convention. Unfortunately, in the current
legislation, clause 28(2) of the Bill states that mediated settlement agreement shall be
enforced in the same manner as if it were a judgement or a decree passed by the court.

[THE VICE-CHAIRMAN (SHRIMATI SULATA DEO) in the Chair.]

This basically means that even if you win a case in India against an international
litigant, you will not have the advantage of worldwide global enforceability. After doing
so much, you might win the case but for enforceability, you will not be able to take
advantage of the Singapore Convention. Why should we have this provision
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unnecessarily? Let us be in compliance with the Singapore Convention in which case
our people will tend to get the benefit. Those who win against an international opponent
in the country, they will be able to enforce it globally. They will not be prevented by our
own legislation from taking advantage of the Singapore Convention.

Now, | come to the second point relating to the definition itself. The definition of
'mediation’ which is there in clause 4 is a very wide expansive definition and | completely
support it. There is one word 'conciliation'. People believe that conciliation is a separate
process but | think, the Government has done it right by including 'conciliation'. In the
Afcons judgement, the Supreme Court has held that both mediation and conciliation can
be put on the same footing. So, | think, it is a good piece of definition which is provided
in the Bill. Sir, the next point which | want to mention is regarding the confidentially
clause of online mediation. The confidentiality clause has been provided. It is at the
heart of the entire mediation process. But for violation of confidentiality, the penalties
and offences on either the mediators or anybody else are not prescribed. | think this
could be provided in the rules. There is no provision for enforcing certain international
mediated settlements. For example, if an Indian citizen is going through a process
against an international opponent in a foreign soil, where does he get it? Because you
are already precluding the possibility of global enforceability by having that provision in
which the Singapore Convention advantage cannot be taken care of.

There is a point that | want to make which is relating to composite reference
mediation. Sometimes out of a contract, several sub-agreements happen. Each one of
them might get into separate mediation process. If you allow each of them to go through
the entire process, then you will be unnecessarily wasting time. So a provision could
probably be made in which the concept of composite reference mediation in the
Mediation Rules, 2021 could be brought in.

In the Bill, there is a provision which says that the Act will not apply to pending
proceedings. When the pendency is already huge and this particular Act brings in the
element of enforceability of the mediated settlement, why not apply it to previous cases?
Because in such cases there will be seriousness that the Government would be showing.

Another point is relating to community mediation. In community mediation, the
option has been left to the SDM to decide. In community mediation, what our sarpanch
and panch used to do in earlier times, | think it should be made mandatory for the SDM
to involve the community leaders in which case mediation would be more successful as it
would be accepted by both the parties. It would be having more force of law as the
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local community people will also be supporting it. So make it 'shall' and make it
mandatory for the SDM.

There is a provision which is relating to requiring the approval of the Central
Government before issuing regulations. For the Bar Council of India and the National
Medical Commission, which was passed recently, there are no such requirements. For
professional jobs and services, | think this kind of reference back to the Central
Government each time may delay the process. However, | commend the Government
for reducing it from 180 days (six months plus another six months) to only six months.
(Time-bell rings.) | think this is very admirable.

The last point, which | wanted to make, is something on which the Standing
Committee has taken a view which is different from the original Bill. The Government has
accepted the Standing Committee's view. But | would like to support the Government's
previous view which was to make the pre-litigation mediation mandatory in phases. If
you look at Justice Ramana's first speech in the Singapore-India Mediation Summit -
2021, he says that mediation should be made mandatory as the first step for dispute
resolution and a law should be framed in this regard. The Government in its wisdom
brought it. There was, of course, a question as to whether the right to judicial remedy,
which is provided as the fundamental right, would be hindered because of this provision.
| think a way around could have been found out. But unless that is done, people will not
be serious about mediation culture in this country and settlement of disputes may not
happen to the desired extent even though the law is very robust.

Lastly, the Government is the main litigant in several cases. | think instead of
completely taking every agency of the Central and State Governments out of this entire
process, a solution probably could have been found. For some amount of cases,
through the mediation process, which has enforceability, it could have been provided in
the Act. This was also a recommendation of the Standing Committee. (Time-bell
rings). | think you would probably like to reconsider it. Once again, | support the Bill.
As | said, this is the first standalone Mediation Bill in this country. It is a significant piece
of legislation. | completely support the Bill. Thank you so much.

THE VICE-CHAIRMAN (SHRII\/IATI SULATA DEO): Now, Shri Bhubaneswar Kalita; your
time is ten minutes.



[ 1 August, 2023 ]

SHRI' BHUBANESWAR KALITA (Assam): Thank you, Madam, for giving me the
opportunity to speak on this Bill. My heartiest congratulations to you on occupying the
Chair! This Bill is actually related to our traditions and our traditional societies where we
had the tradition of mediation in this country for centuries. As we all know, it was
strengthened by the panchayat system and in the panchayats, the village elders and the
society elders sat and mediated over things to keep harmony in the society. Later on,
the Britishers brought this mediation system to the judicial system and the court system
but because of the Singapore Convention on Mediation where India is a signatory, we
had to shift to the mediation system and over the years, the mediation process has been
revolutionized. | congratulate the Government led by our hon. Prime Minister, Shri
Narendra Modi, and the concerned Minister for bringing forward this revolutionary Bill to
revolutionise the judicial system and the judicial process in this country.

Madam, the object of the Bill is to facilitate and promote mediation in India,
particularly institutional mediation; for resolution of disputes, encourage community
mediation and make online mediation an acceptable and cost effective process. | will not
prolong my speech; | will be within the limited time that has been given to me. But | must
speak on the key highlights of this Bill. One of the key highlights is domestic and
international mediation and its application. The Bill defines domestic mediation as
mediation conducted in India involving parties who reside or incorporated or have
business in India and where the mediation agreement states for the application of
Mediation Act, 2021; it also recognizes international mediation involving commercial
disputes with at least one party having foreign connection.

Madam, then there is mandatory pre-litigation mediation and settlement about
which the Standing Committee also made a recommendation. This Bill has gone through
the Standing Committee and many of the recommendations of the Standing Committee
have been incorporated in this Bill. One such recommendation from the Standing
Committee was that pre-litigation mediation should be reconsidered, made optional and
introduced in a phased manner to avoid case delays. This Bill makes pre-litigation
mediation mandatory for disputes in accordance with the provisions of the Bill before
filing any suit or proceeding in any court or tribunal. Parties must attend at least two
mediation sessions and failure to do so without reasonable cause may incur cost. So,
there is enough scope for mediation; there is enough scope to resolve their problems out
of the court. So, this pre-litigation mediation is one of the important parts of this Bill.
Another important recommendation of the Standing Committee was that the number of
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disputes in the First Schedule should be reduced to ensure that more cases go through
pre-litigation mediation; mediation should be allowed in cases involving disabled
individuals and those affecting the rights. Disputes not fit for mediation include certain
disputes like prosecution cases, disputes affecting third party rights and matters related
to tax allocation. The Central Government can amend this legislation. Then, there is
mediation process and the time limit about which the Standing Committee had said that
a provision should be included in the Bill for punishing breaches of confidentiality in
mediation proceedings. The timeline for mediation should be reduced to 60 days'
extension instead of 180 days. The definition of international mediation should be revised
to align with the Singapore Convention for cross border enforcement of settlement. As |
said earlier, in the Bill, mediation proceedings are confidential and parties may withdraw
after the first two sessions. The Bill seeks time limit of 180 days for mediation extendable
by an additional 180 days with the consent of the parties.

Madam, another very important issue here in this Bill is the ground to challenge
the mediated settlement agreement. As you know, there are many grounds because the
settlement between the parties may not be acceptable. So, there are challenges in the
mediated settlement agreement including fraud, corruption, impersonation and disputes
not fit for mediation. So, these are the exclusion clauses. The most important point is
the recognition of institutional mediation. We have accepted it and the Mediation Council
of India would regulate these provisions.

We are going through a global transformation scenario where online mediation
has become very important. This Bill recognizes the online mediation allowing parties to
engage in pre-litigation mediation using applications and computer networks with written
consent.

Madam, for the establishment of the Mediation Council of India, which was also
suggested by the Standing Committee, the Bill provides for the Mediation Council of
India. The Mediation Council of India should be the sole authority to regulate all
mediation service providers and institutes. Further, the Mediation Council should also be
constituted in all States that would function under the control of the Mediation Council of
India. These have been accepted and this is one of the highlights of the Bill.

With this, | conclude, Madam. Thank you very much.

SHRI' S NIRANJAN REDDY (Andhra Pradesh): Madam, my Party supports the Bill.
There are many reasons why the Bill needs to be salutary. It has been spoken about.
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Given the short time, | would rather focus on a few things that, | think, the Government
may have to be aware of.

First, | feel that the mandatory pre-litigation mediation, which has been provided
under Section 6, would be very useful in the longer run but | have one concern which |
want to bring to the notice of the Government. First is that if this pre-litigation mediation
is mandatory, it means that the moment the Bill is passed, no person in India, in any
mofussil area, in any district court, would be able to file a civil suit from the next day
because the courts would say: "You will have to do a mediation." It is a very good
suggestion because it would help in the long run. My suggestion for the Government,
therefore, is that first they must ensure that the mediation infrastructure is created.
Because there is a Mediation Council of India, they would have to train people, people
would have to be registered as mediators. The moment it happens, then this provision
can be enforced. Thankfully, the Government has thought through. The Government
has provided in Clause 1 that it can bring into force various sections at different times.
The Government has been doing that in IBC, in Companies Act. There, different
provisions have been brought into force at different times. So, my first concern,
therefore, is that if this Bill is passed, if this Clause is notified, immediately, it may create
a lot of problems for litigants who are going to the court for the purpose of seeking a
relief. The second concern which | have is that there is a provision now made that
because there will be a pre-litigation mediation which is mandatory, if any party needs an
urgent order, they will have to go to the court for the purpose of seeking an interim relief.
That is Clause 8 of the proposed Bill. This is again a very good feature because
eventually when pre-litigation mediation becomes mandatory and enforceable, as and
when Government notifies it, we would need a provision like this where some person
having an urgent necessity of an interim order may have to go to court.

But the problem that | see is that if some person approaches the court and takes
an interim order--there is a similar provision under the Arbitration Act which is Section 9-
-there is no appeal provided against this order and quite a few times, we see that people
go to the court. The trial court may make a mistake in giving an order. At least, one
appeal needs to be provided. | think, the Government decided not to have an appeal
provision because it might delay the process. While | understand the reason why they
are not providing for an appeal, | would request the Government to consider if they would
want to make one of the first rounds of an order made in an interim; like, under Section 9
of the Arbitration Act, for any interim order, there is an appeal that can be maintained to
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the court which regularly hears the appeal. Then, the third concern which | have is that
because the Committee recommended that the mediation period needs to be reduced
from 180 days, and the Act, now, provides for 180 days plus 180 days. While |
understand the reason that they may want to be practical to ensure that the mediation
actually has the time-space for ensuring that it is going to work out. Once the pre-
litigation mediation is made mandatory, as and when the Government decides to notify it,
then, if some person wants to delay the litigation--Madam, in litigation, one party will
always be interested in delaying it because they benefit--then, 180 days plus 180 days in
pre-litigation mediation would mean that for a period of one year, except for the interim
order which is not appealable, a party may not be able to go to court. | would
recommend the Government to consider this once.

Then, the last of the suggestions | have is that the mediation service provider can
be approached for appointing a mediator where two parties are not able to agree. But,
when they approach the mediation service provider, the Act provides that this service
provider must appoint a mediator within seven days. There is no default clause because
we have seen, under the Arbitration Act, there is Section 11, when a person approaches
the court; we have seen that for years together, the arbitrators are not appointed. My
recommendation, therefore, would be that if a person is not appointed as a mediator
within seven days by the mediation service provider, maybe, the Government needs to
think if they would want to enable a party to approach the court!

My last quick suggestion is that any mediation that is procured under the
Singapore Convention outside India has not been made enforceable in India. India is
doing this Mediation Bill by virtue of being a signatory to the Singapore Convention. My
recommendation would be that quite like the Indian mediation settlements would be
enforceable outside, outside settlements would become enforceable in India if they were
to make a provision for enforcement at the appropriate stage. | thank the Vice-Chairman
for granting me the opportunity. | support the Bill.

THE VICE-CHAIRMAN (SHRIMATI SULATA DEO): Now, Shri Abdul Wahab; not
present. Now, Shrimati S. Phangnon Konyak.

SHRIMATI S. PHANGNON KONYAK (Nagaland): Thank you, Madam, Vice-Chairman,
for giving me the time to speak. As one of the means of Alternative Dispute Resolutions,
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the concept of mediation has been discussed in the country for a very long time. The
august House is aware that mediation is a method of resolving conflicts or disputes
where two or more parties arrive at a compromise/solution with the help of a neutral
party, specifically a mediator. A mediator is not a judge but rather a facilitator. While
there are certain laws like the Companies Act, there is no standalone legislation on
mediation. The Mediation Bill seeks to meet that particular requirement. If the Bill is
passed, it can change the legal and judicial landscape of the country for the better.
Mediation is a cheaper and faster means of ensuring dispute settlement. It goes without
saying that the judiciary in our country is burdened with a huge backlog of over four crore
cases. We are well aware of the fact that it would take decades to clear all the backlogs.
The Mediation Bill which seeks to institutionalize mediation for civil and commercial
disputes as well as setting up of a Mediation Council of India, is a step in the right
direction. The Bill defines mediation as a process whereby party or parties request a
third person referred to as mediator or mediation service provider to assist them in their
attempt to reach an amicable solution to a dispute.

This Bill would provide a uniform procedure to be followed for mediation in the
country. To my understanding, it would usher in a robust mechanism for solving
disputes. Besides, mediation is not a new or recent thing in our country. It is something
which has been in practice for centuries. In fact, it exists to this day, especially, in rural
India. Having a specific law on mediation would provide sanctity to this mediation
process. Most importantly, a law on mediation is of the utmost necessity given the fact
that India is also a signatory to the Singapore Convention on Mediation. An effective
dispute resolution process means reducing the burden on the courts, saving time,
resources and litigation costs among many. Not to mention that it would have a
significant impact on the economy as well as promote the ease of living for citizens,
access to justice and rule of law.

The Mediation Bill would be a game-changer in many ways. The Bill provides for
the mediation process to be completed within a period of 180 days. Pre-litigation
mediation has also been made voluntary instead of mandatory. Further, to fulfil the
objectives of Digital India, the Bill also provides for online mediation. Parties can also
withdraw from mediation proceedings or request for change of the mediator. Provision
for international mediation has also been provided for in cases where one party is other
than that of Indian nationality.
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Under Clause 8 of the Bill, a party may, in exceptional circumstances, before the
commencement of or during the continuation of mediation proceedings, file appropriate
proceedings before a court or tribunal of competent jurisdiction for seeking urgent interim
measures. The establishment of a Mediation Council of India will also go a long way in
ensuring stability and smooth functioning of the mediation process. An important feature
of the Mediation Bill is community mediation where any dispute likely to affect peace,
harmony and tranquillity amongst families or residents or any area or locality may be
settled through community mediation with prior mutual consent of the parties to the
dispute. Clause 28 of the Bill provides that mediated settlement agreement resulting from
mediation is final and binding and enforceable in accordance with the provisions of Code
of Civil Procedure, 1908, in the same manner as if it were in judgement or decree passed
by a court. There are many other provisions which highlight the rationality of this Bill and
why it is of utmost necessity to the nation. | have touched upon only a few crucial points
which need to be emphasized.

As stated earlier, mediation will be a game-changer. It will change the way justice
is delivered in the country. The faith of the common man will be restored. | say this with
a sense of conviction having witnessed conflict resolution through mediation. Take the
case of my State, Nagaland. Most of the time, disputes are solved amicably and swiftly
with the intervention and involvement of a mediator. In most cases, it is the village
council. We also have our customary court, where disputes are taken to the Dobashi
court and solved there instead of going to the legal judiciary. Nagaland has seen its fair
share of conflicts between the security forces and various Naga political groups as well
as between the Naga political groups. Even in such cases, civil society organisations
have played the role of mediators and have successfully brought an end to conflicts as a
result of which there is relative peace in the State. Although citizens of Nagaland can
take the legal route and which they do, majority of the Naga populace prefers to settle
disputes by way of customary laws. Notwithstanding the fact that customary laws have
always been a part of Naga society, most Nagas opt for it because it ensures swift
justice, if that is the appropriate term. Even in cases of theft, robbery, boundary
disputes, etc., one would find that mediation by a third party is preferred method of
settling disputes. The point | am trying to make is that the proposed Mediation Bill will
bring concrete and monumental changes. The common man, who usually has to wait for
years, even decades, will be able to breathe a huge sigh of relief once this becomes a
law. In this country, justice for many is a luxury. We cannot allow it anymore if we are to
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move forward as a society. A country burdened with late delivery of justice cannot be a
just society. With these words, | wholeheartedly congratulate our hon. Prime Minister,
Shri Narendra Modi and the hon. Union Minister, Shri Arjun Ram Meghwal for this
momentous Bill, and | support this Bill.

THE VICE-CHAIRMAN (SHRIMATI SULATA DEO): Shri V. Vijayasai Reddy.

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Madam, | on behalf of my Party,
YSRCP and my Leader, Shri Y. S. Jagan Mohan Reddy Garu, rise to support this Bill.
There are four points which | would like to bring to your notice. The first point is, | draw
your attention and the attention of the hon. Law Minister to Clause 6, sub-clause (3).
The Clause reads like this: "For the purposes, of sub-sections (1) and (2), unless
otherwise agreed upon by the parties, a mediator' -- there are four sub-clauses, that is,
-- " (i) registered with the Council; (i) empanelled by a court annexed mediation centre;
(i) empanelled by an Authority constituted under the Legal Services Authorities Act,
1987; -- 'and' not 'or' -- and (iv) empanelled by a mediation service provider
recognised under this Act, shall conduct pre-litigation mediation." Madam, | can say
that it is impossible for any person to become a mediator if all the four clauses are to be
complied with. In reality, the Government should have made it, at least, 'or', 'or', 'or'.
One of the four clauses could have been complied with. Therefore, | request the hon.
Law Minister to make suitable amendments to this Bill in this regard.

Madam, the second point is, there are about 1.1 crores civil cases pending in
various courts. At present, before this Bill is enacted, there are only 90,000 cases per
annum, being disposed of by way of mediation and it is less than one per cent of the
pending cases in the civil courts. As of 2022, there are 16,000 mediators working and
570 mediation centres are there. Unless this is increased by hundred times or even more
than hundred times, the purpose for which this enactment is being made, will not be
fulfilled. Therefore, | request the hon. Minister to increase the number of mediators and
also increase the number of mediation centres.

Madam, the next point is regarding the Mediation Council of India. The Mediation
Council of India is totally responsible for the mediation. Therefore, the Government of
India, the Law Ministry should ensure that trained personnel and also persons with
judicious application of mind should be there in the Mediation Council of India so that the
purpose of the Bill is achieved. The next point is regarding community mediation. This is
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very, very important. | request the hon. Law Minister to make note of it. There are
certain delicate political issues which cannot be solved otherwise; they can be solved
through community mediation. For example, widening of the roads and the religious
matters, etc., those cannot be settled. Otherwise, they can be settled through
community mediation.

The next point is that the Bill provides mediation to be completed within 180 days.
Of course, it is good that the mediation should be completed in 180 days. But, however,
there are no timelines fixed on the courts to refer the matter to pre-litigation mediation.
There is no time limit that has been fixed. There is no time limit that has been fixed to
appoint the mediator, upon the request of the parties. There is no time limit for
confirmation by the court of the mediated settlement agreement. Therefore, there has to
be a time limit to be fixed even for all these three issues which | have referred to. And,
the last point, Madam, is about promoting mediation, given the size of the country. Our
country is very large in size and there is a need to decentralise the mediation process and
by establishing the mediation councils in the States also. Therefore, when there are 29
States or 30 States, 30 State Councils are also to be established like Medical Councils
and Bar Councils. With this, we support the Bill.

5.00 P.M.
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3FefRIRA 3 @I, Sl §H HETHIRT DI G AT H SxdT, I HIb YR IR AR H SIl Teb
3ree! fORTA 31 URURT B, 9 faRIId 3R URURT & 3MYR UR Sl BT I DI BRI
Bl JEI &, I8 BT MIRad ®Y A WRAR 5T P (Y, ARG FATS & oY 984 &1
SUAR AT B 3MIhT Ig-9gd g=Idia|

THE VICE-CHAIRMAN (SHRIMATI SULATA DEO): Shri Kanakamedala Ravindra Kumar.
Not present. Dr. Sudhanshu Trivedi.
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4% I, 1 SATeT d8c) B

3T AHY 7T ol §U H I8 o1 ATgl (b BAN Flcrvell 317 I8f W 781 &, IRy
g9l faward € b I mediation & W B, Rifd S J9 TP Yb-gaX & Raclh
confrontationWa@_ﬁ%mw-ﬁﬁﬁ%ﬁ%ﬁﬂﬁﬁﬁ%,m
Tl ST 8 b d ST” 99 HITSURA & |i 811 AR, 39 HIfSUR fdd &1 g9l ard
BU, U Al | § HIfSTe &1 feRig Wt &xall g1 a8 fajie I8 & b o9 3Ig faeer &
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gRAT TR ST R I8 el & b WRA & dAlepas ¥ HfETe g1 =12y 3R S9 fory ggi
Y AT B AT, AT BH W AT N TN 4 f3%g 21 i H, §1 i1 ugetl
Ufth el o, ST &1 AR Ufth $9 RIAT DIl Dl g Hx YU ITcd TATG DR g,

"SI & BT BE! Glh BT
STl BRIS! Y H T gl
Gl [TOIRT & HR ¥k 319 41
o7 Gfesdl & gRT 4 T gl
TGS b1 &N e’ T o
7Y % ST7-9rT5T 5 T ggan”

H B8 Fhdl § [ 3T S-S &b AR qh g8 YoTd3l Dl HIR Uga Bl B,
TRy v H 39 el &b §RT 81 RET 8, gidre|

SHRI G. K. VASAN (Tamil Nadu): Sir, we are a country of 140 crore population.
Naturally, disputes, strikes and frauds take place. We are a democracy which is praised
by the whole world. So, mediation seems to be a must for us. We are also a signatory
to Singapore Convention. Today, we have around 4.5 crores pending cases. This Bill is
well consulted and incorporated. This Bill gives confidence and ease of doing business
for all classes. This Bill provides for institutional mediation, community mediation and
online mediation. Guidelines have been given for all the three, especially, for up-to-date
technology for the online mediation. | would like to say that approval from the Central
Government should be for making things easier, and not for making things to delay.
Mediation Committee should have reputed and learned persons so that they are able to
settle urgent matters within stipulated time. Likewise, Sir, the time frame of 180 days
should be considered in a very appropriate way, not for delay. Sir, to cut short and
complete my speech, | appreciate this Bill. It is the first standalone Bill and | would also
like to say that there are violation of guidelines and this Bill will really help crores of people
who are waiting in the list of pending cases. With this, | support this Bill. Thank you, Sir.

Y STFUTIT : 319 AT AT ST STa19 <97

R 1 B N 1 R
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MR. DEPUTY CHAIRMAN: Your name is not here.

Y RISl : R, HE AT T e

o STHTYT : RIT 3TYRT 149 TSI AT AT?
o Mol : IR, A9 A e o

1 ITQHTIFer : Gl H A1 JAYHT A1 T81 & and you know the rules. 31T &1 FTeH
RERE L EISREC]

i IETS (ITR U2 : STFHYRT HEIG Y, MU G31 ARSI el R dler Bl AR
fe=m, S ol § 39! g=ydTe <o g1 $9d |1 &1 3791 UTel & RIAT el
T8 PHRI AT ST BT AR 7h BT g1 AIAR, H 9 [deT BT TR H1 6l g,
FAIP AR 73 ST 7 BRUNC BSUS & o7 Uap Hifeued &1 g & g1 |
AT H3) ST &7 I §6 31T I7dl df I Al AT =ngar g, it {6 anft-andt mfed

gs &

AR SUFHTIRT HBIGY, 7 JATs B 7S BIc 7 U 3MMael uIRd fhar g &
19T A1ed I Blg BIC! A TG TG b fex bl Al DI | T8l g Syl I8
T g URURT Y Bl 7S &, Saib g8l UR 3feNS! BIel ol gs 211 A8y & e g
ATed & A dTel Igd AN 8, YR <20 & 3SR 191 A2d DI AT dTel AT & 9141 Aed
ﬁ-lﬁ?‘q_cﬁ political personality*iﬁ‘ﬁ, E%cﬁﬁ?ﬂ?éﬂéﬁﬂlﬁfaﬁéﬁw Y 81 F 99
T ST A SRIY BT 5 I 5001 1 HF1H of 3R 397 W $B-7-F8 HITSTRN &I a1
G

AT SUFHTIT HEIGA, YR 9 & e THAI-TAS] Yae Bl violation BIT 2
T -THET Uae, 2018 BT AT 14 IE Hadl & b < & 8 NIt § special court,
exclusive court g-TIT SITEITT| THAT-TET & ST ST Bl &, SHd! af d819 & 3ie¥
SIS BRAT BT ATgaR, §9 IR W) 31} b bls @ BIH -1 81 IR 21 Sqh BRI
JATHR BT &1 I8 I YRT 92 S & 3R A& I Sl B

AT STFITIRT AEIed, S9d A1 &1 § S8R ®F 31 "Rl &1 WY o1k &=
=1Ed § [ fohd v 9 S @t afSerdl S$T8 oIt 2

it STHTART : HUAT AT 5T IR Fifery
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2 ISR : AR, g RG] BT 99T 2, gAforg g9 1 g1 A1fey| AT B
AT ST 93 8, ST BT B! a1 91 X8 g

7t STRUTIRT : FUAT MY FITT U= eIy | 3Tu= 1 21 = o1, R Y 39en! it &
ENINSEIRICES

Y TSl R, JE AT T e

it ITAHTIfT : HUT MY fIvg W Fifery

Y ST AR, H 99T R & 91 R8T 1 ..(Fag)... § dARE | U I 3R $Ha]
AT 1 * (T B =Y., AR, 91 A1 G @12y {6 | avE @ Sl o
SESCREIRIE]

it STuTafa : I8 =t MfSue fSd w81 @1 81 31U 9Hd € f et 110 & T8d TR
319 g fAwg R qref, 1 g8 a1d =i § T81 S|

it ISl : 39 R W) WRBR B HifSweH e anfevl ...(aaagm)... 9=IdR, 3R 84
fpeft @t a7l I TET ... ...(FAHM)... I F AT B 731 it 96 &1 Hifsge
TR H9 9rel1 & {6 I8 O WHTaa g1 979 319 -9 8RM] & o B HR IHhd ©, df
1P T Wl BTH DR B STRexd g1 FT=gax, VAT 8 T 81 ?

s SUUYT : g=IaTe|

Y IFTSN : H U IRE WISC I HEAT AT g (b 39 IR Wl HIRSTLA BT STxd gl 14l
Y STIT-3Te T AT Gl 1 Wl S5 bl b 91d df 8 3R I8 N g9 fawg &
Tl 31T 1 R, H 31 A5 D1 ABR I HRAT 18l ol ..(FHF Bl G8Y).... 2 371, 2018
PI ST GACT-TAST Yae @A fhdr 1. ATIER, A1 dR< WS 7, % 30 Jdsd

Il

1t STAUTIRT : HUIT HFefS DR

* Not recorded.
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it I ARIAR, 2 S Bl THAI-UEET Uae B oIdh] il QI §all, SHb 918
BRI g2l & HUR THAM WREBRI 1 JhaH o Q7| 399 by 9=d weg 1 8l gl
..(THY P °3)...

St SIS : 3T 4 e 81 ¢ 81 0 IS, e=gaTg |

i1 IS AAR, I GHY S GhaH oMY Y, I JbHH| Dl TS qeb WH o1 (bl
TIT 21 ART 3T HEAT & fb A=y F20Y St 398 dls-T-dls HHSTI BN 3R TRERI
P TSI STRT B, T Id! B T8 F9TS ST Teb, T=IdTS |

SNt ST : g=IaTe | A1 937 Si|

1 315] ¥ HgaTe: S TIRAT W), R A1 A0 el | 59 <@ § 9 fordr, |
3MMId AT A STdT gIATS AU BT 5l AR AT TSR 7 HET fh AR
ORURT H S 97 g off, I HEIRe d1 ]l <1 Rl AT 39 a1 6 gedrs W 21 UM
UTIC § HEIRIT 1 SI1 T4 T, I8 WRd H ofd FHI I 8T, offeb oIl & fafeer wal
3ITAT, I W19 B BIdT 7T 3R BH DIC-Hasgd] & IFh) H SIGT IS ¢ B AT
Rl 7 I8 Wrg 4l gebe oy e 59 Geped &I &, 79 U1 HI o9 2, FHY I ol 8
3R ZAI W Q[T 81 STl &1 $9 |d d1di bl €T 3 I gV b IR Bl Gy Wik
AT 2, TG #2301 Sff 1 fUeel AIel 15 3R B "4 U197 1 f7eh fobam o111 9 WY Uap
707 € IT YT § - 9RA Pl AMG dhfad [IHRIa YR 9991 &, O 91d & AdGA18 &e
9¢, I8 I ST &, SHH B HHI B, STH I W19 3T §aAT 2| AT Dl AFRIDBAT
& 32N BT 3 BRI, I8 W Ueh A1d &1 3T A1 AR 7 Del fob faRTAT IR Td BT
TR, A1 I8 | U 91d 81 Tddl, UHojedl 3R Haed-H1a &I 9gM1, I 4T Ju1 §1 g7
A1ETH | H B8 FhdT g [ (e BTel § JhaAdTol H1 SR SITGT Y0 g7l AT, IH d19
TG ST AIE T, T FHI-GAT TR I8 faw amar f Mg w2l g« & 741 2
TR, UM BIc & 31 el 8, w1 16 # 31ads J1e9 | HRA1 A18dl gl A
Hared =TT 7 Q. 3R, HWT JiT 99 < SR$AT TeINE U1 fifies a1g 4 &l -
HER b AT W fAare Bl Fersi b [T HeaRerd AT I B H& STHvd Bl
There is a need for an Act on mediation. Jg ?j’EﬁW PIC 7 UH. 3AR. Eal Iﬂ:c{T g =]
SISTT TR Hul fAHCE & HF H HETl §9b 918 U AR ASdYUI Hd g7l T8 Hd
SNaT 79 99 LY. ST 271 399 W AR G SIS | Fal & SO AfGAIR
fars &, ITH 10-15 BIE] &1 MYSRT AR Bal & ATEgH A BIAT 81 B - Bl fh
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-forfeiem Mfeue &1 faaR SR dds & 2 el STa <Tad #ed=erdl &g H
@5 dd1E D fqaral o1 FIeRT AT ST 81 YaaH Yd ARl | 59 Bhal &) Ahaldl &%
3BT B, TS FUM BIc 7 U 3ifestder a1 3R Feia f&m o6 afs al Aewerdn &s
M-forfeier, ST e w@nfid & iR i JoR-I9R $)é Jdiied faarg] o
FrIeRT fhar S, A gehed gd MUeRT ¥ &5 URIR HISATSA I 99 Fobd o, [STaH]
f7er gerg] Fraa St +ft % 32 31 5 &) Bfdreltst # +ft faare 21 <= €1 g9t o7 oft
AT A BIE 7 shifrar g g9 1.0, <o $9 7 fear gl

HBIGY, U DIC § Ud ST off, RTaT 9 Mediation and Conciliation Project
Committee 2T, STRIHT 87 MCPC ®gd &l S 9l 31T, 2020 § HRd WRBR Bl Udh U
foran fop HIfSTer & &= H S 8l A1feql H 9! Rl Sfely a1 J81 §, 1 I8
Ul Il b [ I8 B 98 Ugel § I =el 8T AT, oifh 39 faem 4§ il 79 ydhsl, e
TE AGT S B TRBR 3MS 3R I 39 IR TTHRAT | Grarl R Al St & e A
AR Sl WRPHR e B 8, I8 el A ol |arad! &, dicdh FHY v DI b A1 dAdhx
Udh whole of Government approach gIal Bl ﬁﬂwéﬁ?sﬂﬁa—daﬁaﬁmaﬁw
far T, 98 TP R W Bl R, 3rRd 2021 § Ug 99 st ST 9ed #
SEISYY 831l 519 I8 e X157 Q4T H SIS g3l I 9gd AR 9l - I8 (1S &l
b ?Rﬂ‘cﬁ S § TS ST eyl U Department Related Parliamentary Standing
Committee on Personnel, Public Grievances, Law and Justice %\r, Rrae! I8 faa Jor
AT $9 BT & fegel Gd AR Al S &1 AR qu=s i 91 59 BAST & 3rege
Y8 gb &1 $9 BT 7 954 I G AT 39 BT 4 P9 52 Foiwid faul g9
ST 9 PRI 25 GSITAi DI AMT g1 S qTab! & 27 G 5, I8 81 GhdT & [ 918 | wed
T A B9 991 R AR &Y, olfch HIATT & STeHTeT 370 JeIral oI g et | A
gl

TS, § I Yo 3R [ BT arsdl gl U™ 81 © & 89 gl HIfSueH
TEl R T2 A1 AR HT S AR 89 T, WD d8d Ig B BIdT AT, HISTT Hed
BIcd H g9 gU ¥, olfh 394 ol 81 ot 3R Ush ofNTel hHdsh 1 BIF I $HdT By
RIS JMER T8 T, $AAY AR Fad U 6 3R &9 HIfSURE &N dl I9Y FI1 BIIa]
BT, Bls SU A AT 81 g?  sAfery, 59 HifSTeH Uae o Sioxd oY, 5t § 3w
3IIh HEF HR AT ¢

Y I7p el R8T ST f7eh R X2 o b g8 AT & #1egw | 95 IR faare
gAY 2, S AFqH-ANTets AT [Jars 81 IBi redr-ared) Alie faare &1 9
795 foraT JiR IEH I HIfSTRN &1 31991 U I BT 51 H TSR ST 3T wiferapor’
B! JIATSC IR IUAH 3HSl b AR I8 HE Ahdl g (b 37, 2021 A A4, 2022 qD
DI 3T P SR WIRA H HEIRIAT & HIEIH A Pl 52,968 A AUSTY M| AR SiF
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IS S DI W §Y IT W HH T, TATCY & SHH <Ioil o1 a18d ol SHAfIY, I8 U
Ahfroq At 7, R 89 afed amell o1 &8 B Idhd Bl

ARIGY, IE favg &% 9 7 @1 f wRd # feRgdae qaifete dicd # o9 4
RIS, 43 TR AT YRS B BTS BICH H 7 ARG, 63 TR ARl YIS & 3R U B
H A1 69,766, I BRI 70,000 AT URET &1 I8 HET 5 HRIS A SR &l SNl 7, ol fh
TS 3reet FRATT T8 B1 57 UFST ATHCA BT 89 B3 BH B ? S (oI B9 ST B WA
fopU, I8 I TP Alternative Dispute Resolution (ADR) Mechanism N TP T Bl T H
Ig NfSUeE Y 3T 81 IreRATSS, 3MMUH T e MeTerd I 36T &, 89 S=9 o
AR FUCTT 8, 899 §-PhIcH & AIEgH I I /I STeal IS 3% [y g1 31t ¢ithds
& ARl Wl gY3Tel BIcH &b A1EIH H USRI ST B &, el Al Ugel Yo i a9 B
off, v I8 9T BIc H SITaT o1, RTIh BRI SHH T8I VT AT1 379 &9 S5 I9 S
f19eT 32 €1 &9 394 ol dl A1 g 8, oifeh T R i 731 ovTa & o Hifeuer & Areas |
SHH 9gd U AT

Y S NIfSUS &1 f9el THx 31T &, T9H Sl WRI-W 914 &, 3967 | et 7
HRAT ATEAT gl TS TP oAdiell IR ARG UfhaT 81 It is flexible. $HH A
voluntary ¥ 3%aT 81 B9R Ugol a<hl, ST. 3THR UHIIH Sl 91T Xg & fb 89 ugel oIt fae
ﬁ_cb_{i’ﬂTQ?}[,Wﬁ%ﬂﬁéﬁmandatory%%liﬁﬁﬁﬂﬂﬁaﬁdgd31@%9 @suqé‘cﬁ%l
U1 el & b Sl IWahslesd §, BiTC! A Had Sl 9 gul, dfcth 39+ fafsie € faar
3TR SII 37T - 3717 Tehslos &, 98 S Io ¥ el B! = I8 e faar fd s
mandatory T8l ' flT%Q, g I8 voluntary Gkl EFF%Q, siﬂr@l% il $<1ﬁ|' voluntary
AP T &

ST QAR o 99T Aeg=erar g1 & Tad=Idl - I8 ¥ 89 39 UacT H a3 8
&1 g | e Jord - I8 Al T UihdT 81 AR Yo ¥ UaT &, U Yoo IS
91l ®, 399 89 Mediation Council of India ¥l §9T I8 §, $UH =1 &I 919 < 3T 8,
SHPT infrastructure W STY BR I8 §l I8 Th Fgol IS TS| 81 I8 HH AN dTell U
q1egd g1 I FISus s9d! Uh AHddg Ufishar 91T &, RNy gifeai & fog 993 3iR
9 B gId R ST #9 Ugel BT {6 519 JabeAT 8IAT 7, 1 U1 ot orar §, g o
STAT © 3R A A1 S 81 STil 21 39 | @ISl &l Sl dHed & oy 89 I8 f[da
SIHR 3MMT &1 faare, AHIEM, Bridme! & SRM IR SAE a1 gifedi gRT 3+ Red &1
TR XEH Bl FHTGAT W 96 ST 81 I8 91 $9PT TP 919 g1 3R & Y=l di a1d
HX Al Y8 gAY X! Sl 8 3R &H g89H MY 9 g91¢ & 98 3 Al |
TS HEIRLYAT a1l fawg ot a1 W B!, el I8 o faare wweam™ & forw
HR TRI6 | Fal w7 A Al odl 2, e wfedi o g3 & a1 9 g1 81 S|
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ISy, H JATID HIEIH | I DBl el § b WRI 7 7 3K, 2019 Bl FG<h
TS B2 WR BIER by, T MR =i ded &1 9gd 9 9ewi 7 R
B2 D G DI 5| H ST arsd g b giar d 374l daer 1 <2 7 81 RIETQR deder
®I NfewTg fhar 81 RMR dwder &1 G4 RIS Sgis §RT ST 81 fhat 131
21 &F ofts off 81 R e fohan 7, 9 BIct SHFMH! arel 991 81 HRd | year #:it
T G ST DY TRBR 7 g9 oIS ofl §, I H D! g1 =Aredl gl

&1 GRIA 99 @ IRFRT &1 f1h 1 8 91) ganTl § e @ 94t g+ &1 a1l o
d TP MY AR gl B X8 o & W $O gl mediator Al ...(RGHM)...
TG farst St &g 38 & fb U8l mediator 31TE 2Tl SHGT Adld I8 © fb mediator
I IRERT SR TBI I8 8, DI A IT 7 A, 98 e d1d 7, il mediator I I&T B
319 EH SHDI BT Y&l A HSIGd PR I8 o, SIS TR WSl IR I8 &, S B I3 &,
Mediation Council of India ¥T I8 &, Yel¥M < I8 &l 39fey a1 v&l s o9 39
HEIRRIAT & TG F Udh FHSI U= AU I 1 1T & b oAfrIdd ATl # 47 1 Iy,
So1 3T g1 a4 91 811 $afery § e § fob ver #3015t 1 el Hel, 'Ie! a9
2 IR T2l §9Y B, YIRA &1 A AHY 2, JATSIG! BT 3T Heled g1’ 3FId diel H Sil
f&ret T BT, 9% IR & foIg At 3p9ct Rig 81T 3R WK faep Rt /TS &+191T1 3119+ 91

et BT 3Ta¥R fad , ATUDT dgd-dgd gdIg|

SNt ST : g=IdTE AT G S|

Now the question is:

"That the Bill to promote and facilitate mediation, especially institutional
mediation, for resolution of disputes, commercial or otherwise, enforce
mediated settlement agreements, provide for a body for registration of
mediators, to encourage community mediation and to make online
mediation as acceptable and cost effective process and for matters
connected therewith or incidental thereto, be taken into consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration of the
Bill. In Clause 2, there are four Amendments; Amendment (No. 97) by Dr. John Brittas;
Dr. Brittas is absent. Amendment not moved. Then, Amendments (Nos. 3 to 5) by Shri
Arjun Ram Meghwal.
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CLAUSE 2 - APPLICATION

SHRI ARJUN RAM MEGHWAL: Sir, | move:

(No.3)
(No.4)

(No.5)

That at page 2, line 5, the words, figure and brackets, " (7) Subject to

sub-section (2)," be deleted.

That at page 2, line 11, after the word, "'mediation", the word, "; or" be

inserted.

That at page 2, forlines 12 to 19, the following be substituted, namely :-
"(iv) wherein one of the parties to the dispute is the Central

Government or a State Government or agencies, public bodies,
corporations and local bodies, including entities controlled or owned by
such Government and where the matter pertains to a commercial dispute;
or

(v) to any other kind of dispute if deemed appropriate and notified
by the Central Government or a State Government from time to time, for
resolution through mediation under this Act, wherein such Governments, or
agencies, public bodies, corporations and local bodies including entities
controlled or owned by them, is a party.".

The question was put and the motion was adopted.
Clause 2, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 3, there are seven Amendments; Amendments
(Nos. 6 to 12) by Shri Arjun Ram Meghwal.

CLAUSE 3 - DEFINITIONS

SHRI ARJUN RAM MEGHWAL : Sir, | move:

(No.6)

That at page 2, after line 22, the following be /inserted, namely :-
"(aa) "community mediator" means a mediator for the purposes of
conduct of community mediation under Chapter X;".



(No.7)

(No.8)

(No.9)

(No.10)

(No.11)

(No.12)
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That at page 2, for lines 25 to 32, the following be substituted,
namely:-

"(c) "court" means the competent court in India having pecuniary
and territorial jurisdiction and having jurisdiction to decide the disputes
forming the subject matter of mediation, if the same had been the subject
matter of a suit or proceeding;".

That at page 3, for line 2, the following be substituted, namely :-

"(g) "mediation" includes a process, whether referred to by the
expression mediation, pre-litigation mediation, online mediation,
community mediation, conciliation or an expression of similar import,
whereby parties attempt to reach an amicable settlement of their dispute
with the assistance of a third person referred to as mediator, who does not
have the authority to impose a settlement upon the parties to the
dispute;" .

That at page 3, line 3, afterthe words, "'a mediator', the words, "by the
parties or by a mediation service provider,'' be inserted.

That at page 3, for lines 19 to 27, the following be substituted,

namely :-

"(1) "mediation service provider'" means a mediation service
provider referred to in sub-section (1) of section 41;".

That at page 3, afterline 29, the following be inserted, namely,:-

"(ma)" Member" means a Full-Time or Part-Time Member of the
Council and includes the Chairperson;" .
That at page 3, afferline 39, the following be /inserted, namely, :-
"(ga) "place of business" includes-
(1) a place from where the business is ordinarily carried on,
and includes a warehouse, a godown or any other place
where a party stores it’s goods, supplies or receives goods
or services or both; or
(i) a place where a party maintains its books of account; or
(iii) a place where a party is engaged in business through an
agent, by whatever name called;" .

The question was put and the motion was adopted.
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Clause 3, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 4, there is one Amendment (No. 13) by Shri Arjun
Ram Meghwal.

CLAUSE 4 - MEDIATION
SHRI ARJUN RAM MEGHWAL: Sir, | move:
(No.13)  That at page 4, Clause 4 be deleted.”
The question was put and the motion was adopted.
Clause 4, as amended, was added to the Bill.

Clause 5 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 6, there are seven Amendments; Amendments
(Nos. 14 to 20) by Shri Arjun Ram Meghwal.

CLAUSE 6 - PRE-LITIGATION MEDIATION
SHRI ARJUN RAM MEGHWAL : Sir, | move:

(No. 14) That at page 4, line 33, forthe words "any party", the words "the parties”
be substituted.

(No. 15) That at page 4, line 34, forthe word "shall", the words ""may voluntarily
and with mutual consent" be substituted.

(No.16)  That at page 4, line 43, after the word "Council", the word "or" be
inserted.

(No.17)  That at page 4, line 44, after the word "centre", the word "or" be
inserted.

(No. 18) That at page 4, line 46, forthe word "and" , the word "or" be substituted.

(No.19)  That at page 5, line 7, for the word "courts", the words "court-annexed
mediation centre" be substituted.
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(No.20)  That at page 5, line 16, forthe word "failure™, the word "non-settlement "
be substituted."

The question was put and the motion was adopted.
Clause 6, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 7, there is one Amendment (No. 21) by Shri Arjun
Ram Meghwal.

CLAUSE 7 - DISPUTES OR MATTERS NOT FIT FOR MEDIATION
SHRI ARJUN RAM MEGHWAL: Sir, | move:

(No.21)  That at page 5, lines 22 and 23, for the words “to mediation relating to
compoundable offences or matrimonial offences connected with or arising
out of civil proceedings between the parties”, the words “relating to
compoundable offences including the matrimonial offences which are
compoundable and pending between the parties, to mediation” be
substituted.

The question was put and the motion was adopted.
Clause 7, as amended was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 8, there is one Amendment (No. 22) by Shri Arjun
Ram Meghwal.

CLAUSE 8 - INTERIM RELIEF BY COURT OR TRIBUNAL
SHRI ARJUN RAM MEGHWAL: Sir, | move:
(No.22)  That at page 5, Clause 8 be deleted.

The question was put and the motion was adopted.
Clause 8, as amended, was added to the Bill.
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MR. DEPUTY CHAIRMAN: In Clause 9, there are two Amendments; Amendments (Nos.
23 and 24) by Shri Arjun Ram Meghwal.

CLAUSE 9 - POWER OF COURT OR TRIBUNAL TO REFER PARTIES TO MEDIATION
SHRI ARJUN RAM MEGHWAL: Sir, | move

(No.23)  That at page 5, line 36, forthe words, “failure to reach any settlement”, the
words “non-settlement of dispute” be substituted.

(No.24)  That at page 5, line 38, the words, “if a request to this effect is made by
them” be deleted.

The question was put and the motion was adopted.
Clause 9, as amended, was added to the Bill.

Clauses 10 to 12 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 13, there is one Amendment (No. 25) by Shri Arjun
Ram Meghwal.

CLAUSE 13 - TERMINATION OF MANDATE OF MEDIATOR
SHRI ARJUN RAM MEGHWAL: Sir, | move:

(No. 25) That at page 6, line 46, for the words, “they desire”, the words “either
party desires” be substituted.

The question was put and the motion was adopted.
Clause 13, as amended, was added to the Bill.
Clauses 14 and 15 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 16, there are five Amendments; Amendments
(Nos. 26 to 30) by Shri Arjun Ram Meghwal.
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CLAUSE 16 - COMMENCEMENT OF MEDIATION

SHRI ARJUN RAM MEGHWAL: Sir, | move:

(No. 26)

(No. 27)

(No. 28)

(No. 29)

(No. 30)

That at page 7, lines 22 and 23, for the words “the day on which a party
issues notice to the other party or parties for mediation and settlement of
their disputes”, the words “the date on which a party or parties receives
notice from the party initiating the mediation, to refer such dispute to
mediation” be substituted.

That at page 7, line 25, for the words “on the day”, the word “where” be
substituted.

That at page 7, line 26, after the words “disputes between them”, the
words “on the date the mediator provides his consent to appointment” be
inserted.

That at page 7, line 27, forthe words “on the day when”, the word “where”
be substituted.

That at page 7, line 28, for the word “by”, the words “, the date of” be
substituted.

The question was put and the motion was adopted.
Clause 16, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 17, there is one Amendment (No.31) by the hon.
Minister, Shri Arjun Ram Meghwal.

CLAUSE 17 - CONDUCT OF MEDIATION

SHRI ARJUN RAM MEGHWAL : Sir, | move:

(No.31)

That at page 7, forlines 30 and 31, the following be substituted, namely :-
“17. (1) The mediation process shall be conducted in the manner as
may be specified.
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(7A) The mediator shall assist the parties in an independent, neutral
and impartial manner in their attempt to reach an amicable settlement of
their dispute.”.

The question was put and the motion was adopted.
Clause 17, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 18, there are three Amendments; Amendments
(Nos.32 to 34) by the hon. Minister, Shri Arjun Ram Meghwal.

CLAUSE 18 - ROLE OF MEDIATOR

SHRI ARJUN RAM MEGHWAL: Sir, | move:

(No.32)
(No.33)

(No.34)

That at page 7, line 46, for the words “reducing misunderstandings”, the
words “advancing better understanding” be substituted.

That at page 8, line 1, for the word “compromise”, the word “settlement”
be substituted.

That at page 8, line 5, forthe word “may”, the word “shall” be substituted.

The question was put and the motion was adopted.
Clause 18, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 19, there are three Amendments; Amendments
(Nos.35 to 37) by the hon. Minister, Shri Arjun Ram Meghwal.

CLAUSE 19 - ROLE OF MEDIATOR IN OTHER PROCEEDINGS

SHRI ARJUN RAM MEGHWAL : Sir, | move:

(No.35)

(No.36)
(No.37)

That at page 8, line 7, for the words “Unless otherwise agreed by the
parties,”, the words “The mediator shall not,” be substituted.

That at page 8, line 8, “the mediator shall not” be deleted.

That at page 8, line 11, “the mediator shall not” be deleted.
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The question was put and the motion was adopted.
Clause 19, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 20, there is one Amendment (No.38) by the hon.
Minister, Shri Arjun Ram Meghwal.

CLAUSE 20 - WITHDRAWAL BY PARTIES FROM MEDIATION
SHRI ARJUN RAM MEGHWAL : Sir, | move:

(No.38) That at page 8, Clause 20 be deleted.

The question was put and the motion was adopted.
Clause 20, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 21, there are two Amendments; Amendments
(Nos.39 to 40) by the hon. Minister, Shri Arjun Ram Meghwal.

CLAUSE 21 - TIME-LIMIT FOR COMPLETION OF MEDIATION
SHRI ARJUN RAM MEGHWAL : Sir, | move:

(No.39) That at page 8, line 20, forthe words “one hundred and eighty”, the words
“one hundred and twenty” be substituted.

(No.40) That at page 8, line 23, for the words “one hundred and eighty”, the word
“sixty” be substituted.

The question was put and the motion was adopted.
Clause 21, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 22, there are two Amendments; Amendments
(Nos.41and 42) by the hon. Minister, Shri Arjun Ram Meghwal.
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CLAUSE 22 - MEDIATED SETTLEMENT AGREEMENT

SHRI ARJUN RAM MEGHWAL : Sir, | move:

(No.41)

(No.42)

That at page 8, for lines 24 to 47, the following shall be substituted,
namely:-
“22. (1) A mediated settlement agreement includes an agreement in
writing between some or all of the parties resulting from mediation, settling
some or all of the disputes between such parties, and authenticated by the
mediator:
Provided that the terms of the mediated settlement agreement may
extend beyond the disputes referred to mediation.
Explanation.— A mediated settlement agreement which is void under the
Indian Contract Act, 1872, shall not be deemed to be lawful settlement
agreement within the meaning of mediated settlement agreement.
(2) Where a mediated settlement agreement is reached between the
parties with regard to all or some of the disputes, the same shall be
reduced in to writing and signed by the parties.
(3) Subject to the provisions of section 27, the mediated settlement
agreement signed,—
(1) in case of institutional mediation, shall be submitted to the
mediator, who shall, after authenticating the same, forward it with a
covering letter signed by him, to the mediation service provider and
also provide a copy to the parties;
(i) in all other cases, shall be submitted to the mediator who shall,
after authenticating the mediated settlement agreement, provide a
copy to all the parties.
(4) The parties, may, at any time during the mediation process, make an
agreement with respect to any of the disputes which is the subject matter
of mediation.
(5) Any mediated settlement agreement under this section includes a
settlement agreement resulting from online mediation.”.
That at page 9, lines 1to 34, be deleted.
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The question was put and the motion was adopted.
Clause 22, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: Insertion of New Clauses 22A and 22B. There is one
Amendment (No.43) for insertion of new Clauses 22A and 22B by the hon. Minister, Shri
Arjun Ram Meghwal.

INSERTION OF NEW CLAUSES 22A AND 22B

SHRI ARJUN RAM MEGHWAL : Sir, | move:

(No.43) That at page 9, after line 34, the following new clauses be inserted,

namely :—

Registration  “22A. (7) For the purposes of record, mediated settlement agreement

of mediated arrived at between the parties, other than those arrived in a court or

settlement tribunal referred mediation or award of Lok Adalat or final award of the

agreement. Permanent Lok Adalat under section 21 or section 22E of the Legal
Services Authorities Act, 1987, may, at the option of parties, be
registered with an Authority constituted under the said Act, or any other
body as may be notified by the Central Government, in such manner as
may be specified and such Authority or body shall issue a unique
registration number to such settlement agreements:

Provided that the mediated settlement agreement under this section
may be registered with such Authority or the body situated within the
territorial jurisdiction of the court or tribunal of competent jurisdiction to
decide the subject matter of dispute.

Explanation.—For the removal of doubts, it is clarified that nothing
contained in this sub-section shall affect the rights of parties to enforce the
mediated settlement agreement under section 28 or challenge the same
under section 29.

(2) The registration referred to in sub-section (7) may be made by the
parties or mediation service provider within a period of one hundred and
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eighty days from the date of receipt of authenticated copy of mediated
settlement agreement:

Provided that mediated settlement agreement may be 39 of 1987.
allowed to be registered after the expiry of period of one hundred and
eighty days on payment of such fee as may be specified in consultation
with the Authority or any other body referred to in sub-section (7).

Non- 22B. Subject to the provisions of section 27, where no agreement is
settlement arrived at between the parties, within the time period as provided under
report. section 21, or where, the mediator is of the view that no settlement is
possible, he shall,—
(1) in the case of institutional mediation, submit a non-settlement
report to the mediation service provider in writing;
(i) in all other cases, prepare a non-settlement report and provide a
signed copy to all the parties:
Provided that the report referred to in this section shall not
disclose the cause of non settlement, or any other matter or thing
referring to their conduct, during mediation.”.

The question was put and the motion was adopted.
New Clauses 22A and 22B were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 23, there are three Amendments; Amendments
(Nos.44 to 46) by the hon. Minister, Shri Arjun Ram Meghwal.

CLAUSE 23 - CONFIDENTIALITY
SHRI ARJUN RAM MEGHWAL : Sir, | move:

(No.44) That at page 9, line 36, after the word “confidential”, the word “all” be
inserted.

(No.45) That at page 9, afterline 43, the following be inserted namely :—
“(iv) any other mediation communication.”.

(No.46) That at page 10, line 13, the word “implementation” be deleted.
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The question was put and the motion was adopted.

Clause 23, as amended, was added to the Bill.
Clause 24 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 25, there are two Amendments; Amendments
(Nos.47 to 48) by the hon. Minister, Shri Arjun Ram Meghwal.

CLAUSE 25 - TERMINATION OF MEDIATION
SHRI ARJUN RAM MEGHWAL : Sir, | move:

(No.47) That at page 10, lines 38 to 41, be deleted.
(No.48) That at page 10, lines 45 and 46, be deleted.

The question was put and the motion was adopted.
Clause 25, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 26, there is one Amendment (No. 49) by the hon.
Minister, Shri Arjun Ram Meghwal.

CLAUSE 26 - COURT ANNEXED MEDIATION
SHRI ARJUN RAM MEGHWAL: Sir, | move:

(No.49) That at page 11, forlines 1to 19, the following be substituted,
namely :-
“26. (1) The cost of mediation, other than community
mediation shall be such, as may be specified.

(2) Unless otherwise agreed by the parties, all costs of mediation,
including the fees of the mediator and the charges of the mediation service
provider shall be borne equally by the

parties.”.
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The question was put and the motion was adopted.
Clause 26, as amended, was added to the Bill.
Clauses 27 to 28 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 29, there are two Amendments; Amendment
(No.98) by Dr. John Brittas and Amendment (No0.50) by the hon. Minister, Shri Arjun
Ram Meghwal. Dr. John Brittas is absent. So, Amendment (No.98) not moved. The
hon. Minister to move Amendment (No.50).

CLAUSE 29 - CHALLENGE TO MEDIATED SETTLEMENT AGREEMENT

SHRI ARJUUN RAM MEGHWAL: Sir, | move:

(No.50) That at page 11, lines 34 to 36, the words “other than in court referred
mediation or by Lok Adalat or Permanent Lok Adalat
under the Legal Services Authorities Act, 1987,” be deleted..

The question was put and the motion was adopted.
Clause 29, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 30, there is one Amendment (No. 51) by the hon.
Minister, Shri Arjun Ram Meghwal.

CLAUSE 30 - COSTS
SHRI ARJUN RAM MEGHWAL: Sir, | move:

(No.51) That at page 12, Clause 30 be deleted.

The question was put and the motion was adopted.
Clause 30, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 31, there are three Amendments; Amendments
(Nos. 52 to 54) by the hon. Minister, Shri Arjun Ram Meghwal.
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CLAUSE 31 - LIMITATION

SHRI ARJUN RAM MEGHWAL: Sir, | move:

(No.52)

(No.53)
(No.54)

That at page 12, line 7, after the word, “proceedings”, the words, “relating
to disputes” be inserted.

That at page 12, line 11, the word, “; or’ be deleted.

That at page 12, lines 12 to 15 be deleted

The question was put and the motion was adopted.
Clause 31, as amended, was added to the Bill.
Clauses 32 to 33 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 34, there are 13 Amendments; Amendments
(N0s.99-101) by Dr. John Brittas, Amendments (Nos.105-106) by Dr. V. Sivadasan and
Amendments (Nos.55 to 59 and 102 to 104) by the hon. Minister, Shri Arjun Ram
Meghwal. Dr. John Brittas and Dr. V. Sivadasan are absent. So, their Amendments not
moved. Shri Arjun Ram Meghwal to move his Amendments.

CLAUSE 34 - COMPOSITION OF COUNCIL

SHRI ARJUN RAM MEGHWAL: Sir, | move:

(No.55)
(No.56)
(No.57)
(No.58)

(No0.59)

That at page 12, line 45, afterthe words, “alternate dispute resolution”, the

words, “preferably mediation,” be inserted.
That at page 13, line 3, the words “ Full-Time” be deleted.
That at page 13, line 6, the words “ Full-Time” be deleted.
That at page 13, line 16, for the words “Chairperson, Full-Time Member
and Part-Time Member”, the word “Members” be substituted.
That at page 13, forlines 19 to 24, the following be substituted,
namely :—

“Provided that no Member other than ex officio Member shall hold
office after he has attained the age of seventy years, in the case of
Chairperson, and sixty-seven years, in the case of other Members:
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Provided further that if the Chairperson is appointed on Part-time
basis, then, at least one of the Members appointed
under clauses (b) or (¢) shall be a Full-Time Member.
(3) The salaries, allowances and other terms and conditions of Members
other than ex officio Members shall be such as may
be prescribed.”.
(No.102)  That at page 12, line 45, for the word, alternate”, the word,
"alternative" be substituted.
(No0.103)  That at page 13, line 2, for the word, alternate”, the word,
"alternative" be substituted.
(No0.104)  That at page 13, line 5, for the word, alternate”, the word,
"alternative" be substituted.

The question was put and the motion was adopted.
Clause 34, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 35, there is one Amendment (No. 60) by the hon.
Minister, Shri Arjun Ram Meghwal.

CLAUSE 35 - VACANCIES, ETC., NOT TO INVALIDATE PROCEEDINGS OF COUNCIL

SHRI ARJUN RAM MEGHWAL: Sir, | move:

(No.60) That at page 13, forlines 29 and 30, the following be substituted, namely :—
“(b) any defect in the appointment of a person as a Member of the

Council; or”.

The question was put and the motion was adopted.
Clause 35, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 36, there are two Amendments; Amendments
(Nos. 61and 62) by the hon. Minister, Shri Arjun Ram Meghwal.

CLAUSE 36 - RESIGNATION
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SHRI ARJUN RAM MEGHWAL: Sir, | move:

(No.61)

(No0.62)

That at page 13, line 32, the words “Chairperson or the Full-Time
Member or Part-Time” be deleted.
That at page 13, line 34, the words “Chairperson or the Full-Time
Member or Part-Time” be deleted.

The question was put and the motion was adopted.
Clause 36, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 37, there are four Amendments; Amendments
(Nos. 63 to 66) by Shri Arjun Ram Meghwal.

CLAUSE 37 - REMOVAL

SHRI ARJUN RAM MEGHWAL: Sir, | move:

(No. 63)

(No. 64)
(No. 65)

(No. 66)

That at page 13, lines 39 and 40, forthe words, brackets and figure
“(1) The Central Government may, remove the Chairperson or Full-
Time Member or Part-Time Member from his office, if he-" the

words “The Central Government may, remove any Member from his
office, if he-” be substituted.

That at page 13, line 47, the words “Chairperson or such” be deleted.
That at page 14, lines 3 and 4, the words “Chairperson or Full-Time
Member or Part-Time” be deleted.

That at page 14, line 5, the words “Chairperson or Full-Time Member
or Part-Time” be deleted.

The question was put and the motion was adopted.
Clause 37, as amended, was added to the Bill.
Clauses 38 was added to the Bill.
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MR. DEPUTY CHAIRMAN: In Clause 39, there is one Amendment (No. 67) by Shri Arjun
Ram Meghwal.

CLAUSE 39 - SECRETARIAT AND CHIEF EXECUTIVE OFFICER OF COUNCIL
SHRI ARJUN RAM MEGHWAL: Sir, | move:

(No.67)  That at page 14, lines 15 and 16 be deleted.

The question was put and the motion was adopted.
Clause 39, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 40, there is one Amendment (No. 68) by Shri
Arjun Ram Meghwal.

CLAUSE 40 - DUTIES AND FUNCTIONS OF THE COUNCIL
SHRI ARJUN RAM MEGHWAL: Sir, | move:
(No.éB) That at page 14, afterline 29, the following be inserted, namely :-
" (ca) provide for the manner of conduct of mediation proceedings, under

sub-section (1) of section 17;"

The question was put and the motion was adopted.
Clause 40, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: Insertion of New Clause 40A. There is one Amendment (No.
69) by Shri Arjun Ram Meghwal for Insertion of New Clause 40A.

INSERTION OF NEW CLAUSE 40A - MONITORING AND REPORTING

SHRI ARJUN RAM MEGHWAL: Sir, | move:



[ 1 August, 2023 ] 177

(No.69) That at page 14, after line 8, the following new clause be inserted,
namely :-
"40A. (1) The Council shall, as soon as practicable after the end of each
year or at such other intervals as directed by the Central
Government, prepare a report on the implementation of the provisions of
this Act during the year or such interval and forward a copy thereof to the
Central Government.
(2) The Central Government may take such additional measures as it
deems necessary to supplement the functioning of the Council and for the
effective implementation of the provisions of the Act.".

The question was put and the motion was adopted.
New Clause 40A was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 41, there is one Amendment (No.70) by Shri Arjun
Ram Meghwal.

CLAUSE 41 - MEDIATION SERVICE PROVIDERS
SHRI ARJUN RAM MEGHWAL: Sir, | move:
(No.70) That at page 15, for lines 11 and 12, the following be substituted, namely :—

“41. (1) The "mediation service provider" includes-

(a) a body or an organisation that provides for the conduct of mediation
under this Act and the rules and regulations made thereunder and is
recognised by the Council; or

(b) an Authority constituted under the Legal Services Authorities Act,
1987; or

(c) acourt-annexed mediation centre; or

(d) any other body as may be notified by the Central Government:

Provided that the bodies referred to in clauses (b), (¢) and (d)
shall be deemed to be mediation service providers recognised by the

Council.
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(2) The mediation service provider shall be recognised by the Council in
the manner as may be specified.”.

The question was put and the motion was adopted.
Clause 41, as amended, was added to the Bill.
Clauses 42 and 43 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 44, there are six Amendments; Amendment
(No.107) by Dr. V. Sivadasan, and Amendments (Nos. 71 to 75) by Shri Arjun Ram
Meghwal. Dr. V. Sivadasan, not present. Amendment not moved. Now, hon. Minister,
Shri Arjun Ram Meghwal, to move the Amendments.

CLAUSE 44 - COMMUNITY MEDIATION
SHRI ARJUN RAM MEGHWAL : Sir, | move:

(71) That at page 15, line 36, after the word “three”, the word “community” be
inserted.

(72) That at page 15, line 38, after the words “panel of’, the word “community”
be inserted.

(73) That at page 15, line 42, for the word “persons”, the word “person” be
substituted.

(74) That at page 15, line 44, the word “and” be deleted.

(75) That at page 15, after line 44, the following be inserted, namely :-

“(ca) person having experience in the field of mediation; and”.

The question was put and the motion was adopted.
Clause 44, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 45, there are seven Amendments. Amendments
(Nos. 76 to 82) by Shri Arjun Ram Meghwal.

CLAUSE 45 - PROCEDURE FOR COMMUNITY MEDIATION



[ 1 August, 2023 ]

SHRI ARJUN RAM MEGHWAL: Sir, | move:

(76)
7)
(78)
(9
(80)
(81)

(82)

That at page 16, line 4, after the words “panel of three”, the word
“‘community” be inserted.

That at page 16, line 7, for the word “mediators”, the words “community
mediators” be substituted.

That at page 16, line 9, for the word “mediation”, the words “community
mediation” be substituted.

That at page 16, line 11, for the word “mediator”, the words “community
mediators” be substituted.

That at page 16, line 11, forthe word “he”, the word “be” be substituted.
That at page 16, line 12, for the words “failure report may be submitted by

the mediator”, the words “non-settlement report may be submitted by the
community mediators” be substituted.

That at page 16, line 17, the words “sub-sections (7) and (8) of” be
deleted.

The question was put and the motion was adopted.
Clause 45, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 46, there is one Amendment (No.83) by Shri Arjun
Ram Meghwal.

CLAUSE 46 - MEDIATION FUND

SHRI ARJUN RAM MEGHWAL: Sir, | move:

(No0.83)

That at page 16, line 37, the words “Chairperson, Full-Time Member,
Part-Time” be deleted.

The question was put and the motion was adopted.
Clause 46, as amended, was added to the Bill.
Clauses 47 and 48 were added to the Bill.
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MR. DEPUTY CHAIRMAN: In Clause 49, there is one Amendment (No.84) by Shri Arjun
Ram Meghwal.

CLAUSE 49 - POWER OF GOVERNMENTS TO FRAME SCHEMES OR GUIDELINES
SHRI ARJUN RAM MEGHWAL: Sir, | move:
(No.84) That at page 17, forlines 19 to 24, the following be substituted, namely :—

“49. Subject to the provisions of this Act, the Central Government or the
State Government or any of its entity or agency, as the case may be, may
frame any schemes or guidelines, for resolution of any dispute through
mediation or conciliation in cases where the Central Government or the
State Government or any of its entity or agency is one of the parties and in
such cases mediation or conciliation may be conducted in accordance with
such schemes or guidelines.”.

The question was put and the motion was adopted.
Clause 49, as amended, was added to the Bill.

Clause 50 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 51, there is one Amendment (No.85) by Shri Arjun
Ram Meghwal.

CLAUSE 51 - PROTECTION OF ACTION TAKEN IN GOOD FAITH
SHRI ARJUN RAM MEGHWAL : Sir, | move:

(No.85) That at page 17, lines 32 and 33, the words “Chairperson, Full-Time
Member or Part-Time” be deleted.

The question was put and the motion was adopted.
Clause 51, as amended, was added to the Bill.
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MR. DEPUTY CHAIRMAN: In Clause 52, there is one Amendment (No.86) by Shri Arjun
Ram Meghwal.

CLAUSE 52 - POWER TO MAKE RULES
SHRI ARJUN RAM MEGHWAL: Sir, | move:

(No.86) That at page 17, lines 40 and 41, the words “Chairperson and Full-Time”
be deleted.

The question was put and the motion was adopted.
Clause 52, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 53, there are five Amendments; Amendments
(Nos.87 to 91) by Shri Arjun Ram Meghwal.

CLAUSE 53 - POWER TO MAKE REGULATIONS
SHRI ARJUN RAM MEGHWAL : Sir, | move:

(No.87) That at page 18, line 6 be deleted.
(No.88) That at page 18, afferline 8, the following be inserted, namely :—

“(ba) manner of conducting mediation proceeding under sub-
section (7) of section 17;”.
(No.89) That at page 18, afferline 14, the following be /inserted, namely :—
“(ea) cost of mediation under sub-section (7) of section 26;”.
(No.90) That at page 18, lines 21 and 22 be deleted.
(No.91) That at page 18, forline 33, the following be substituted,
namely :—
“(0) manner for recognition of mediation service provider
under sub-section (2) of section 41;”.

The question was put and the motion was adopted.
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Clause 53, as amended, was added to the Bill.
Clause 54 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 55, there is one Amendment (No.92) by Shri Arjun
Ram Meghwal.

CLAUSE 55 - POWER TO REMOVE DIFFICULTIES
SHRI ARJUN RAM MEGHWAL : Sir, | move:

(No.92) That at page 19, line 11, for the word “three”, the word “five” be
substituted.

The question was put and the motion was adopted.
Clause 55, as amended, was added to the Bill.
Clauses 56 and 57 were added to the Bill.

MR. DEPUTY CHAIRMAN: Insertion of New Clause 57A. There is one Amendment for
insertion of a new Clause 57A (No.%) by Shri Arjun Ram Meghwal.

INSERTION OF NEW CLAUSE 57A - TRANSITORY PROVISION
SHRI ARJUN RAM MEGHWAL : Sir, | move:

(No.93) That at page 19, after line 22, the following new clause be inserted,
namely :—
“67A. The rules in force governing the conduct of court-annexed mediation
shall continue to apply until regulations are made under sub-section (7) of
section 17:
Provided that the rules shall continue to apply in all court-
annexed mediation pending as on the date of coming into force of the
regulations.”.

The question was put and the motion was adopted.
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New Clause 57 A was added to the Bill.
Clauses 58 to 65 were added to the Bill.

6.00 P.M.
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
MURALEEDHARAN): Mr. Deputy Chairman, Sir, we are in the final stages of passing
this Bill. | would like to propose that we can conclude this and after that, we will take up
one more Bill.

MR. DEPUTY CHAIRMAN: Okay. In the First Schedule, there is one Amendment
(No.94) by Shri Arjun Ram Meghwal.

THE FIRST SCHEDULE
SHRI ARJUN RAM MEGHWAL : Sir, | move:

(No.94) That at page 20, for “THE FIRST SCHEDULE”, the following be
Substituted, namely :—

“THE FIRST SCHEDULE
(See section 7)

DISPUTES OR MATTERS NOT FIT FOR MEDIATION

1. Disputes which by virtue of any law for the time being in force may not be
submitted for mediation.

2. Disputes relating to claims against minors, deities; persons with
intellectual disabilities under paragraph 2 of the Schedule and person with
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disability having high support needs as defined in clause (t) of section 2 of
the Rights of Persons with Disabilities Act, 2016 (49 of 2016); persons with
mental illness as defined in clause (s) of sub-section (1) of section 2 of the
Mental Healthcare Act, 2017 (10 of 2017); persons of unsound mind, in
relation to whom proceedings are to be conducted under Order XXXII of the
Code of Civil Procedure, 1908 (5 of 1908); and suits for declaration of title
against Government; declaration having effect of right in rem.

3. Disputes involving prosecution for criminal offences.

4. Complaints or proceedings, initiated before any statutory authority or
body in relation to registration, discipline, misconduct of any practitioner,
or other registered professional, such as legal practitioner, medical
practitioner, dentist, architect, chartered accountant, or in relation to any
other profession of whatever description, which is regulated under any law
for the time being in force.

5. Disputes which have the effect on rights of a third party who are not a
party to the mediation proceedings except only in matrimonial disputes
where the interest of a child is involved.

6. Any proceeding in relation to any subject matter, falling within any
enactment, over which the Tribunal constituted under the National Green
Tribunal Act, 2010 (19 of 2010), has jurisdiction.

7. Any dispute relating to levy, collection, penalties or offences, in relation
to any direct or indirect tax or refunds, enacted by any State Legislature or
the Parliament.

8. Any investigation, inquiry or proceeding, under the Competition Act,
2002 (12 of 2003), including proceedings before the Director General,
under the Act; proceedings before the Telecom Regulatory Authority of
India, under the Telecom Regulatory Authority of India Act, 1997 (24 of
1997) or the Telecom Disputes Settlement and Appellate Tribunal
established under section 14 of that Act.

9. Proceedings before appropriate Commissions, and the Appellate
Tribunal for Electricity, under the Electricity Act, 2003 (36 of 2003).

10. Proceedings before the Petroleum and Natural Gas Regulatory Board,
and appeals therefrom before the Appellate Tribunal under the Petroleum
and Natural Gas Regulatory Board Act, 2006 (19 of 2006).
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11. Proceedings before the Securities and Exchange Board of India, and
the Securities Appellate Tribunal, under the Securities and Exchange Board
of India Act, 1992 (15 of 1992).

12. Land acquisition and determination of compensation under land
acquisition laws, or any provision of law providing for land acquisition.

13. Any other subject matter of dispute which may be notified by the
Central Government.”.

The question was put and the motion was adopted.
The First Schedule, as amended, was added to the Bill.
The Second Schedule and the Third Schedule were added to the Bill.

MR. DEPUTY CHAIRMAN: In the Fourth Schedule, there is one Amendment (No.95) by
Shri Arjun Ram Meghwal.

THE FOURTH SCHEDULE
SHRI ARJUN RAM MEGHWAL : Sir, | move:

(No.95) That at page 23, forclause (b) of section 89 of the Code of Civil
Procedure, 1908, the following be substituted, namely :—

“(b) refer the parties to mediation, to the court-annexed mediation
centre or any other mediation service provider or any mediator, as per the
option of the parties, and thereafter the provisions of the Mediation Act,
2023 shall apply as if the proceedings for mediation were referred for
settlement under the provisions of that Act; or”.

The question was put and the motion was adopted.
The Fourth Schedule, as amended, was added to the Bill.
The Fifth Schedule, the Sixth Schedule, the Seventh Schedule and the Eighth Schedule
were added to the Bill.

MR. DEPUTY CHAIRMAN: In the Ninth Schedule, there is one Amendment (N0.96) by
Shri Arjun Ram Meghwal.
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THE NINTH SCHEDULE

SHRI ARJUN RAM MEGHWAL : Sir, | move:

(No.96)

That at page 28, for sub-section (3) of section 12A of the Commercial
Courts Act, 2015, the following be substituted, namely :—

“(3) Notwithstanding anything contained in the Legal Services Authorities
Act, 1987 (39 of 1987), the Authority or mediation service provider
authorised by the Central Government under subsection (2) shall complete
the process of mediation within a period of one hundred and twenty days
from the date of application made by the plaintiff under sub-section (1):

Provided that the period of mediation may be extended for a further
period of sixty days with the consent of the parties:

Provided further that, the period during which the parties spent for
pre-litigation mediation shall not be computed for the purposes of limitation
under the Limitation Act, 1963 (36 of 1963).”.

The question was put and the motion was adopted.
The Ninth Schedule, as amended, was added to the Bill.
The Tenth Schedule was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 1, there is one Amendment (No.2) by Shri Arjun
Ram Meghwal.

CLAUSE 1--SHORT TITLE, EXTENT AND COMMENCEMENT

SHRI ARJUN RAM MEGHWAL : Sir, | move:

(No.2)

That at page 1, line 5, forthe figure “2021”, the figure “2023”, be
substituted.

The question was put and the motion was adopted.
Clause 1, as amended, was added to the Bill.
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MR. DEPUTY CHAIRMAN: In the Enacting Formula, there is one Amendment (No.1) by
Shri Arjun Ram Meghwal.

ENACTING FORMULA
SHRI ARJUN RAM MEGHWAL : Sir, | move:

(No.1) That at page 1, line 1, forthe word “Seventy-second”, the word
“Seventy-fourth”, be substituted.

The question was put and the motion was adopted.
The Enacting Formula, as amended, was added to the Bill.

The Title was added to the Bill.

MR. DEPUTY CHAIRMAN: Shri Arjun Ram Meghwal to move that the Bill, as amended,
be passed.

SHRI ARJUN RAM MEGHWAL : Sir, | move:
That the Bill, as amended, be passed.
The question was put and the motion was adopted.
MR. DEPUTY CHAIRMAN: Hon. Members, the next Bill is the Biological Diversity
(Amendment) Bill, 2023. Shri Bhupender Yadav to move a motion for the consideration
of the Biological Diversity (Amendment) Bill, 2023.

The Biological Diversity (Amendment) Bill, 2023

THE MINISTER OF ENVIRONMENT, FOREST AND CLIMATE CHANGE; AND THE
MINISTER OF LABOUR AND EMPLOYMENT (SHRI BHUPENDER YADAV): Sir, | move:
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"That the Bill further to amend the Biological Diversity Act, 2002, as passed by
Lok Sabha, be taken into consideration."

The question was proposed.

it STMHTART : AT HAT S, T 379 FB 1 ATl ?

Y YO IA1ed : W, § AR H el

SN GeIaT <d (3M1ST) : SUAHTURT HBIG Y, AT oI g (AfIerar (Fene) e,
2023 TR dTeT T HidhT (3T, $9F folg H arueh] g=rdTe ol

TR, # NS | belong BN ¢l 519 o9 fafdear &) a1d ol 2, a9 § ugal
3NN & IR H T WA AT 311R gt Al 7 FAN SASTT H S flora 3R fauna T
2, Sl 7S 81 il 8k T # <@ ! fHel | 89X NfSem # 37 IR Bk 81 1Y
CARGIR R ED QﬂTIT%\*, I W 37 TC TR BRI A&\*I NS second largest non-timber
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NN gRT nine wildlife sanctuaries, U SNER 1TI’C%, Ud biosphere park reserve, two
tiger reserves AR T elephant reserves 917 U gl FI'IQ»"[%I’@B IRET hdd & feame |
AR I mangrove forests, seaweeds, sea grasses 3R cashew plantations %, S EH
natural calamity I 9 21 IR <@l NN Tl IR U rare USTIT BT horseshoe crab %,
ST INFEe dIRe H f&W@Tg <47 &, Irrawaddy dolphin &, SIT Chilika ¥ f&@Ts < €, salt
water crocodile ¥, ST Bhitarkanika W f&@Ts 3ar & iR ¥R a1 €fsard, I IHI
Tikarpada 5 fa=ars <d 21 Chilika Lagoon, ST TRTAT &1 Wa¥ §<T brackish lake & - T8
aNfeeM § 81 Ramsar site, ST migratory birds & fTT famous & - I8 At anfeem # &1 2l
3T DI 3R agricultural diversity % e ¥ S@T 91T, A1 981 HEHTA H Feal &I 984
AR yorfodt €, f9a! Gl tag @1 AFIAT &1 78 Bl 991 a¥E, 98l BRIYE H felcd
SATfET B & ol [STel § AadT &1 Scared fhar oen g, Saar @add aRad
national and international market # g1 3SR # traditional rice BT 15 TSR YTl & Eﬁ
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W,ﬂ%ﬁﬁﬂwg,sﬂ?ﬁNagoya Protocol & fe<Te & ¥t 3@ ST RET 81 I8
f9et 2002 § F97 o7 31X 2022 # STH AN & T ST o 1T, Divaeh forw § IReR
1 AT QT BT | T8l ST feref JATAT AT, IHH Igd lacuna U, FTTaT gors 4 fhdl-
ﬁﬂﬂ?ﬁﬁﬁﬁmﬁ?ﬁ@,stakeholdersiﬁiﬂﬁﬂ?ﬁgﬁ?ﬂgﬂ@?ﬁﬂﬁiﬁiﬁ
feerepa BIcT oY1 397 foret & 397 A9 forg ened 81 <11 R8T 7, sy I far 9wt &l &
foTg |ET 81 9TQan, |- &1 9T

S AT STel iR oS &vd €, REd 374 €, O WIRd § 9gd IR SYdfe®
AT wiicd 8, S odbx 84 ol RId B)d &, S9H Ugal Uleed sl oY, Afdh R
9 91 & 319 9 <@ WY, A1 S99 Ul el 8l JRYAs H Sl HSHTd e Bl 8,
I R {5 a8 ¥ RAD &1 SIQ, S99 39S HUR 980 Jocd (437 A1 81 H A A1
TR HAl, TN GSARI® S Bl YEHISIR ¢l FAN 91 Rfae #f Us-1i9 &, 95,000 9 41
SITET &, 399 29 9 89X U 500 AfSHd wiicd €, R forg A =g w0,
TI IeAI® Sit 7 UH 3713 dborderd URATS 9918 8, N4 AfSHe Wicd &l dbofd
BB T ST Fhdl 2l IS & TAT ord e TRAT Hal AR BN I8 Sl faeT 3BT 7,
EH ST} AT b S99 ) Tiet AT Wil & e | 891 a1fevl 39d a1 &,
1 Sonferat # 3 99 Ao 8l €, 9 Sl & ft $961 Bt e arfaul §
T BT Al 910 HEHR A1 910 THIE B¥odil| IR, &9 qRISIIe] &1 91 o &,
S BH 319 37 arelt Nfeal & foTT FHTTdY g1 TS| IRTSTIaNICT BT Uloifo,
D TIRE W 980 GaRl Bidl §l I8 IR FH! ABIeyd Wl &, H ST oI H0 b
SiT & aRaaiTa e STafac! (sMsHe) [9d 3T 8, SHd gRT Sl WiRed &l SIS &,
I §5 fHgT ST =1fEq| S9N NS H U FHalad gl * "R Dl Yo H & TH B

3R B AT ST$ A% Ugd 911G, Al I8 WH 81 91U IR TART I JrlaiTdd
SIS BT wive 99 STTUT HRT 3T T} Bl FHERR, ST ST |

SHRI BHUBANESWAR KALITA (Assam): Thank you, Mr. Deputy Chairman, Sir, for
giving me the opportunity. | will be brief.

MR. DEPUTY CHAIRMAN: You have to be brief. | will request all the speakers to be
brief.

* Hindi translation of the Odia portion.
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SHRI BHUBANESWAR KALITA: Sir, this Bill is India's commitment to the Convention on
Biological Diversity of 1992. On the basis of this, the CBD recognizes countries to have
the right to control their biological resources. Keeping that in view, this national
Biological Diversity (Amendment) Bill has been brought forward. The objective of the
Bill is to establish a three-tier structure, that is, National Biodiversity Authority, State
Biodiversity Boards and Biodiversity Management Committees. This Act of 1992
provides for sharing of benefits with conservers of biodiversity and holders and creators
of associated knowledge.

The benefits may be shared in various forms such as monetary compensation,
sharing of intellectual property rights and technology transfer. The present Bill, that is,
the Biological Diversity (Amendment) Bill, 2021, has the objective to encourage the
Indian system of medicine and cultivation of wild medicinal plants. We are known for our
Indian system of medicines. Before the allopathy or any other form of medicines, this
was the only answer for treatment of people in general and it was accepted on a large
scale. The second thing is to decriminalize offences and the third is to encourage foreign
investment in this sector and to facilitate fast-tracking of processes for research, patent
application, and transfer of research results.

The key highlight that | want to place before you and the House is access to
biological resources and associated knowledge. This Act requires prior approval or
intimation to the regulatory authorities, that is, National Biodiversity Authority and State
Biodiversity Authority based on the origin of the entity for obtaining biological resources
occurring in India or associated knowledge. Number two, exemption to Ayush
practitioners. It seeks to exempt the Ayush practitioners and people accessing codified
traditional knowledge among others from giving prior intimation to State Biodiversity
Boards for accessing biological resources. There are many other important issues in this
Bill which, | think, some other speakers will also mention about. But | have some
concerns in this Bill. So | will only deal with my concerns in this Bill. Number one is lack
of clear legislative guidance for determining the penalty. The Bill has spoken about
legislative guidance for the penalty. An adjudicating officer of the Joint Secretary rank of
the Central Government or Secretary rank of the State Government will determine the
penalty; that is where | have some of my concerns, which the hon. Minister, while
replying, will touch upon. | will only highlight that the range of penalties is extensive
ranging from Rs.1 lakh to Rs. 1 crore with no specific instructions for the adjudicating
officer on how to decide within this range. The Bill does not differentiate penalties based
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on the type of offence. | appreciate the Bill and support the Bill, but | would request the
hon. Minister to throw some more light on this. The second point that | want to highlight
here, and which is my concern, is that this Bill replaces a Judge as the adjudicating
authority with a Government official. A Government official will replace the Judge and the
penalty decisions will be based on an inquiry rather than a judgement after open court
arguments. The concern is whether giving such discretion to a Government official is
appropriate and that is my concern. | understand and support this Bill and | hope that the
Minister will throw some more light on this issue. Thank you very much.

MR. DEPUTY CHAIRMAN: Shri Ayodhya Rami Reddy Alla.

SHRI AYODHYA RAMI REDDY ALLA (Andhra Pradesh): Sir, | thank you for giving me
this opportunity to speak on the Biological Diversity (Amendment) Bill, 2021. The
objective of this Bill is to amend the Biological Diversity Act, 2002, in order to fulfil Indian
obligations under the Convention on Biological Diversity and Nagoya Protocol. The key
features of this Bill are; it reduces the pressure on wild medicinal plants by encouraging
the cultivation of medicinal plants; it exempts Ayush practitioners from intimating
Biodiversity Boards for accessing biological resources; it facilitates fast-tracking of
research; it aims to bring more foreign investments; it seeks to regulate as to who can
access biological resources. The Bill has also clarified and strengthened the role of State
Biodiversity Boards. They have changed certain criminal offences related to the violations
and access to biological resources and benefit sharing with the community. So, these all
are very good features and some of the positives also of this Act. The earlier Act
imposed a heavy compliance burden and made it hard to conduct, collaborate or
research and investment.

This Bill addresses these problems. The Amendments in the Bill provide for
access and benefit sharing of traditional knowledge to AYUSH practitioners. This would
help in promoting further research in this sector. The Bill also amends the Act to include
references to the Nagoya Protocol regarding the access and benefit sharing. Thus, |
congratulate the Government on taking us further in our commitment to the growth of
biodiversity through this Bill. Sir, there are a few problems which need to be looked into.
One of the issues that the Bill amends the previous Act, to take the approvals for benefit
sharing, which should be in accordance with mutually agreed terms between the
applicant and the concerned Biodiversity Management Committee represented by the
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NBA. Ideally, this process should include the applicant, concerned local bodies and
benefit claimers. So, | want the hon. Minister to take note of this and look into it. Also,
on the penalties, the Bill decriminalizes offences as per the initial Act and replaces them
with penalties. It raises the question as to whether such power should be given to the
Government officials instead of judiciary. That is another issue. Then, the negative
impact on Indian industry also needs to be looked into because it has to control the
exploitation of Indian bio-resources by foreigners. There are concerns regarding
proposed exemptions. The modifications made under the Bill exempt AYUSH
manufacturing companies from getting the approvals from the NBA. So, a joint
parliamentary committee be constituted to analyze the issues raised in the matter of the
proposed exemptions opening the law for abuse. So, it was unclear if companies had
even paid communities despite commitments. Thus, the role of NBA should be clearly
stated to prevent such incidents. With climate change escalations endangering our
biodiversity, | would like to emphasise that we need a cohesive and coordinated
approach between our international obligations as part of CBD and all related Union
Ministries to effectively protect and promote our biodiversity and its benefits. In this
regard, | urge the Centre to address these problems and with these suggestions, |
support the Bill.

MR. DEPUTY CHAIRMAN: Thank you. Now, Shri G. K. Vasan.

SHRI G.K. VASAN (Tamil Nadu): Sir, on behalf of my party, | rise to support this Bill.
The new Bill is expected to shift its focus from conservation and sustainable use of
biodiversity to improving the use, access and sharing of bio-resources. The significance
of this Bill, | would say, is that it is expected to minimize the pressure on wild medicinal
plants by promoting medicinal plants cultivation and conservation of medicinal plants. |
would like to thank the hon. Minister for exempting local people and communities of the
area, vaids, hakims and registered AYUSH practitioners from obtaining approval for
accessing biological resources and their associated knowledge. This enables individuals
who practice traditional Indian medicines to continue their operation without having to
seek permission from the National Biodiversity Authority. Further, this will be expanding
the scope and research of the AYUSH which is Ayurveda, Yoga and Naturopathy, Unani,
Siddha and Homeopathy Centres.
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Sir, the new Bill expanded the administrative purview of NBA by adding ex-officio
members from various Central Government Ministries. This is a remarkable development
since this collaboration integrates biodiversity into national policy making. To conclude,
Sir, | want to express my concern to the hon. Minister. The main issue with the
Amendment Bill is that corporate or international interest might exploit traditional
medicine permits to utilize it for commercial reasons without sharing gains with
biodiversity conservationists. | request the hon. Minister to take care of the interest of our
biodiversity conservationists. With this, | support the Bill. Thank you, Sir.

2} IFTST (STR UQW) : IUGUTART FE1S, | ATIHT F=Idre Bl § b A4 g3 59
e IR e & oY SraaR faanl 9d |1y 81 H el urcl &1 gRadn 98+ Sif o1
19T MHR h HRT &

AR, H 9l & IR | I8 D1 Aredl g & STd a1 & THH <0 -39
RISt &7 g9 & foTU T 31T, a7 99 Rio Summit § CBD (The Convention of
Biological Diversity) 1992 UR TS Tl I¥d 918 T e [TaRT arorud it &
BECIRS ﬁ, 2002 § biological resources BT A B %Rf I It Tl 98 9 aRE &
BIECIE] %R’ RN fp fpa ave I biological resources T sustainable use fopar NINERE
O] IRE W qI8d T8l 891 A1BYI I future, AR II_T QAT dig I1d 7 99 fb AN AR
RIS €1 g 81 97U, $AfeTy I8 fdol <idhx 3N 3R I8 dH9 d)g & uae = 9 a3
%Q RN fp 1 UX research EAl GITQT?[ IR gD limited IN dh commercial use A} fopar
STTUATT, TR 8RR biological resources destroy TEl 8N qrq| IAD] AP Ud National
Biodiversity Authority i EFI'I‘&L Tl?g(’, ST 8 AT Bl regulate BT b %I'Q EFFI_\:gL TI_sil 3 99
qIdl DI S | IWHR 2002 BT (9l AT 3G AT /AT S I PO 9@l H
amendment BT D %I'Q The Biological Diversity (Amendment) Bill, 2023 AR SHIN %,
fT9H $© a1 doubts oTell & b el arel 9 # &1 sl off &k 39 f[9a 9 &1
BIIGT 811 aTell §1 H I8 ST 918dT § f& 3R 84 Indian Forest Policy, 1988 &I S,
I Yiferd! I8 Hacl & fh TAR I 33 per cent geographical area H forest BIFT T2y
3T B S H o9 ©H biological resources B g1d DR ?? %, ar Yz g9 91d UN depend
HRAT 2 6 TAR IR fhelT forest Bl 3191 @1 RIGUR I8 & & 9N 919 21 per cent
geographical area #H forest Bl 3R AR il Bl el ﬁ, I I 24 per cent gl EXSEdI
Adold Ig g fh 3R U9 dgd E@Wﬁ biological resources SR Wﬂmaﬁ
ARY AT H, S USS provision T, S8 @t <, A $9dT Adcld Ig & b IdT
commercial use dgd IO BRI SIH EI??[-E??[ ST investment BRI ITHT s
919 | Pls Adcld el 81T fb AR biological resources H T b TS+ dTll 8 AT in
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future BN ecosystem ¥ I B Jg dTedl gl I8 8l Ahdl & f I AT dgd NSRS
STHT S8 BN 3R AR biological resources P GH B &1 39 9 H criminal word
&1 9T graer foear = o f& afe Eﬁs‘ limit & 31T ST THR biological resources I
98 SATGT QI8 BT, Al Criminal Act & T8d I8 TR HIRATg B ST 2Imas 314 s94
criminal word geT faam =1 AE\I, D] ST penalty word X fear Bl ERil WE tIaaf
CaREIl WWQI gbf, 39 I1at f9aT & I8 9 o1 {5 ST local communities Qﬁ, Gﬁ?ﬂ?
biological resources Pl gIcde B Bl Qﬁ, I9bT 9 reward & 99 ?ﬁﬁlﬁ’, 3@5{
THM TRE & AR tribal W8 &, d ANT STl § I8 §, SAd! & B 8, STd! f
RATAST BT BIIST el 3HG! ofdh? Wl I8 W Y HeI 947 g3l & fb a7t <l
commercialisation ?f NILIA EKC»P[-EIEPT ST investment Eﬁ“ﬂ, foreign investment
BT, TS RAT I&T IAD] ATH et arelt € I1 e fer a1l g1 9 ISl $l oI Wl U
13T 79 H UST BT 81 ART A #30 Sff < I8 g § foh 59 Mifaoi uR ff &1+ <)
$IhT Igd SITGT WR UR I8 1 811 Uy, d1fh &l Pl AR UG $© qd 8 7ol AR
Ha biological resources & 9M R R f9a 8 NN 3R biological resources YH 5
S| $91 99 IR &1 & Bl STRd 81 3MUeh] 94 -84 gudra|

S FOIATA (SR U2 : ST HBIGd, X Y4 awblail o brol fcat H qaran gl §
g Dl A18dl § b SHART S A4 BT & climates H fSarsss g1 Ugel, 5000-7000
feet that is called temperate zone IR ISP 918 sub-tropical 3R tropical zones 3T Bl
X, sub-tropical IR tropical zones ¥ 70 per cent medicinal plants B © 3R 30 per
cent temperate zone H B8 %\;, SEERREIR] URT Himalayan region 3TdT g Ul W)
IR BT 9gd QI8 g3l €, unrestricted T 8, A1 I8 ST fdat M &, 399 HIw!
Tog et sH 9e 9t AT I8 § 6 89 cultivate BX,  wild aIfl S TR
depend TT&1 XTI H AFIY HAT Sfl & HE-T1 =TS g b FARI T WRAT &, Sl CSIR B
3SR H B Bl B, FTI®HT A1 CIMAP Bl

AR, CIMAP Pl TSI @S H © AR ISP g7 Fg®, daxIEsg 3R
ITRIES H Bl I Y31 T80 ST ¢ 3R H [HIR AG@TS, o1 g1 I T Siel-gfeat
el 1 U1 AR &1 T O)E I8 954 ST WA | H3T Sil, H FHSIA § {6 CIMAP &I
3R Tice e Sy, sy g9 fhdr Srel-gfedi iar o

qE15d, § fRATed &1 STS1-921 & IR H P aredl gl Udb STel-gel il oS A
ff 72771 B, that is called keeda jadi. TE ITT Brel BIAT © AR 3T B BT &1 IS
g4 $dTs R el 81 BT dlel STel &I iede gdulfel 1 g% fhall gAR gaer 4
STRIT SIAY 79 S8 IR 89R Udh RIAER 8, SBIM TIR-$HIS gRT 98 FATgHe fhuc
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PR 81 DIl STl UST B IR 98 ARGl Vel §H (Sl bl ggrd o1 d1fey| &4
THE STel-gfedl & oy aiges W) f$Ue &rd €, T 89 S7! UaT ox bl I Sl
- AR 391 99 YAl I gerd1 e iR 9 #fSRi= & oot ft axa1 g1l I8
Sfdea A1 g9R gt @, St ve-ford i &, I i A &

H AT H3) S Bl gga-agd 99Ts ol g1 99 91 | 3 a9 Aifds=1 81 H I8
BT AT b S SIl SMfEar 8, ST8aed 8, I SiTall § I8 &, SP] 9gd SIdHR]
gl A I STSl-gfedl UaT BN, SHH ITd! AhICH BI I FaRAT 81 BAR] ARPR I8
o] T BT, Fifdp B9 O Ufed dHeaTd SUTId & Rigid W ded & b S
3iferdT It W &, ST sfeardl 8, S| BrIaT el ST Sel-gfeai fadm Uar &,
TR IRPR T STRoxX FavelT BRI foh I9aT Afraas ffthe 81, IS4 IodTg 31U 3R
STSI-gfedt UST B I I DI WL G H YA NG &1 IR, H 99 9t &1 qaeiA

PR g, TS|

2N STHTafcr: IgI-Igd gIATe, WA oTeld Sitl A faorasrs X! it

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Thank you, Deputy Chairman, Sir.
Before they say, dhanyavad, | will conclude it in two minutes. Sir, |, on behalf of my party
...(Interruptions)..

MR. DEPUTY CHAIRMAN: You are always brief and to the point.

SHRI V. VIJAYASAI REDDY: Sir, | rise to support the Bill. One of the objectives of this
Bill is to simplify the patent application procedure. But it has been flagged repeatedly
that there is a lack of coordination between the Patent Office and the National
Biodiversity Authority. Mr. Minister, | would like to bring it to your notice that NBA is an
autonomous body that works under the Ministry of Environment and Forest, headed by
Bhupender Yadaviji, while the Patent Office operates under the control of the Ministry of
Commerce and Industry. The two agencies function independently of each other, -- |
don’t say that there is no coordination-- but there is no linkage between the two. As a
result, the applicants who file the application, they keep going back and then forth
between the two forums and, then, getting the things delayed. Additionally, there is no
data available as to how many biodiversity patents have been approved by the NBA and
granted by the Patent Office.
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Sir, the next point and the last point is that India accounts for seven to eight per
cent of the world's recorded species and home to ninety-six thousand species of
animals and forty seven thousand species of plants and nearly half of world's aquatic
plants. | am a plant lover and also an animal lover, for the information of our Minister. |
have my own animal husbandry thing. India has four of thirty-four global biodiversity
hotspots and now we have completely lost them. | request the hon. Minister to restore
them immediately. | my State, Andhra Pradesh, we have centuries old systems of
indigenous plants to heal the diseases particularly in West Godavari District,
Lankamalleswara Wildlife Sanctuary, Simhachalam Hills and then several others, that is,
Tirumala Hill, and several other regions are home for these plants. Despite the vast
biodiversity of the entire country, a meagre Rs.7 crore is spent annually towards this
biodiversity conservation. | request the hon. Minister to increase the budgetary grant and
spend more on this to preserve our valuable biodiversity for our future generations.
Thank you very much.

SHRI BHUPENDER YADAV: Mr. Deputy Chairman, Sir, thank you for providing me an
opportunity to speak on the subject. First of all, | thank all the Members who are patiently
sitting for a long time to discuss this subject. | would like to thank Shrimati Sulata Deo,
Shri Bhubaneswar Kalita, Shri Ayodhya Rami Reddy, Shri G.K. Vasan, Shri Ramiji, Shri
Brijlal and Shri Vijayasai Reddy for their contribution in this debate.

Mr. Deputy Chairman, Sir, we know that India is a party to the Convention of
Biological Diversity, adopted in 1992. After that, we took part in the Earth Summit and
enacted the Biological Diversity Act in 2002. It was implemented by the Government to
achieve mainly three objectives. The first is to conserve the biological diversity; the
second is sustainable use of its components; and, the third is the fair and equitable
sharing of benefits arising out of utilisation of biological resources. We continue working
on those. Then the question is: Why is this Amendment and what is the purpose of the
Amendment in the present Act? As we know, we are having a three-tier system in
protecting the biological diversity. At the national-level, we have Biological Diversity
Authority; at the State-level, we have State Biodiversity Authority; at the local-level, we
are having Biodiversity Management Committee. The present Act provides a mechanism
to assess biological and genetic resources and sharing of benefits in a fair and equitable
manner with the Biodiversity Management Committee and benefit claimers.
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With this present Amendment, | think, we are providing more mechanisms
especially aimed at helping our tribal people and the local people; they have a vast
knowledge of this tradition. Especially, we want to promote AYUSH and Ayurveda. For
that purpose, we amend this Biological Diversity Act to achieve this objective. That is the
reason for this present Amendment. Through this, we are simplifying and streamlining
the mechanism and reducing the compliance burden and encouraging a conducive
environment for a collaborative research and investment. That is the first objective. The
second is to simplify the patent application process. The patent is sought not only for the
biodiversity area, but for other areas also. Tomorrow, the engineering people will say,
‘You may create our patent office’; then scientists and chemists may say, ‘You may
create our patent office’. So, the patent authority is one. Those in this field also can
apply in the patent office. But we aim to simplify the system. That is the objective. It is a
Government Department and they coordinate in that manner so that more and more
patent applications are allowed in this field.

The third thing is to widen the scope of levying, accessing and benefit-sharing
with the local community. That is the main objective. Further, it is aimed at further
conservation of biological resources. That is the reason. After talking to the stakeholders
and all the concerned persons, the present Amendment aims to reduce the pressure on
wild medicinal plants by encouraging cultivation of medicinal plants and removing the
ABS compliance burden on the Indian industry. That is the first thing. Secondly, we aim
at exemption of codified traditional knowledge from the purview of the Act for Indian
companies. So, we want to promote more and more Indian companies and we want to
protect the traditional knowledge also. Thirdly, prior to this Amendment, there was
difficulty for Indian companies to collaborate with the international organisations, with the
academicians and researchers.

With this amendment we are aligning the provision with the Companies Act, 2013,
with regard to the definition of Indian and foreign company for attaching more foreign
investment in research and commercialization. It is also an object of this amendment to
facilitate fast tracking of patent application process of Indian companies without
compromising national interest or any international agreement which India is a party to.
Also, the object of this amendment is to decriminalize offences by opting for a civil wrong
in place of criminal offence in order to reduce the fear among the stakeholders for
effective compliance. With this Amendment, the State Governments will be enabled to
develop strategies and plans for conservation and sustainable use of biological diversity,
enhance the flow of funds to the conservation of biodiversity and simplify the
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administrative matter of the Biodiversity Management Committee operating at the
grassroot level.

AT STAYTIfT Heley, o) I8l IR g1 favg iy | yger fawy 2 f g9+
SaTgc Whed! 3R I9¢ gfdacic AHR BT 9l IR <F 8, 98 UshAfRgfed uraR wal
W SHfSRRTE Reg & 1eT 721 81 37 MY JSHe Yae <wil, O Waerd 55 (3) H g &
3R adjudicating authority = Tt UTaR BT TeTd axIP | SYANT fhaT &, 1 I8 National
Green Tribunal H STTUIT| WY YTdR $vhH SaT H 31 §Tdh] S8 & JATTRIRAT &b =g Wi
JEdl Bl 3R I9H fhdt TR &1 cblé administrative error %, T IqdT Ud judicial
Process g 3R %TIe[ ITH ”ﬂ, National Green Tribunal & Y Ud Appellate Authority T
oifast frar 2, a1fs fosdt «t <afcs & 1er emamg =1 81 9f% 98 U safdad vy §
3R FERRIS fA9T A decriminalization &R T 23T I8 & & T H ease of doing
business BT ATEIA g1 TART ST T TS7 33T B - 3191 AR 3NfSem Iou | e
GoAdT <9 g1 38! off 3 ifsen # AN ure Rimeiurd, [ R JrRifesaR Rerd &1
T 95 Yo & B 3N U e & el § dehcvar Sif T I)T qrrsafae! URaT g,
3R B9 $R H Al TG A1 BART silent valley BT T YRT €T drATSIIGTST TRAAT &,
/UM TS § ST a1 YT &1 89RT U g1 IrATSaae! TRar 8, req™-
PR H IrRITSIafaT o1 TR 8, 7ed Jael § S, d 891R FdYSl 61 Sl 391 &, 98
W TART rTSTafl &1 91 TRAT 8, STRIEE # SITEE, O 4R Sl Gl arell 97e] 2,
Ig 9l BART SASafe! &1 Ud go1 URAT 81 &9 U TR &1 ugad ff & &,
oI IRITSTIaRTel TRIAT H I8 8F & A1I-A1T H B4R <3 H medicinal plant & &R §
S B, HIeCd B Bl Teb URURT RS &1 TAR T8I YA Teb Sia Yehd & 3R g1
codified &1 3 G1 Sil il 8 I8 o, 98 SIP 8! §, BAN YN TR codification Tl TN
I 99 IRl BT codification gl 8H 39 <91 WX 4 @ b AN 9N animals 3R
species EF?f\_rﬁtaxonomy %\', SABT TBY ZS| ST institute %\’I Qi;ﬁ\_rﬁ, I AT 96 BTN &
T 3, 7Sl & LINR AT STBT taxonomy ff, 1,06,000 Gl species Pl CaR<T ITdoldd] %,
T AR AR T taxonomy H R4 a1 g1 SHG A1 B Wiicd & foly HT AR
U Botanical Survey of India &1 AT W& H1 ST <1 39 Ioic H Ud 991 BIIHH I
ﬁﬂﬂ, RTgdT 1 MISHTI - Mangrove Initiative for Shoreline Habitats and Tangible
Incomes &4 21 GIIAT ¥R H SHDBI ARTET 11| 14T {1 RYth BS| &7 <47 21, ITeh U1
mangroves P 500 feHT Bt taxonomy &1 Rbrs Bl s?ﬂéﬁ wawwﬁ*ﬂm—vﬂaqﬁ
AT Sl 1 " ERIER BIIhH' Y% (b1 §1 8H 75 AR ATGSH Bl ol bR 31T, Rl I8
W SESRIAfEE] deTaed & foy Ua 991 BM SR 21 59 §HY 5 59 B SRS
GYTER T fea ' AT 11| el SRS gafar ol faas' ur yer= w3l Sff 1 g2 givran
I environment friendly lifestyle BT 919 Pl AT ST NBA %, IET National Biodiversity
Authority, 3 bl STI%[ erie fear fo g ST local management committee SRR E\r, 39
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DT Meri LIFE app IR Il13| HEISY, ST Uh Hel- § 10 B9TR I ST 71d] § &9+
¥ app TR [T 51 314 AR HATAT F, AR Sl native species &, A 1, STFH 4
TR el 3R BAIN US-Ulel, FHT B Ui - 3101 HISRITTeT dog st 2

B 39% oY o X1 fagar UaIlRd fham 8 &R &R Wild 9@ I8 Sl
IRTSITRNTS) TATRET B, I 9 BT BH fhaT 81 19 89 S g8 X UX 301
TRTATh e RARAST DI GRET DI G0 R 7, Al SGDb ATY-H1Y ITD] HIL, AU
ST ATelol BT HaehH, SAd gRT ASTR BT ST HRAT 3R JISHR 6 §RT YR &
SFEe e S & |1 ST BT SIS - $9d oIy S AR Smagaeharng of, 39 forg
&1 qRATdINSTdh el SIS Tae § N ofdh 31T &

AT SYFHMRT ST, # YS! g1 IigT 6 S U8l &9 SAD! Salse
IIferImes BRI § 9ol Sarse gifaamies) Bie! 7 I Sehalesd |, I IRBRI
9, HaTerdl A AT el fharl gH SISTd H3Terd I QR <RI | e fqagl fha
o B TAN T39I 59 SIS Alelol &1 BIIST Ugd| 3AP JAId &H 37 UTae=i
HI B MY 1 39 9 YA BT A & 918 Aldh GHT 7 W 3qD] Widd fhar 2
EART I8 AT § [ BT 71 [ fIeaR & A1 o1ueT go1d QT €, S97a! Wl SRR o
R TIb A WHR AT 81 379 HeNET THy H IR DI dRITASThel SIIdT! ®l
I g1 1, For Y q_ g Aiehl 2, IR aet Yot o forg g w3l it &1 <1 frer 8
- UTATIIHE Thgell dTSheclsd, e oig®h, SHD! ASIgd B+ & oY, '3Fd brdd' &
YR P o7 9 G & A1 I8 GASRaNIE] BT DI oY &1 R 7 bdel TRl
ISt &1 AFNER 2, dfch S9d A1 81 A1 ol IR 59 Afsad 3 H19-15 g7, S9
BI1U-15 H Sl Ug] FEaeiNeM o1, 39 Ugd! [STFeRer & 918 Sl Al el HIy gafl, ST
IRA o1 A & qRISRENET & ded BI T7 B & foTg 19T qRT AN f&am &4
HAecl-dgd ofdd TR T & 9 INGT H HeH 9 had el B ol $l dIR &,
ifeh BHRT I8 AT 8 T g1 &l Bl GRT R &b ol WK, AT &1 S Common
But Differentiated Responsibility (CBDR) fiRadt &, S| A Y U+ gafaxofia
GRETl BRI Y, AU AN b [l bl &I H IGI §U AT I1| I8l S£2T bl GRT B
& T &9 I Hened o €

HRIGH, H &1 W 3ME BT fh T8 FLMeA, S 89 <9 & TRI&1 & foly, Srgded
I8 e, ST 89 9gT H2A1 Sft & AR o1s%' & fawdi &l @_1 61 & oy A ©; 98
HLNY, S &9 '3 Blel’ § WA DI SIS Alelol Bl GIAT & FHT WTUT B H
H&TH DR b foTQ oY &, IHh! IuT AT & A1 UIRT HR| g -98d g=gdIs|
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MR. DEPUTY CHAIRMAN: The question is:

That the Bill further to amend the Biological Diversity Act, 2002, as
passed by Lok Sabha, be taken into consideration.

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration of the
Bill.

Clauses 2 to 43 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

MR. DEPUTY CHAIRMAN: Now, the Minister to move that the Bill be passed.

i U= AT : 1 ST Heled, § IRTd PRATE
"f% 98T 1 uTiRa fhar sirg)”

The question was put and the motion was adopted.

MESSAGES FROM LOK SABHA - Contd.

MR. DEPUTY CHAIRMAN: Now, Messages from the Lok Sabha.

(i) The Constitution (Scheduled Castes) Order (Amendment) Bill, 2023.

(ii) The Registration of Births and Deaths (Amendment) Bill, 2023.

(iii) The Offshore Areas Mineral (Development and Regulation) Amendment Bill,
2023.

SECRETARY-GENERAL: Sir, | have to report to the House the following Messages
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:

()
“In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, | am directed to enclose the Constitution
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(Scheduled Castes) Order Amendment Bill, 2023, as passed by Lok Sabha at its
sitting held on the 1% August, 2023.”

(i)

“In accordance with the provisions of rule 96 of the Rules of Procedure and
conduct of Business in Lok Sabha, | am directed to enclose the Registration of
Births and Deaths (Amendment) Bill, 2023, as passed by Lok Sabha at its sitting
held on the 1°' August, 2023.”

(iii)

“In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, | am directed to enclose the Offshore Areas
Mineral (Development and Regulation) Amendment Bill, 2023, as passed by Lok
Sabha at its sitting held on the 1°' August, 2023.”

Sir, | lay a copy each of the Bills on the Table.

MR. DEPUTY CHAIRMAN: The House stands adjourned to meet at 11.00 a.m. on
Wednesday, the 2" August, 2023.

The House then adjourned at fifty minutes past six of the clock
till eleven of the clock on Wednesday, the 2™° August, 2023.
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